
LOIC SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinjs} 

Monday, July 25, 19941Sravana 3, 1916 (Saka) 

No. 299 V' 

11 A.M. 
1. National Anthem 

The National Anthem was played. 

2. Obituary Rererences 
The Speaker, the Prime Minister, Sarvashri Atal Bibari 

Vajpayee, Sharad Yadav, Somnath Chatterjee, Indrajit Oupta, 
Chandrajeet Yadav, P.O. Narayanan, 'Chitta Basu and 
Venkateswara_ D. Rao made references to the passing away of. 
Mr. Kim-II-Sung, President of the Democratic People's 
Republic of Korea, Shri Anant Prasad Dhusia, a Member of 
Fifth Lok Sabha, Shri Tula Ram, a Member of Second to Fifth 
Lok Sabha and Kumari Abha Maiti, a Member of Sixth Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

3. Starred Questions 
Starred Question No. 1 was orally answered. Replies to Starred 

Question Nos. 2-20 were laid on the Table. 
4. Un.tarred Q .... tlons 

Replies to Unstarred Question Nos. 1-73, 75-173 and 175-223 
were laid ot' the Table. 
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5. Papers Laid on the Table 
The following papers were laid on Table:-
(1) A copy each of the following notifications (Hindi and English 

versions) under sub-section (3) of section 458 of the Merchant 
Shipping Act, 1958:-

(i) The Merchant Shipping (Registration of Indian Ships) 
Amendment Rules, 1994 published in Notification No. 
G.S.R. 160 in Gazette of India dated the 2nd April. 
1994. 

(ii) The Merchant Shipping (Registration of Indian Fishing 
Boats) Amendment Rules. 1994 published in 
Notification No. G.S.R. 218 in Gazette of India dated 
the 7th May. 1994. 

(2) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the National Mineral Development 
Corporation Limited and the Ministry of Steel for the year 
1994-95. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under Section 296 of the Income Tax Act. 1961:-

(i) The Income-tax (Second Amendment) Rules. 1994 
published in Notification No. S.O. 370(E) in Gazette of 
India dated the 12th May. 1994. 

(ii) The Income-tax (Fourth Amendment) Rules, 1994 
published in Notification No. S.O. 416(E) in Gazette of 
India dated the 30th May. 1994. 

(iii) The Income-tax (Fifth Amendment) Rules. 1994 
published in Notificatioin No. S.O. 419(E) in Gazette of 
India dated the 31st May. 1994. 

(iv) The Income-tax (Sixth Amendment) rules. 1994 
published in Notification No. S.O. 434(E) in Gazette of 
India dated the 7th June. 1994. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) S.O. 335(E) published in Gazette of India dated the 
27th April. 1994' together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
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currency or viu-versa for purposes of assessment of 
imports. 

(ii) S.D. 336(E) published in Gazette of India dated the 27th 
April, 1994 together with an explanatory memorandum 
regarding revised rates of exehange for conversion of 
certain foreign currencies into Indian currency or vice-
versa for purposes of assessment of e~ports. 

(iii) S.D. 394(E) published in Gazette of India dated the 27th 
May, 1994 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-
versa for the purposes of assessment of imports. 

(iv) S.O. 395(E) published in Gazette of India dated the 27th 
May, 1994 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-
versa for purposes of assessment of exports. 

(v) G.S.R. 482(E) published in Gazette of India dated the 
1st June, 1994 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 44/91-Cus., dated the 30th May, 1991. 

(vi) G.S.R. 525(E) published in Gazette of India dated the 
22nd June, 1994 together with an explanatory 
memorandum regarding exemption to goods specified in 
the Table annexed with the Notification when imported 
into India for carrying out repairs, reeonditioning or re-
engineering, from the whole of the basic and additional 
d.uties of customs leviable thereon. 

(vii) G.S.R. 526(E) published in Gazette of India dated the 
22nd June, 1994 together with an explanatory 
memorandum regarding exemption to goods specified in 
the Annexure of the Notification when imported into 
India from the whole of the basieand additional duties of 
Customs leviable thereon. 

(5) A copy each of the following statements (Hindi and English 
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versions) showing action taken by the Government on various 
assurances, promises and undertakings given by the Ministers 
during the various sessions of Eighth. Ninth and Tenth Lok· 
Sabha:-

(1) Statement No. XXXV 
(2) Statement No. XXXII 
(3) Statement No. XXVI 
(4) Statement No. XXVIII 
(5) Statement No. XXV 
(6) Statement No. XXI 
(7) Statement No. XXI 

(8)' Setement f'/o. XXI 
(9) Statement No. XVIII 

(10) Statement No. XVI 
(11) Statement No. XIV 
(12) Statement No. XI 
(13) Statement No. X 

(14) Statement No. VI 
(15) Statement No. IV 
(16) Statement No. III 

6. Matten Under Rule 311 

- Eleventh Sellion, 1988' } 
- Thirteenth Session, 1989 
- Fourteenth Session, 1989 
- Second Sellion, 1990 } 
- Third Seuion, 1990 
- Sixth Sellion. 1990 
- Seventh Sellion, 1991 

- Fint SeHion, 1991 
- Second Sellion; 1991 
- Third Sellion, 1992 
- Fourth Sesliol, 1992 
- Fifth Session, 1992 
- Sixth Sel.ion, 1993 

- Seventh Sellion , 1993 
- Eighth Seuion, 1993 
- Ninth SeHion, 1994 

Eighth 
Lok 
Sabha 

Ninth 
Lok 
Sabha 

Tenth 
Lok 
Sabha 

(1) Shri K. Pradhani raised a matter regarding need to set up a 
Tribal Unit at Jeypore' to broadcast programmes in Dcsiya 
language. 

(2) Shri Santosh Kumar Gangwar raised a matter regarding need 
for construction of a bye-pass on National Highway at Bareilly 
in Uttar Pradesh. 

(3) Shp Lal Babu Rai raised a matter 'regarding need for 
construction of a railway overbridge across Serha Thala railway 
line in Chapra, Bihar. . 

(4) Shri Jitendra Nath Das raised a matter regarding need to 
proYide LPG distributorship at Jalpaiguri in West Bengal. 

(5) Shri Pawan Kumar Bansal raised a matter regarding need to 



extend Central government Health Scheme to Chandigarh 
Union Territory for the benefit of the working employees as 
well as retired ones. 
~ 

(6) Shri Mangal Ram Premi raised a matter regarding need to 
introduce a new train between Dijnore (UP) and Delhi. 

7. Government Bill-Under Consideration 
The Pre-natal Diagnostic Techniques (Regulation lind Prevention of 

Misuse) Bill, 1991, as reported by Jo;nt Committee 
The motion for consideration of the Bill was moved by Shri Paban 

Singh Ghatowar. 
The following members took part in the debate:-

(1) Dr. Ravi Mallu 
(2) Shri Syed Shahabuddin 
(3) Dr. Laxminarain Pandey 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.09 P.M.) 
(4) Dr. Vasant Pawar 

(The discussion was held over and resumed vide para 9. below) 
8. Adjournment Motion 
The Deputy Speaker informed the House that the Speaker had Jiven 
his consent to the moving of' adjournment motion regarding the 
alarming situation in Assam and the failure of the Central 
Government to intervene timely, given notice by sarvashri Atal 
Dihari Vajpayee, Chandrajeet Yadav, Mohan Singh (Deoda) and and 
Sharad Yadav. 

Shri Chandrajeet Yadav who had secured first place in the ballot, 
than asked for leave of the House to the moving of the motion. As 
leave was not opposed, the Deputy Speaker informed the House that 
the le,ve was granted and directed that the motion be ·taken up a' 
4.30 P.M. 
9. Government Bill-Under Consideration 

The Pre-natal Diagnostic Techniques (Regulation and Prevention 
of Misuse) Bill, 1991, as. report~d by Joint Committee. 

The discussion on the item of Business at para No. 7 above 
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was resumed. 
(5) Prof. Malini Bhattacharya 
(6) Shri Venkatc$wara D. Rao 
(7) Dr. K.D. Jeswani 
(8) Dr. Kartikeswar Patrs 
(9) Smt. Girija Dcvi 

(10) Shri Ramashray Prasad Singh 
(11) Shri Dau Dayal Joshi 
(12) Dr. Girija Vyas 
(13) Smt. Sumitra Mahajan 
(14) Shri George Fernandes 

The discussion was not concluded. 

10. Adjournment Mollon 

Time Taken: 4 Hrs. 45 Mts. 

At 4.29 P.M. Shri Chandrajcet Yadav moved the following motion:-

"That the House do now adjourn." 

The following members took part in the debate:-

(1) Shri Inder Jit 
(2) Shri Jaswant Singh 
(3) Shri Syed Shahabuddin 
(4) Shri Uddhab Barman 
(5) Shri Kirip Chaliha 
(6) Shri Kabindra Purkayastha 
(7) Dr. Mumtaz Ansari 
(8) Shri Abdul Ghafoor 
(9) Kum. Mamata Banerjee 

(10) Shri Sultan Salahuddin Owaisi 
(11) Smt. Bibhu Kumari Devi 
(12) Shri E. Ahamcd 
(13) Shri Santosh Mohan Dev 
(14) Shri Sobhanadrecswara Rao Vadde 
(15) Shri Balin Kuli 
(16) Shri Shibu Soren 
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(17) Shri Mohan Singh (Dcoria) 
(18) Shri Brahma Nand Mandai 
(19) Shri Pramothes Mukherjee 
(20) Shri Lacta Umbrey 
(21) Shri Rajesh Pilot 

Shri Chandrajeet Yadav replied to the debate. 

Thc motion was negatived. 
11. Statement by Minister 

The Minister of State of the Ministry of Surfacc Transport 
made a statement on the issue of wage revision of Port and 
Dock workers. 
12. Report of Business Advisory Committee -

Shri Vidyacharan Shukla presented the Forty First Report of 
the Business Advisory Committee. 
9.25 P.M. 
(Lok Sabha adjourned till 11 A. M. Oil Tuesday, the 26th July, 
1994) 

MGIP(PLU)MRND-3346L&-2S.7.1994. 

R.C. BHARDWAJ, 
Secretary-General. 



11 A.M. 

LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Tuesday, July 26, 1994/Sravana 4, 1916 (Saka) 

No. 300/ 

1. Obituary reference 
The Speaker made reference to the passing away of 

Shri Jaganath Mishra who was Member of Fifth Lok Sabha. 
Thereafter, Members stood in silence for a short while as a mark 

of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 21-23 and 25 were orally answered. 

Replies to Starred Question Nos. 24 and 26-40 were laid on the 
Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 224-279, 281-315, 317-415 
and 417-448 were laid on the Table. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the National Institute of Public Cooperation 
and Child Development, New Delhi, for the year 1992-
93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Public Cooperation and Child Development, New 
Delhi, for the year 1992-93. 

1 
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(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Consumer Protection (Amendment) Rules, 1994 
(Hindi and English versions) published in Notification No. 
G.S.R. 522(E) in Gazette of India dated the 22nd lune, 1994 
under sub-section (1) of section 31 of the Consumer Protection 
Act, 1986. 

(4) A copy of the Statement No. V (Hindi and English versions) 
showing action taken by the Government on assurance given by 
the Minister of Finance on the Report of the Joint Parliamen-
tary Committee on Irregularities in Securities ~d Banking 
Transactions during the Eighth Session of Tenth Lok Sabha, 
1993. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 40 of the Indira 
Gandhi National Open University Act, 1985:-

(i) The Ordinance on Fees payable by students published in 
Notification No. G.S.R. 595 in Gazette of India dated 
the 26th December, 1992. 

(ii) The Ordinance on Recognition of Examinations! 
Degrees published in Notification No. G.S.R. 596 in 
Gazette of India dated the 26th December, 1992. 

(iii) The Ordinance on Degrees, Diplomas and Certificates 
published in Notification No. G.S.R. 597 in Gazette of 
India dated the 26th December, 1992. 

(iv) G.S.R. 211 published in Gazette of India dated the 24th 
April, 1993 making certain amendments to sub-clause (a> 
of Clause (9) of Statute 17 on Terms and Conditions of 
Service and Code of Conduct of Academic Staff. 

(v) G.S.R. 545 published in Gazette of India dated the 6th 
November, 1993 making certain amendments to Rules 
6.1.2 and 8.2 of CPF-cum-Gratuity Scheme of Statute 23. 

(6) (i) A ~opy of the A.nnual Report (Hindi and English 
v.erslOns) of the Raja Rammohan Roy Library Founda-
tion, Calcutta, for the year 1992-93, alongwith Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Raja Rammohao 
Roy Library Foundation, Calcutta, for the year 1992-93. 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

5. Assent to BiUs 
SECRETARY-GENERAL laid on the Table the following two 

Bills passed by the Houses of Parliament during the last session and 
assented to by the President since a report was last made to the 
House on the 14th June, 1994:-

(1) The Anti-Hijacking (Amendment) Bill, 1994. 
(2) The Suppression of Unlawful Act against Safety of Civil 

Aviation (Amendment) Bill, 1994. 
6. Report of the Standing Committee on EoerlY 

Shri Shiv Charan Mathur presented the Eleventh Report (Hiodi 
and English versions) of the Standing Committee on Energy 00 the 
Neyveli Lignite Corporation Limited (Acquisition and Transfer of 
Power Transmission System) Bill, 1994. 
7. Motion regarding Forty-tirst Report of Business Advisory COID-

mlttee 
Shri Vidyacharan Shukla moved the following motioo:-

"That this House do agree with the Forty-first Report of the 
Business Advisory Committee presented to the House on the 
25th July, 1994." 

The motion was adopted. 
8. Matters under Rule 377 

(1) Shri P. P. Kaliaperumal raised a matter regarding need to 
formulate a viable policy to minimise the rate of drop-outs among the 
girl students. 

(2) Shg Manku Ram Sodi raised a matter regarding need to 
provide more facilities to Health Guides in tribal areas of Madhya 
Pradesh. 

(3) Dr. Krupasindhu Bhoi raised a matter regarding need to 
include Orissa in the Hilly Areas DevllopmeJlt Programme. 
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(4) Prof. (Smt.) Savithiri Lakshmanan raised a matter regarding 
need to waive off the condition for fifty percent working capital 
requircd to be mot by Kerala Government for implementation of 
Market Intervention Scheme for cash crops. 

(5) Shri Amar Pal Singh raised a matter regarding need to set up a 
Bench of High Court at Meerut in Uttar Pradesh. 

(6) Shri Ram Vilas Paswan raised a matter regarding need to give 
Autonomous Hills Councils status to Laddakh region of J & K and 
provide other facilities for its. alround development. 

(7) Shri Venkateswara D. Rao raised a matter regarding need to 
provide more funds to State Government of Andhra Pradesh to 
mitigate the grievances of weavers in the State. 

(8) Shri Surendra Pal Pathak raised a matter regarding need to set 
up a, Central institution at Hardoi town of Uttar Pradesh for 
dissemination. of modern scientific techniques of farmil'\g. 
9. Government Bill-Passed 

Time Taken: 4 Hrs. 11 Mts. 
Thc Pre-natal Diagnostic Techniques (Regulation and Prevention of 
Misuse) Bill, 1991, as reported by Joint Committee 

Discussion on the motion for consideration of the Bill moved by 
Shri Paban Singh Ghatowar on the 25th July, 1994, continued. 

The following members took part in the debate:-
(1) Shri Sriballav Panigrahi 

(Lok Sabha adjourned at 1.01 P.M. and re-assembled at 2.09 P.M.) 
(2) Smt. Saroj Dubey 
(3) Smt. Geeta Mukherjee 
(4) Dr. G. L. Kanaujia 
(5) Shri R. Naidu Ramasamy 
(6) Shri Kamla Mishra Madhukar 
(7) Prof. Rasa Singh Rawat 

Shri Paban Singh Ghatowar replied to the debate. 
The motion for consideration was adopted and Clawe-by.Clawe 

considtration of the Bill was taken up. 
Clauses 2 to 34 were adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula was adopted, as amended. 
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The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Paban Singh Ghatowar. 
The motion was adopted and the Bill, as amended, was passed. 

10. Government Bill-Under Consideration 
The Airports Authority of India Bill, 1993 

Time allotted: 3 Hr5. 
Time taken 2 Hrs. 31 Mts. 
Balance 29 Mts. 

The motion for consideration of the Bill was moved by Shri 
Ghulam Nabi Azad. 

Thc following members too_~ part in the debate:-
(1) Shri V. Dhananjaya Kumar 
(2) Prof. K. V. Thomas 
(3) Shri Nirmal Kanti Chatterjee 
(4) Shri Mohan Singh (Deoria) 
(5) Shri Lokanath Choudhury 
(6) Shri E. Ahamed 
(7) Shri A. Charles 
(8) Shri Shankersinh Vaghela 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 27th July, 

. 1994) 

MGIP'PLU)MRND--3387~7-11KM. 

R. C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of ProCeedings] 

Wednesday, July 27, 1994/Sravana 5, 1916 (Saka) 

11 A.M. 
Questions . 

No. 301 v/' 

Due to interruptions in the House Starred Questions could not be 
called for oral answcr~ Starred Question Nos. 41~ put down in the 
Order Paper for the day were, therefore, treated as Unstarred and 
their answers together with the answers to the Unstarred Question· 
Nos. 449-533, 535-562, 564, 566--568 and 57~15 will be printed 
in the Official Report for the day. 

(Lok Sabha adjourned at 12.50 P.M. and rc-a'iscmblcd at 2.01 P.M.) 
(Due to interruptions in the House, Lok Sabha adjourned at 2.05 

P.M. and re-assembled at 4 P.M:) 
(Due to continued interruptions in the House, Lok Sabha adjourned 

for the day) 
4.02 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 28th July, 1994) 

MGIP(PLU)MRI ·?-J422LS-27.7.1994. 

R.C. BHARDWAJ, 
Secretary.General. 



LOIC'SABRA 

BUUErIN-PART I 
[Bricf Record of Proceedings] 

Thursday, July 28, 1994/Sravana 6, 1916 (Saka) 

11 A.M. 

QUESTIONS 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. Starred Question Nos. 61-80 put down in the 
Order Paper for the day were, therefore, treated as Unstarred and 
their answers together with the answers to the Unstarred Questions 
Nos. 616--631 and 633-840 will be printed in the Official Report for 
the day. 

/Lok Sabha adjourned al /J.n A.M. and re-assembled at 2 P.M.] 

(Due to continued interruptions in the House, Lok Sabha adjourned 
for the day) 

2.03 P.M. 

(Lok Sabha adjourned lilll1 A.M. on Friday, the 29th July. 1994) 

R. C. BHARDWAJ. 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, July 29, 1994/Sravana 7, 1916 (Saka) 

11 A.M. 
QUESTIONS 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. Starred Question Nos. 81-100 put down in 
the Order Paper for the day were, therefore, treated as Unstarred 
and their answers together with the answers to the Unstarred 
Question Nos. 841-1043 and 1045-1066 will be printed in the 
Official Report for the day. 
(Lok Sabha adjourned at 11.05 A. M. and re-assembled al 12 Noon) 

(Due to continued interruptions in the House, Lok Sabha 
adjourned for the day) 
12.07 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 1st August, 1994) 

MGIP(PLU)MRN0-3467LS-29.37.94. 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, August 1, 1994lSravana 10, 1916 (Saka) 

11 A.M. 
QUESTIONS 

No. 304 ~ 

Due to interruptions in the House, Starred Questions could not be 
called for oral answers. Starred Ouestion Nos. 101-120 put down in 
the Order Paper for the day were, therefore, treated as Unstarred 
and their answers together with the answers to Unstarrcd Question 
Nos. 1067-1124 and 1126-=-1282 will be printed in the Official 
Report for the day. 

(Due to continued interruptions in the House, Lok SabluJ adjourned 
for the day) 
11.20 A.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday., the 2nd August, 
1994) 

MGIP(PLU)MRND--3483LS-1.8.94. 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proc:eedlnes) 

Tuesday, August 2, 19941Sravana II, 1916 (Saka) 

No. 305 ............ 
II A.M. 
l. Questions 

Due to submissions by the Members aboull,the Action Taken 
Report on the recommendations of JPC which enquired into the, 
Securities and Banking Transactions. Starred Questions could not be 
called fOi oral answer. Starred Question Nos. 121-140 put do~n in 
the Order Paper for the day were, therefore; treated as Unstarrcd 
and their answers together with the answers given to Unstarred 
Quetsion Nos. 1283-1291, 1293-1383 and 1385-1452 will be 
printed in the Official Report for the day. 
2. Submissions by Members about Action Taken Report on the 

Recommendations made by the Joint Committee or Irrqularlties in 
Securities and Banking Transactions laid on the Tahle of the House 
on July 16, 1994. 

The following members made submissions about ActIOn Taken 
Report on the teeommcndations made by the Joint Committee on 
Irregularities in Securities and Banking Transactions laid on the Table 
of the House on July 26, 1994:-

(1)/ Shri Somnath Chatterjee 
(7) Shri Sharad Yadav 
(3) Shri Atal Bihari Vajpayec 
(4) Smt. Pratibha Devisingh Patil 
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j: 

(5) Shri Pawan Kumar Bansal 
(6) Shri Chandrajeet Yadav 
(7) Dr. Debi Prosad Pal 
(8) Shri Indrajit Gupta 
(9) Shri Sharad Dighc 

(10) Shri Sobhanadreeswara Rao Vadde 
(11) Shri Ebrahim Sulaiman Sait 
(12) Shri P.C. Chacko 
(13) Shri P.G. Narayanan 
(14) Shri Chitta Basu 
(15) Shri E; Ahamed 

(16) Shri Pius Tirkey 
(17) Shri Shibu Soren 
(18) Shri Lal Krishna Advani 

(19) Shri George Fernandes 
(20) Shri Buta Singh 
(,21) Shri Vidyacharan Shukla 

3. Papers laid on the table-
The following papers were laid on the Table-

(1) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Indira Gandhi Rashtriya Uran Akadcmi. 
Raebareli. for the year 1991-92. alongwith Audited Ac-
counts. 

(ii) Statement (Hindi and English versions) reg~rding Review 
by the Government on the working of the Indira Gandhi 
Rashtriya Uran Akadcmi. Raebareli. for the year 
1991-92. 

(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A statement (Hindi and English versions) explaining reasons 
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for.not laying the Annual Report and Audited Accounts of the 
Housing and Urban Development Corporation Limited, jlq'ew 
Delhi for the year 1992-93 within the stipulated period of nine 
months after the close of the Accounti:llg year. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute for the Physically Handicapped. 
New Delhi, for the y(:ar 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute for the 
Physically Handicapped, New Delhi, tor the year 
1992-93. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Gur (Control) Order, 1994 (Hindi and English 
versions) published in Notification No. S.O. 374 published in 
Gazette of India dated the 13th May, 1994 under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

(7) A copy 01 the Notification No. S.O. 1041 (Hindi and English 
versions) publishcd in Gazclle of India dated the 30th April, 
1994 speci fying t he Production Engineering and Industrial 
Management as designated trade. for Graduate and Technician 
Apprentices, for the purposes of the Apprentices Act, 1961 
issued under sub-section (2) of section 37 of the said Act. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-scction (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(i) G.S.R .. l(E) published in Gazette of India dated the 3rd 
January, 1994 approving the Visakhapatnam Port 
Employees (Grant of Advances for purchase of convey-
ances) Regulations, 1993. 

(ii) G.S.R. 36(E) published in Gazette of India dated the 
27th January, 1994 approving the Bombay Port Trust 
Employees (Classification, Control and Appeal) Amend-
ment Regulations, 1994. 
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(iii) G.S.R. 59(E) published in Gazette of Inoia dated the 
3rd February, 1994 approving the Paradip Port Trust 
(Recruitment of Heads of Department) (Amendment) 
Regulations, 1994. 

(iv) G.S.R. 66(E) published in Gazette of India dated the 
4th February, 1994 approving the lawaharlal Nehru 
Port Trust (Licensing and Control of Pilots) (First 
Amendment) Regulations, 1994. 

(v) G.S.R. 71(E) published in Gazette of India dated the 
8th February, 1994 approving the Calcutta Port Trust 
Employees' (Other than Haldia Dock Complex) 
(Recruitment, Seniority and Promotion) Amendment 
Regulations, 1994. 

(vi) G.S.R. 378(E) published in Gazette of India dated 
the 12th April, 1994 approving the Kandla Port Trust 
Employees (House Building Auvance Special Family 
Benefit Fund) (Amendment) Regulations, 1994. 

(vii) G.S.R. 394(E) published in Gazette of India dated 
the 21st April, 1994 approving the Cochin Port 
Employees (Contributory' Outdoor and Indoor Medical 
Benefit after Retirement) Amendment Regulations. 
1994. 

(9) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the Madras 
Refineries Limited and the Ministry of Petroleum and 
Natural Gas for the year 1994-95. 

(ii) Memorandum of Understanding betwccn the Cochin 
Refineries Limited and the Ministry of Petroleum and 
Natural Gas for the year 1994-95. . 

(iii) Memorandum of Understanding between the Balmer 
Lawrie' and Company Limited and the Ministry of 
i'etroleum and Natural Gas for the year 1994-95. 

(iv). Memorandum of Understanding between IBP Com-
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pany Limited and the Ministry of Petroleum and Natural 
Gas for the year 1994-95. 

(v) Memorandum of Understanding between the Bongai-
gaon Refinery and Petrochctftieals Limited and the 
Ministry of Petroleum and NaturarGas for the year 
1994-95. 

(vi) Memorandum of Understanding between the Indian Oil 
Corporation Limited and the Ministry of Petroleum and 
Natural Gas for the year 1994-95. 

(vii) Memorandum of Understanding betwcen the Oil and 
Natural Gas Corporation Limited and the Ministry of 
Petroleum and Natural Gas for the year 1994-95. 

(viii) Memorandum of Understanding between the Hindustan 
Petroleum Corporation Limited and the Ministry of 
Petroleum and Natural Gas for the year 1994-95. 

(10) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Manganese Ore (India) 
Limited an..d the Ministry of Steel for the year 1994-95. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Fashion Technol-
ogy, New Delhi, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti-
tute of Fashion Technology, New Delhi. for the year 
1992-93. 

(12) Statement (Hindi and English versions) showing reasons fOl" 

delay in laying the papers mentioned at (11) above. 
(13) A copy each of thc following Notifications (Hindi and 

English vcrsions) under section 50 of the National Dairy 
Devclopment Board Act. 1987:-
(i) Thc Fruit and Vcgetable Projcct Officers (Conduct, Disci, 

plinc and Appeal) Regulations. 1994 published in Notifi-
cation No. DEL:NDDB in Gazette of India datcd the 
29th April, 1994. 
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.,(Ii) The Fruit and Vegetable PrqifCt Office.r$ (Appointment, 
pay and allowance) Regulations, 1994 published in 
Notification No. DEL:NDDB Tn nazctte of India dated 
the 29th April, 1994. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tribal Co-operative Marketing Develop-
ment Federation of India'Limited. Delhi. for the year 
1992-93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working: of the Tribal Co-
operative Marketing Development Federation of India 
Limited, Delhi. for the year 1992-93. 

(15) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Automobile Cess (Amendment) Rules, 1993. 
(Hindi and Engli~h versions) published in Notification No. 
S.O. 341(E) in Gazette of India datcddthe 29th April, 1994 
under sub-section (4) of section 3, of the Industries 
(Development and Regulation) Act. 1951. 

(17) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Statement regarding Review by the Government on the 

working of the Tannery and Footwear Corporation of 
India Limited. Kanpur, for the year 1992-93. 

(ii) Annual Report of the Tannery and Footwear Corpora-
tion of India - Limited, Kanpur, for the year 
1992-93, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(18) Statement (Hindi and English versions) showing rcasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Statement regarding Review by the G(}vernmcnt on the 

t, 
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working of the Delhi State Industrial Development Cor-
poratibn Limited, New Delhi, fOT the year i ·1992.93. 

'1 

(ii) Annual Report of the Delhi State Industrial Develop-
mc'nt Corporation Limited, New Delhi. for the year 1992-
93, alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(20) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) above. 

(21) A copy of the Notification No. S.O. 487(E) (Hindi and 
English versions) published in Gazette of India dated the 30th 
Junc 1994, containing Presidential Order extending the valid-
ity of Notification No. S.O. 431(E) dated the 15th June, 1994 
upto the 30th November, 1994 issued under provisions of 
article 280 of the Constitution of India. 

(22) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-Tax Act, 19fil:-

(i) The Income-tax (Third Amendment) Rules, 1994 pub-
lished in Notification No. S.O. 369(E) in Gazette of India 
dated the 12th May, 1994. 

(ii) The Income-tax (Seventh Amendment) Rules, 1994 pub-
lished in Notification No. S.O. 490(E) in Gazette of India 
dated the 30th June, 1994. 

(23) A copy eaeh of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 'Of the Central 
Excises and Salt Act, 1944:-

(i) The iCentral Excise (Fourth Amendment) Rules, 1994 
publi~hed in Notification No. G.S.R. 516(E) in Gazette 
of India dated the 17th June, 1994 together with an 
explanatory memorandum. 

(ii) The Central Excise (Amendment) Rules, 1994 published 
in Notification No: G.S.R. 560(E) in Gazette of India 
dated the 4th July, 1994, together with an explanatory 
memorandum. 



(24) A copy. each of the following Notifications (Hindi and English 
versions) under section 159 of Customs AClt, 1962:-

(i) G.S.R. 505(E) published in Gazette of India dated the 
10th June, 1994 together with an explanatory memoran-
dum making certain amendments in the Notifications as 
specified in the Table annexed with the Notification. 

(ii) G.S.R. 506(E) published in Gazette of India dated the 
10th June, 1994 together with an explanatory memoran-
dum regarding exemption to materials required for the 
manufacture of the final goods when imported into India. 
from the whole of the basic and additional duties of 
Customs leviable thereon. 

(iii) G.S.R. 529(E) published in Gazette of India dated the 
24th Jun~, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
204/92-Cus., dated the 19th May, 1992. 

(iv) G.S.R. 531(E) published in Gazette of India dated the 
24th June, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
513 / 86-Cus., dated the 30th December, 1986. 

(v) S.D. 470(E) published in Gazette of India dated the 27th 
June, 1994 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-
versa for purposes of assessment of imports. 

(vi) S.D. 471(E) published in Gazette of India dated the 27th 
June, 1994' together with an explanator:y memorandum 
regarding revisea rates of exchange for conversion of 
certain foreign currencies .into Indian currency or vice-
versa for purposes of assessment of exports. 

(25) A copy each of the following papers (Hindi and English 
versions) under article 323(1) of the Constitution:-
(i) Forty-third Annual Report of the Union Public Service 

Commission for the year 1992-93. 
(ii) Memorandum explaining the reasons for.non-acceptancc of 
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the advice of the Union Pubtic Service c6mmission'reler-
red to' i",Chapter VIII of the above Report. 

(26) (i) A copy of the Annual Report (Hindi and English 
'vctsions) of the Sports Authority of India, New Delhi, 
for the year 1991-92, alongwtih Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Sports Author-
ity of India, New Delhi, of the year 1991-92. 

(27) Statement (Hindi and English versions) showing rea'ions 
for delay in laying the papers mentioned at (26) above. 

(28) A copy of the Census (Amendment) Rules. 1994 (Hindi and 
English versions) published in Notification No. O.S.R. 589(E) 
in Gazette of India dated the 19th July, 1994 under sub-
section (3) of section 18 of the Census Act. 1948. 

(29) A copy of the Notification No. U .14011/160 t89-Dclhi (Hindi 
and English versions) published in Delhi Gazctte datcd the 
3rd June, 1994 making certain amendments in the Order 
publishcd in Notification No. U-14011 / 160 / 89-Dclhi(i), 
datcd thc 6th January, 1990 issued under sub-section (1) of 
section 490 of the Delhi Municipal Corporation Act. 1957. 

(30) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in Yoga 
and Naturopathy, New Delhi, for me year 1992-93. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
for Research in Yoga and Naturopathy. New Delhi. for 
the year 1992-93. 

(31) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (30) above. 

(32) (i) /It.. copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in Unani 
Medicine, New Delhi. for the year 1990-91. alongwith 
Audited Accounts. 
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. (ii) A copy of the. ~eview (Hi!1di ana' English versions) by 
the Government on the working of t~e Central Council 
for Research in Vnani Medicine, New Delhi, for the year 
1990-91. 

(33) Statement (Hindi and English versions) showing reasbns for 
delay in laying the papers mentioned at (32) Ilbove. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in Unani 
Medicine, New Delhi, for the year 1991-92, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
for "Research in Vnani Medicine, New Delhi, for the year 
1991-92. 

(35) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (liindi and English 
versions) of the Medical Council of India, New Delhi, for 
the year 1992-93. 

(ii) A copy of the Annual Accounts (Aindi and English 
versions) of the Medical Council of India, New Delhi, for 
the year 1992-93, togeth.er with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Medical Council 
of India, New Delhi, for the year 1992-93. 

(37) Statement (Hindi and English versions) s~owing reasons for 
delay in laying the papers mentioned at (36) above. 

(38) (i) A copy of the Annual Report (lfindi and English 
versions) of the National Institute of Ayurveda; Jaipur, 
for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Ayurveda, Jaipur, 
for the year 1992-93, together, with Audit Report 
thereon. 
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" (iii) A ~9.py of the . Revjcw(~ih~i an~ !!nglis~: !versions~ by 
the; Government on the w8rkmg of the~'atlOnal Institute 
of Ayurveda', Jaipuf,for tlle year 1992-93. 

(39) Statement (Hindi and English versions) showing reasons for 
delay in' laying the plipers mentioned at (38) above. 

(40) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Coullcil of Medical Research, 
New Delhi. for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Medical Research. 
New Delhi. for the ycar 1992-93. together with Audit 
Report thereon. 

(iii) A copy of thc Review (Hindi and English versions) by 
the Government on the working of the Indian Council of 
Medical Research. New Delhi. for the year 1992-93. 

(41) Statement (Hindi !lnd English versions) showing reasons for 
delay in laying the papers mentioned at (40) above. 

I 
(42) (i) A copy of the Annual Report (Hindi and English 

versions) of the Central Research Institute for Yoga, 
New Delhi. for the year 1991-92. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and EOglish versions) by 
the Govcrnment on the working of the Central Research 
Institut'e for Yoga. for the year 1991-92. 

(43) Statement (Hindi and English versions) showing reasons for 
delay i~ laying the papers mentioned at (42) above, 

(44) (i) A) copy of the Annual Report (Hindi and English 
vehions) of the Central Council for Research in 
Ayurveda and Siddha. New Delhi. for the year 
1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Council for Research in 
Ayurvcda and Siddha, New Delhi. for the year 
1991-92, together with Audit Report thereon. 
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(iii) A copy of the Review (Hindi and.English versions) by . , .) 

the Government on the wor~ing of the Central Council 
for Research in Ayurveda and Sidaha. New Delhi. for 
the year 1991-92. 

(45) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (44) above. 

(46) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in Unani 
Medicine. New Delhi. for the year 1992-93. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
for Research in Unani Medicine. New Delhi. for the year 
1992-93. 

(47) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (46) above. 

(48) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahatma Gandhi Institute of Medical 
Sciences and Kasturba Hospital. Sewagram. for the year 
1992-93. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mahatma Gandhi 
Institute of Medical Sciences and Kasturba Hospital. 
Sewagram. for the year 1992-93. 

(49) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (48) ,above. 

(50) (i) A copy of the Annual Report (Hindi (and English 
versions) of the North-Eastern Hill Univel'5ity. Shillong. 
for the year 1991·92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the North·Eastern 
Hill University, Shillong. for the year 1991-92 . .-

(51) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned. at (50) ~bove. 
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(i) A ebpy of the Annual Report (Hindi· and English 
versions) of the Aligarh Muslim University, Aligarh, for 
the year 1991-92. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the Aligarh Muslim 
University AIi~arh, for the year 1991-92. 

(53) Statement (Hindi and English versions) showing ~ea.<;ons for 
delay in laying the papers mentioned at (52) above. 

(54) (i) A eopy of the Annual Report (Hindi ana English 
versions) of the University of Delhi, Delhi, for the year 
1990-91. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the University of 
Delhi, Delhi, for the year 1990-91. 

(55) Statement (Hindi and Enlgli'Sh versions) showing reasons for 
. delay in laying the papers mentioned at (54) above. 

(56) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sangeet Natak Akademi. New Delhi. for 
the year 1992-93. alongwith Audited Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the Sange~t Natak 
Akademi, New Delhi,· for the year 1992-93. 

(57) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (56) above. 

(58) (i) A copy of the Annual Report (Hindi and English 
versions) of the National School of Drama. New Delhi. 
for the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of. the National School 
of Drama, New Delhi, for the year 1991-92. 

(59) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (58) above. 

(60) (i) A copy of the Annual Report (Hindi and English 
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(ii) A copy pf the Review (Hindi and English versions) by 
the Government on the working of the Karnataka 
Regional Engineering College, Surathkal, for the year 
1992-93. 

(61) Statement (Hindi and Enlglish versions) showing reasons for 
delay in laying the papers mcntioned at (60) fibove. 

(62) (i) A eopy of the Annual Rcport (Hindi', and English 
versions) of the Regional Engineering College. 
Rourkcla. for the year 1992-93. alongwith Audited 
Accounts. 

(ii) A copy of thl: Review (Hindi and English versions) by 
the Governmcnt on thc wurking of thc Rcgional 
Engineering College. Rourkela. for the year 1992-93. 

(63) Statement (Hindi and English versions) showing reasons for 
delay in laying thc papcrs mcntioned at (62) abovc. 

(64) (i) A copy of the Annual Rcport (Hindi ,and English 
versions) of the Visvesvaraya Rcgional Collegc of 
Enginccring, Nagpur. for thc ycar 1992-93. alongwilh 
Audited Accounts. 

(ii) A copy of the Rcview (Hindi and English versions) by 
thc Govcrnmcnt on the working of thc Visvesvaraya 
Regional College of Engineering. Nagpur, for the year 
1992-93. ., 

(65) Statement (Hindi and English versions) showin'g rcasons for 
delay in laying the papcrs mcntioned at (64) libove. 

(66) (i) A copy of the Annual Report (Hindi and English 
versions) of thc Regional Engineering Collcge. Calicut. 
for the year 1992-93. alongwith Auditcd Accounts. 

(ii) A copy of the Review (Hindi and English vcrsions) by 
the Government on the working of the Regional 
Enginccring College, Calicut, for the year 1992-93 . 

. 1 
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(67)Statemclll (HiJldi and English versions) showing'(teasOns for 
delay' in lay1ng the papers mentioned at (66) abOve. ' 

(68) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Silchar, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Revicw (Hindi and English versions) by 
the Government on the working of the Regional 
Engineering College, Silchar, for the year 1992-93. 

(69) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (68) above. 

4. Assent to Bills 
Secretary· General laid on the Table thc following Fourteen Bills 

passed by the Houses of Parliament during the Ninth and Tenth 
Sessions of Tenth Lok Sabha and assented to by thc President. 

(1) The Air Corporations (Transfer of Undertakings and Repeal) 
Bill, 1994. 

(2) The Coffee (Amendment) Bill, 1994. 
(3) The Special Court (Trial of Offences Relating to Transactions 

in Securities) Amendment Bill, 1994. 
(4) The Mines and Minerals (Regulation and Development) 

Amendment Bill, 1994. 
(5) The Manipur Panchayati Raj Bill. 1994. 
(6) The Payment of Gratuity (Amendment) Bill., 1994. 
(7) The Press Council (Amendment). Bill, 1994. 
(8) The Banking Companies (Acquisition and Transfer of 

Undcrtaking.'i) Amendment Bill, 1994. 
(9) The Copyright (Amendment) Bill, 1994. 

(10) The Coir Industry (Amendment) Bill, 1994. 
(11) The Transplantation of Hum&:n Organs Bill. 1994. 
(12) The Manipur Municipalities Bill, 1994. 
(13) The New Delhi Municipal Council Bill, 1994. 
(14) The Punjab Municipal Corponition 'Law (Extension to 

Chandigarh) Bill, 1994. 
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5. Report of the Business Advisory Committee 

Shri Shiv Charan Mathur presented the Forty-seco'nd .Report of 'the 
Business Advisory Committee. 
(Lok Sabha adjourned at 1.57 P.M. and re-assembled at 3. P.M.) 
6. Statements by Ministers 

(i) The Minister of Agriculture made a statement regarding 
current flood situation in the country: 

(ii) The Minister of State of the Ministry of Steel ""ade a statement 
regarding industrial accident on 23 July, 1994 at Bokaro Steel 
Plant of Steel Authority of India Limited. 

7. Motion for Election to Committee 
SHRI G. VENKAT SWAMY moved the following motion:-

"That in pursuance of sub-section (3) (c) of Section 4 of the 
Central Silk Board Act, 1948, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
four members from among themselves to serve as members of 
the Central Silk Board, subject to other provisions of the said , 
Act." 

The motion was adopted. 

8. Government Bill-Introduced 

The Comptroller and Auditor-General's (Duties, Powers and 
Conditions of Service) Amendment Bill, 1994. 
9. Matters under Rule 377 

(1) Smt. Pratibha 'Devisingh Patil raised a matter regarding need to 
sel up exclusive cargo services and cargo planFs to facilitate 
promotion of exports of various agricultural products. 

(2) Shri Dharmanna Mondayya Sadul raised a matter regarding 
need to have a legislation for allowing human organs transplantation 
in needy case~. 
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(3) Shri P.P. Kaliaperumal raised a matter regarding need to enact 
a law for rectify'ing the lacunae in the existing scheme of 
examinations for academic courses and to ensure proper evalualion. 

(4) Prof. (Smt.) Savithiri Lakshmanan raised a matter regarding 
need to revalidate the orders for utilisation of funds during 1994-95 
granted to Kerala State for the M.P. 's Local Area Development 
Scheme in 1993-94. 

10. Government Bill-Under Consideration 

The Airports Authority of India Bill. 1993. 
Time taken: 3 hrs. 7 minutes 

Discussion on the motion for consideration of the Bill moved by 
Shri Ghulam Nabi Azad on the 26th July. 1994 continued. 

The following members took part in the Debate:-
(1) Shri Umrao Singh 
(2) Dr. Kartikeswar Patra 

The discussion was not concluded. 
11. Discussion under Rule 193 

Time taken: 2 Hrs. 01 Mt. 
Prof. K. V. Thomas raised a discussion regarding heavy loss of life 

and damage to property due to floods in many parts of the country. 
The following members took part in the debate:-

(1) Shri E. Ahamed 

(2) Shri Chandulal Chandrakar 

(3) Shri Oscar. Fernandes 

(4) Shri Chhitllbhai Gamit 
(5) Shri A. Venkata Reddy 

(6) Shri P.C. Thomas 
(7) Shrl S.B. Sidnal 

(8) Shri P.C. Chacko 

(9) Prof. P.J. Kurien 
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(10) Shri Dilccp Singh Bhuria 
(11) Smt. Chandra Prabha Un; 

The discussion was not concluded. 
6.01 P.M. 
(Lok Sabha adjourned till II A.M. 011 Wedne.~day, the 3rd AUg/LSI, 

1994) 

MGIP(PLU)MRN0-3531lS-2.8.1194. 

R.C. BHARDWAJ, 
Secretary-General. 
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Wedllesday, August 3. ! '''14· S, .1 • ...111...1 !.:, 1916 (Saka) 

11 A.M. 
1. Sturred Questiolls 

Starred Question Nos. 1~~ alld .!~5 w~r~ orall} allswered. Replies 
to Starred Questiull Nus. 141- J -T.' alld 14~lo0 wcrc laid 011 the 
Tabh:. 
2. Unslarrcd Questions 

Rep(il.!s to Unstarred OUl·~t;',1I l'\\I~. 1~53-1590 and 1592-1617 
w~n: laid on the Tabk. 
3. P:.apcrs laid till the 1':.11.1" 

The fuilowing pal'~rs we!c laid un the Tablc:-
(1) A copy each uf thl.! follllwin~ pap~rs tHimii anJ English 

verloions):-

(i) Memuraillium of Understanding between the Pyrites, 
I'husphlltcs and Chcmil:als Limited and thc Dcpartment of 
Fl.:rtilizcrs, Ministry of Chemicals and Fertilizers for Ihe 
year IIJY·P)5. 

(ii) Memorandum of Understanding between the National 
Fertilizers Limited and the Department of Fertilizers, 
Ministry of Chemil'als and Fenilizcrs fur the year 1994-95. 

(iii) Mellwrandum of Understanding bctwCl.:1I the Fertilisers 
afld Chemicals Travancure Limited anJ thl.! l.kpartmcnt of 
Fertilizers, Ministry of Chemicals and Fl.!rtiliLcrs for the 
year 191)4-95. 
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(2) A copy each of the following papers (Hindi and English 
versions):-

ti) Memorandum of Understanding between the Bbarat 
Yantra Nigam Limited and the Department of Heavy 
Industry for the year 1994-95. 

(ii) Memorandum of Understanding between the National 
Industrial Development Corporation Limited and the 
Department of Heavy Industry for the year 1994-95. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Amendment Regulations. 1994 published in Notification 
No. G.S.'R. 340(E) in Gazette of India dated the 29th 
Murch. 1994. 

(ii) The Indian Police Service (Pay) Amendment rules, 1994 
published in Notification No. G.S.R. 341(E) in Gazette of 
India dated the 29th March. 1994. 

(iii) Thc Indian Administrative Service (Fixation of Cadre 
Strength) Second Amendment Regulations. 1994 published 
in Nutification No. G.S.R. 342(E) in Gazette of India 
dated the 29th Man.:h. 1994. 

(iv) The Indian Administrative (Pay) Second Amendment 
Rules. IIJ94 published in Notification No. 343(E) in 
Gu£cltc of India oateo the 2lJth March. 1994. 

(v) The Indian Police Service. (Fixatiun of Cadre Strength) 
Second Amendment R.:gulutions. 1~JI)4 publishcd in ]'\;olifi-
cation No. G.S.R. 3%(E) in Gazettc of India datcd the 
22110 April. 11)l)4. 

(vi) The Indian Policl: Service (Puy) Second Amendment 
Rules. 1994 published in Nutification No. G.S.R. 397(E) 
in Gazette of India dated the 22nd April. 1994. 

(4) A copy cuch of the following statcOIents (Hindi and Englisb 
versions) showing action taken by the Government on the 
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~surances, promises and undertakings given by the Ministers 
during the various sessions of Eighth, Ninth and Tenth Lok 
Sabha:-

(I) Statement No. XXXIII - Thirteenth Session, 1989 J Eighth 
Lok Sabba 

(2) Statement No. XXIX 
(3) Statement No. XXVI 
(") Statement No. XXII 
(S) Statement No. XXII 
(6) Statement No. XXII 
(7) Statement No. XIX 
(8) Statement No. XVII 
(9) Statement No. XV 

(10) Statement No. XII 
(II) Statement No. XI 
(12) Statement No. VII 
(13) Statement No. VI 
(14) Statement No. IV 
(IS) Statement No. I 

- Second Session, 1990 ] 
- Third Session, 1990 Ninth 
- Sixth Session, 1990 Lok Sabba 
- Seventh Session, 1991 
- First Session, 1991 
- Second Session, 1991 
- 111ird Session, 1992 
- Fourth Session, 1992 Tenth 
- Fifth Session, 1992 Lok Sabha 
- Sixth Session. 1993 
- Seventh Session. 1993 
- Eighth Session. 1993 
- Ninth Session. 1994 
- Tenth Session, 1994 

4. Reports of the Committee on Private Memben' Bills and ....... 
lions 

Shri Kirip Chaliha presented the Thirty-third and the Thirty·focarth 
Reports (Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions. 

5. Motion regarding Forty-second Report of the Business Advisory 
Committee 

Shri Shiv Charan Mathur moved the following motion:-

"That this House 0\.1 agree with the forty-second Report of the 
Business Advisory Committee presented to the House on the 
2nd August. 1994." 

The Motion was adopted. 
6. Matters under Rule 377 

(1) Shri Birbnl raised a matter regardingJlced to write off the loans 
given to farmers in the form of cost of constru~tioll of water courses 
in Indira Gandhi Cnna! Project-phase-I in Rajasthan. 

(2) Shri P. C. Cbacko raised a mallcr reprdina need to dcdarc M. 
C. Road in KcnIa II N ...... H ..... ' aad ..., dear the proposal 
of Kerat. Govcmmcat to dcc:Iarc certain I'OIdIII National HiJhwa)'l. 
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(3) Shri Sharad Dighe raised a matter regarding need to provide 
basic amenities to the hutment dwellers on the railway lands in 
Bombay without any pre-conditions. 

(4) Shri Tejsingh Rno Bhollsle raised n matter regarding need for 
construction of a new bridge on Kanhan river on National Highway 
No. 7 passing through Nagpur district in Mahara.'ihtra. 

(5) Shri E. Ahmed raised a matter regarding need to set up a 
Frequency Modulation Station of All India Radio in Malapuram 
district in Kerala. 
7. Government Bill-Passed 

The Airports Authority of India Bill, 1993. 
Time taken: 5 IIrs. 56 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Shri Ghulam Nabi Azad on the 26th July, 1994. continu(;d. 

The following memhers took part in the Debatc:-
(l) Shri Kodikkunnil Surcsh 
(2) Shri Vijay Naval Patil 

(Lok Sa!>i1a ad;o"rnf'd at J P. M. and re-asscmbled at 2.05 P. ;\-1.) 
(3) Shri Oscar Fcrnande~ 
(~) Shri P. C. Chacko 
(S) Shri Shravun Kumar Patel 
(6) Shri Yaima Singh Yumnum 
(7) Shri K. Muralccdharan 
(8) Shri R. Naidu Ramasamy 
(9) Shri Ramcsh Chcnnithala 

(10) Shri P. C. Thomas 
(11) Shri Ayub Khan 
(12) Shri Chandulal Chandrakar 
(13) Shri Sriballav Panigrahi 
(14) Shri K. H. Muniyappa 

Shri Ghulam Nahi Azad replied to the dehate. 

The motion for consideration was adopted and Clause-by-clause 
consideration of the Bill was taken up. 

Clauses '2 to 44 were adopted. 

Ciausc 45 was adopted. as amended. 
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Clause 46 was adopted. 
Clause 1 was adopted. as amended . 

. The Enacting Formula was adopted. a<; amended. 
The 'Long Title was also adopted. 
The motion that the Bill. as amended. be passed was moved by 

Shri Ghulam Nabi Azad. 
The motion wac; adopted. and the Bill. as amended. was passed. 

R. Discussion updt!r Rule 193 
Time taken: 3 Hrs. 27 Mts. 

Discussion regarding heavy loss of life and damage to property due 
to floods in many parts of the country raised by Prof. K. V. Thomas 
on the 2nd August. 1994. contiilUcd. 

The following members took part in the Dcbate:-
(1) Shri Rajnath Sonker Shastri 
(2) Shri Datta Raghobaji Meghe 
(3) Shri V. S. Vijayaraghavan 
(4) Shri Balin' Kuli 
(5) Smt. D. K. Tharn Dcvi Siddhartha 
(0) Shri Sarat Pattannyak 
(7) Shri A. Charles 
(X) Dr. Kartikcswar Patra 
(9) Shri Ramcsh Chennithala 
The discussion was not concluded. 

6.03 P.M. 

(Lok Sabha adjourned fill 11 A.M. Oil Thursday, the 4th August, 
/994) 

R. C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETlN·PART I 

[Brief Record of ProceedinpJ 

Thursday, August 4, 19941Sravana 13, 1916 (Saka) 

No. 307 V 

11.01 A.M. 

1. Starred Questions 

Starred Question Nos., 164, 165, 168 and 169 orally answered. 
Rcplics to Starred Question Nos. 161-163, 166, 167 and 17~180 
were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 1618-1642, 1644-1766, 
17~1774 and 1776-1793 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A statement (Hindi and English versions) correcting the reply 
given on the 25th July, 1994 to Starred Question No.1 tabled 
by Dr. Shakshiji Maharaj Swami regarding Prime Minister's 
visit to Russia. 

(2) A copy of the Central Reserve Police Force (Amcndmeat) 
Rules, 1994 (Hindi and English versions) published in Notifica-
tion No. O.S.R. 233 in Gazette of India dated the 21st May, 



1994 1,Inder sUb-sedion (3) of section 18 of the Central Reserve 
Police Force Act, 1949. 

(3) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1994 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 155 in Gazette of IIldia dated the 2nd April, 
1994 under sub-section (3) of section 22 of the Central 
Industrial Security Force Act, 1968. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Hospital Services Consultancy Corporation (India) 
Limited, 'New Delhi, for the year 1992-93. 

(ii) Annual Report of the Hospital Services Consultancy 
Corporation (India) Limited, New Delhi, for tbe year 
1992-93, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Nursing Council, New Delhi, for 
the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of tbe Review (Hindi and English versions) by 
the Government on the working of the Indian Nursing 
Council, New Delhi, for the year 1992-93. 

(7) Statement (Hindi and English versions) sbowing reasons for 
delay in laying the papers mentioned at {6) above. 

(8) A copy of the Memorandum of Understanding (Hindi and 
En&lish versions) between the Hindustan Latex Limited. and 
the Department of Family Welfare (Ministry of Health and 



Filmily Welfare) for the year 1994-95. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Research Institute for Yop, 
New Delhi, for the year 1992-93, a10ngwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English venions) by 
the Government on the working of the Central Research 
Institute for Yoga, New Delhi, for the year 1992-93. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

4. Mallen Under Rule 377 
(1) Shri Shantaram Potdukhe raised a matter regarding Deed to 

preserve the Chanda Fort Railway Station as a historical monument. 
(2) Dr. Vasant Pawar raised a maller regarding need to introduce 

one superfast train between Bombay and Nasik. 
(3) Dr. Debi Prosad Pal raised a matter regarding need to provide 

adequate relief to the families affected by the collapse of a buildiq at 
Chittaranjan Avenue, Calcutta due to operations carried on by Metro 
Railways. 

(4) Shri S.S.R. Rajendra Kumar raised a matter regarding need to 
provide better railway facilities to the residents of new settlements in 
Changelpct district of Tamil Nadu. 

(5) Shri Anadi Charan Das raised a matter regarding need to 
celebrate the birth centenary of Acharya Vinoba Bhave. 

(6) Shri Sriballav Panigrahi raised a matter regarding need to 
revive Delhi-Bhubaneswar flights on Sundays and also introduce air-
taxi services between Bhubaneswar-Jharsuguda-Rourkela and Jhanu-
guda-Rourkela-Caleutta. 

(7) Shri Yaima Singh Yumnam raised a matter regardin, aeed to 
give clearance to Loktak Down Stream Hydro Electric Projea in 
Manipur. 



S. Government BUI - Paued 
Time Taken : 2 Hrs. S9 Mts. 

The Legal Services Authorities (Amendment) BiU, 1992, u pused 
by Rajya Sabha. 

The motian for consideration of the Bill was moved by Shri H.R. 
Bhardwaj. 

The following members took part in the debate:-

(1) Shri Vijay Naval Pali! 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2. 12 P.M.) 

(2) Shri Sharad Dighe 
(3) Shri Rajnath Sonkcr Shastri 
(4) Prof. K.V. Thomas 
(S) Dr. Vasant Pawar 
(6) Shri Sriballav Panigrahi 
(7) Shri Ramesh Chennithala 
(8) Shri Yaima Singh Yumnam 
(9) Shri Umrao Singh 

(10) Shri K.M. Mathew 
(11) Shri P.C. Thomas 

Shri H.R. Bhardwaj replied to the debate. 

The motion for consideration was adopted and Clause-by-cJause 
consideration of the Bill was taken up. 

Causes 2 to 18 were adopted. 

aause 1 was adopted, as amended. 

The Enacting Formula was adopted, as amended. 

The Long Title was also adopted. 

Tbe motiOR that the Bill, as amended, be passed was moved by 
Shri H.R. Bhardwaj. 

The motion was adopted, and the Bill, as amended, was passed. 



6. The Manlpur Budlet - 1994-95-Demandl tor Grantl 

Time allotted : 3 Hrs. 
Time Taken : 03 Mta. 
Balance : 2 Hrs. 57 Mta. 

Discussion on the Demands for Grants No. 1 to 46 in respect of 
the Budget for the State of Manipur for 1994-95, commenced. 

Shri Lacta Umbrey took part in debate. His speech was not 
concluded. 

The discussion was not concluded. 

7. Discussion under Rule 193 

Time taken : 4 Hn. 37 Mta. 

Discussion regarding heavy loss of life and damage to property due 
to floods in many parts of the country raised by Prof. K.V. Thoma 
on the 2nd August. 1994, contirwed. 

The following members took part in the debate:-

(1) Shri Anadi Charan Das 
(2) Shri Harchand Singh 
(3) Shri Kirip Chaliha 
(4) Shri Surya Narain Yadav 

Shri Balram lakhar replied to the discussion 

The discussion was concluded. 

6.14 P.M. 

(Lok Sabha adjourned till U A.M. on Friday, the 5th August, 1994) 

MGIP(PlU~N~LS3699 04.08.94 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinlsj 

Friday, AUlust 5, 1994/Sravana 14, 1916 (Saka) 

No. 308../' 
11.02 A.M. 
1. Starred Questions 

Starred Question Nos. 181, 182, 184, 185 and 187 were orally 
answered. Replies to Starred Question Nos. 183, 186 and 188-200 were 
laid on the Table. 

2. Unslarn-d Questions 
Replies to Unstarred Question Nos. 1794-1915 and 1917-2024 were 

laid on the Table. 
'3. Statements by Ministen 

(i) The Minister of Home Affairs made a statement regarding 
apprehension of It top proclaimed offender accused in Bombay blast 
case. 

• (ii) The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 8th August, 1994 . 

•• (i'ii) The Minister of Finance laid on the Table a copy of the 
Statement (Hindi and English versions) regarding Actian Taken Report 
on the recommendations of the Joint Parliamentary Committee which 
enquired into irregularities in securities and banking transactions . 

• Made at 12.38 P.M . 
.. Laid a12.26 P.M. 



4. Papers hdd on the Table 

The following papers were laid on the Table:-
(1) A copy of the Aircraft (Demolition of Obstructions caused by 

Buildings and Trees etc.). RuIOli, 1994 (Hindi and English 
versions) published in Notification No. G.S.R. 227 in G~ette 
of India dated the 28th April, 1994 l!.nder section 14A of the 
Aircraft Act, 1934, together with an explanatory note. 

(2) A copy of the Employees' State Insurance (General) (First 
Amendment) Regulations, 1994 (Hindi and English versions) 
published in Notification No. N-12113/2193-P&D in Gazette 
of India dated the 9th April, 1994 under sub-section (4) of 
section 97 of the Employees' State Insurance Act, 1948. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) S.D. 1464 published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "Bharat Bha-
van Nyas. Bhopul" under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1989-90 to 1991-92 subject to certain 
conditions. 

(ii) S.O. 1465 published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "Bharat Bha-
van Nyas. Bhopal" under section 1O(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1992-93 to 1994-95 subject to certain 
conditions. 

(iii) S.D. 1466 published in Gazette of India dated the 
2nd July. 1994 regarding exemption to "National 
Centre for the performing Arts, Bombay" under sec-
tion 10(23C) of the Income-tax A\:t, 1961 for the 
period covered by the assessment years 1990 .. 91 to 
1991-92 subject to certain conditions. 

(iv) S.D. 1467 published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "Action for 
Welfare and Awukening in Rural Environment 
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(AWARE), Hyderabad" under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 
conditions. 

(v) S.O. 1468 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Society for Service 
to Voluntary Agencies (SOSVA),' Bombay" under 
section 10 (23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1992-93 to 
1994-95 subject to certain conditions. 

(vi) 5.0. 1469 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Ashwini Rural 
Cancer Research & Relief Society; Maharashtra" 
under section 10 (23C) of the Income-tax Act, 1961 for 
the period covered by the assessme.nt years 1990-91 to 
1992-93 subject to certain conditions. 

(vii) S.O. 1470 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "German Leprosy 
Relief Association Rehabilitation Fund, Madru" 
under section 10 (23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1990-91 to 
1992-93 subject to certain conditions. 

(viii) S.O. 1471 Published in Gazette of India dated tbe 2nd 
July, 1994 regarding exemption to "Bhagini Samaj, 
Bombay" under section 10 (23C) of the Income-tax 
Act, 1961 for the period covered by the assessment 
ycars 1993-94 to 1994-95 subject to certain conditions. 

(ix) S.O. 1472 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Bal Sahyog, New 
Delhi" under section 10 (23C) of the Income-tax Act, 
1961 for the period covered by the assessment years 
1993-94 to 1995-96 subject to certain conditions. 

(x) S.O. 1473 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Shri Sadguru Seva 
Sangh Trust, Bombay" under section 10 (23C) of the 
Income-tax Act, 1961 for the period covered by the 
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assessment years 1990-91 to 1992-93 subject to certain 
conditions. 

(xi) S.O. 1474 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Kerala Coir Work-
ers Welfare Fund Board, Alleppcy, Kerala" under 
section 10 (23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1993-94 to 
1995-96 subjeet to certain conditions. 

(xii) S.O. 1475 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Amalgamated 
Tamil Nadu Shares of Post War Services Reconstruc-
tion Fund and Special Fund for Ex-servicemen Fund, 
Madra. .. " ~nder section 10 (23C) of the Income-tax 
Act, 1961 for the period covered by the assessment 
year 1989-90. 

(xiii) S.O. 1476 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Amalgamated 
Tamil Nadu Shares of Post War Services Reconstruc-
tion Fund and Special Fund for Ex-servicemen Fund, 
Madras" under section 10 (23C) of the Income-tax 
Act, 1961 for the period covered by the assessment 
years 1990-91 to 1992-93 subject to certain conditions. 

(xiv) S.O. 1477 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Basic Chemicals, 
Pharmaceuticals & Cosmetics Export Promotion Coun-
cil, Bombay" under section 10 (23C) of the Income-tax 
Act, 1961 for the period covered by the assessment 
years 1990-91 to 1992-93 subject to certain conditions. 

(xv) S.~. 1478 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Aga Khan Founda-
tion, New Delhi" under section 10 (23C) of the 
Income-tax Act, 1961 for the period eovered by the 
assessment years 191)4-95 to 1995-96 subject to certain 
conditions. 

(xvi) S.D. 1480 Published in Gazette of India dated the 2nd 
July. 1994 regarding exemption to "Shri Anandpur 
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Trust, New Delhi" under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 
conditions. , . 

(xvii) S.O. 1481 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Centre for Public 
Sector Studies, New Delhi" under section 10 (23C) of 
the Income-tax Act, 1961 for the period covered by 
the assessment year 1989-90. 

(xviii) S.O. 1482 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Centre for Public 
Sector Studies, New Delhi" under section 10 (23C) of 
the Income-tax Act, 1961 for the period covered by 
the assessment years 1990-91 to 1992-93 subject to 
certain conditions. 

(xix) S.O. 1483 Published in Gazette of India dated the 2nd 
July, 1994 rcgarding exemption to "Lal Bahadur Shas-
tri National Memorial Trust, New Delhi" under sec-
tion 10 (23C) of tne Income-tax Act, 1961 for the 
period covered by the assessment years 1992-93 to 
1994-95 subject to certain conditions. 

(xx) S.O. 1484 Published in Gazelle of India dated the 2nd 
July, 1994 regurding exemption to "Bharat Sevashram 
Sangha, . Calcutta" under section 10 (23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1993-94 to 1995-96 subject to certain 
conditions. 

(xxi) S.O. 1485 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "India Trade 
Promotion. Urganisation, New Delhi" under section 
10 (23C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1989-90. 

(xxii) S.O. 1486 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "India Trade 
Promotion I Organisation , New Delhi" under section 
10 (23C) of the Income-tax Act, 1961 for the period 
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covered by the assessment years 1990-91 to 1992-93 
subject to certain conditions. 

(xxiii) S.O. 1487 'Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "India Trade 
Promotion Organisation, New Delhi" under section 
10 (23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1993-94 to 1994-95 
subject to certain conditions. 

(xxiv) S.O. 1488 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "Shri 
Paramhans Advait Mat Publication Society" under 
section 10 (23C) of the Income-tax Act, 1961 for the 
pcriod covered by the assessment years 1992-93 to 
1994-95 subject to certain conditions. 

(xxv) S.O. 1489 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "Servants of 
India Society, Punc" undcr section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1993-94 to 1995-96 subject to certain 
conditions. 

(xxvi) S.O. 1490 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "T.T. 
Ranganathan Clinical' Research Foundation, Madras" 
under section 10(23C) of the Income-tax Act, 1961 
for the period covered by the assessment years 1993-
94 to 1995-96 subject to certain conditions. 

(xxvii) S.O. 1491 Published in Gazette of India dated the 
2nd July, 1994 r~garding exemption to "Federation of 
Indian Export Organisations, New Delhi" under 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1992-93 to 
1994-95 subject to certain conditions. . 

(xxviii) S.O. 1492 Published in Gazette of India dated the 
2nd July, 1994 regarding cxempt{on to "The 
Asspciation of the Physically Handicapped, 
Bangalore" under section 1O(23C) of the Income-tax 
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Act, 1961 for the period covered by tbe assessment 
years 1994-95 to 1996-97 subject to certain conditions. 

(xxix) S.O. 1493 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "The Institute for 
Financial Management· & Research, Madras" under 
section 1O(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1993-94 to 
1995-96 subject to certain conditions. 

(xxx) S.O. 1494 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Aga Khan Rural 
Support Programme (India), New Delhi" under section 
10(23C) of the Income-Tux Act, 1961 for the period 
covered by the assessment years 1994-95 to 1996-97 
subject to certain conditions. 

(xxxi) S.O. 1495 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "South Central 
Zone Cultural Centre, Nagpur" under section 1O(23C) 
of the Income-Tax Act, 1961 for the period covered by 
the assessment years 1990-91 to 1992-93 subject to 
certain conditions. 

(xxxii) S.O. 1496 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Kasturba Gandhi 
National Memorial Trust, Indore" under section 
10(23C) of the Income-Tax Act, 1961 for the period 
covered b)' the assessment years 1993-94 to 1995-96 
subject to certain conditions. 

(xxxiii) S.O. 1497 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "All Bcngal 
Women's Union, Calcutta" under section 10(23C) of 
the Income-Tax Act, 1961 for the period covered by 
the assessment years 1993-94 to 1995-96 subject to 
certain conditions. 

(xxxiv) S.O. 1498 Published in Gazettc,of India dated thc 2nd 
July, 1994 regarding exemption to "Action for Food 
Production (AFPRO). New Delhi" under section 
10(23C) of the Income-Tax Act. 1961 for the period 
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covered by the assessment years 1991-92 to 1993-94 
subject to certain conditions. 

(xxxv) S.~. ]499 Published in Gazette of India dated the 2nd 
July, 1994 regarding -exemption to "Yug Nirman 
Yojana Trust, Mathura (U.P.)" under section 10(23C) 
of the Income-Tax Act, 1961 for the period covered by 
the assessment years 1990-91 to 1992-93 subject to 
certain conditions. 

(xxxvi) S.D. 1500 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Theosophy Com-
pany (India) Private Limited, Bombay" under section 
10(23C) of the Income-Tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93 
subject to certain conditions. 

(xxxvii). S.D. 1501 Published in GUlette of India dated the 2nd 
July, 1994 rcgarding exemption to "Anandashram 
Trust, Kerala" under section 1O(23C) of the Income-
Tax Act, 1961 for the period covered by the assess-
ment years 1993-94 to 1995-96 subject to eertain 
conditions. 

(xxxviii) S.O. 1502 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Research Informa-
tion System for the 'Non-Aligned and Other Develop-
ing Countries (RIS), New Delhi" under section 
1O(23C) of the Income-Tax Act, 1961 for the period 
covered by the assessment year 1989-90. 

(xxxix) S.O. 1503 Published in Gazette of India dated tbe 2nd 
July, 1994 regarding exemption to "Research Informa-
tion System 'for the Non-Aligned and other Developing 
Countires (RIS), New Delhi" under section 10(23C) of 
the Income-Tax Act, 1961 for the pc.mod covered by 
the assessment years 1990-91 to 1992-93 subject to 
certain conditions. 

(xl) S,O. 1504 Published in Gazette of India dated the 2nd 
July, 1994 rcgarding exemption to "Indian Couneil for 
Research on International Economic Relations, New 
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Delhi" under section 10(23C) of the Income-Tax Act, 
1961 for the period covered by the assessment year 
1995-96 subject to certain conditions. 

(xli) S.O. 1505 Published in Gazette of India dated the 
2nd July. 1994 regarding exemption to "Centre for 
Science and Environment, New Delhi" under section 
10(23C) of the Income-Tax Act, 1961 for the period 
covered by the assessment years 1994-95 to 1996-97 
subject to certain conditions. 

(xlii) S.O. 1506 Published in Gazette of India dated the 
2nd July, 1994 rcgarding excmption to "S.J. Jindal 
Trust, Bangalorc" undcr scction 10(23C) of the 
Income-Tax Actl 1961 for the period covered by the 
assessmcnt ycars 1994-95 to 1996-97 subject to ccrtain 
conditions. 

(xliii) S.O. 1507 Publish cd in Gazette of India dated the 
2nd July, 1994 rcgarding exemption to "The National 
Foundation for Teachcr's Welfare, New Delhi" under 
section 10(23C) of the Income-Tax Act, 1961 for the 
period covered by the assessment years 1985-86 to 
1989-90. 

(xliv) S.O. 1508 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "The National 
Foundation for Teacher's Welfare, New Delhi" under 
section 1O(23C) of the Income-Tax Act, 1961 for the 
period covered by the assessment years 1990-91 to 
1992-93 subject to ce~tain conditions. 

(xlv) S.O. 1509 Published in Gazette of India dated the 
2nd July, 1994 regarding exemption to "Exhibition 
Society, Hyderabad" under section 1O(23C) of the 
Income-Tax Act, 1961 for the period covered by the 
assessment years 1993-94 to 1995-96 subject to certain 
conditions. 

(xlvi) S.O. 1510 Published in Gazette of India dated the 
2nd July, '1994 regarding exemption to "The National 
Association for the Btind, Karnataka Branch, Banga-
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lore" under section 1O(23C) of the Income-tax Act, 
1961 for the period CQvered by the assessment years 
1992-93 to 1994-95 subject to certain conditions. 

(xlvii) S.O. 1511 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Gujarati Ecological 
Edu6ation & Research (GEER) Foundation, Gandhi 
Nagar" under section 10(23C) of the Income-tax Act, 
1961 for the period covered by the assessment years 
1993-94 to 1995-96 subject to certain conditions. 

(xlviii) S.O. 1512 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Voluntary Health 
Association of India, New Delhi" under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1992-93 to 1994-95 
subjcct to certuin conditions. 

(xlix) S.O. 1513 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Jamnallal Bajaj 
Foundation, New Delhi" under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1993-94 to 1995-96 subject to certain 
conditions. 

(I) S.O. 1514 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Mobile Creches for 
Working Mother's Children, New Delhi" under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1993-94 to 1995-96 
subject to certain conditions. 

(Ii) S.O. 1515 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Society of Sisters 
of Charity of Saint B. Capitanio and V. Gerosa, 
Calcutta" under section 10(23C) of the Income~tax 
Act, 1961 for the period covered by the assessment 
years 1992-93 to 1994-95 subject to certain conditions. 

(Iii) S.O. 1516 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Auroville Founda-
tion, Auroville, Tamil Nadu" under section 10(23C) of 
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the Income-tax Act, 1961 for the period covered by 
the assessment years 1991-92 to 1993-94 subject to 
certain conditions. 

(liii) S.O. 1517 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Spastics Society of 
Eastern India, Calcutta" under section 10(23C) of the 
Income-tax Act, 1961 for the period covcred by the 
assessment years 1993-94 to 1995-96 subject to ccrtain 
conditions. 

(Iiv) S.O. 1518 Published in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "India International 
Textile Machinery Exhibitions Society, Bombay" 
under section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1993-94 to 
1995-96 subject to certain conditions. 

(Iv) S.O. 1519 Publislicd in Gazette of India dated the 2nd 
July, 1994 regarding exemption to "Indira Gandhi 
National Centre for the Arts, New Delhi" under 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1995-96 to 
1997-98 subject to certain conditions. 

(4) A cop~ each of the following Notifications (Hindi and English 
versions) under section 31 of the Securities and Exchange 
Board of India Act, 1992:-

(i) The Securities and Exchange Board of India (Bankers 
to an Issue) Rules, 1994 published in Notification No. 
G.S.R. 585(E) in G~ette of India datcd the 14th July, 
1994. 

(ii) The Securities and Exchange Board of India (Bankers 
to an Issue) Regulations, 1994 published in Notifica-
tion No. Le 17 194 in Gazette of India dated the 14th 
July, 1994. 

(5) A copy each of the following Annual Reports and Accounts 
(Hindi and English versions) of the Regional Rural Banks for 
the year 1992-93, togeLher with Auditors' Report thereon:-
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(i) Begusarai Kshetriya Gramin Bank, Bcgusarai (Bihar). .,' 
(ii) Arunachal Prades~ Rural Bank, Pasighat. 

(iii) Monghyr Ksh~triya Gramin Bank, Monghyr (Bihar). 
(iv) Hadoti Kshetriya Gramin Bank, Kota (Rajasthan). 
(v) Haryana Kshetriya Gramin Bank, Bhiwani (Haryana). 

(vi) Bardhaman Gramin Bank, Burdwan (West Bengal). 
(vii) Malwa Gramin Bank, Sangrur (Punjab). 

(viii) Giridih Kshetriya Gramin Bank, Giridih (Bihar). i) 
(ix) Balasore Gramya Bank, Balasore (Orissa). 
(x) K~ Bank Nongkyndong ri Khasi laintia, Shillong 

(Mcghalaya). 
(xi) Netravati Grameena Bank, Mangalore (Karnataka). 

5. Report or the Committee on Petitions 
Shri P.G. Narayanan presented the Fifteenth Report (Hindi and 

English versions) of the Committee on Petitions. 

6. Reports of tbe Commillec: un Government Assurances 
Shri V.S. Vijayaragavan presented the Twenty-First and Twenty-

Second Reports' (Hindi and English versions) of the Committee on 
Government Assurances. 
7. Motions ror Elections to Committees 

(i) Shri Sharad Dighe moved the following motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule (3) of Rule 254 read with sub 
rule (1) of Rule 309 of the Rules of Procedure and conduct 
of Business in Lok Sabha, one member from among 
themselves to serve as a member of the Committee on 
Public Accounts for the unexpired portion of- the term of 
the Committee vice Shri A. Prathap Sai resigned from the 
Committee." 

The motion was adopted. 

(ii) Shri Bheru Lal Meena moved the following motion:-

) 



"That the members of this House do proceed to elect in the 
munner required by sub-rule (3) of Rule 254 read with sub-
ruie (1) of Rule 331B of the Rules of procedure and 
conduct of Business in Lok Sabha, one member from among 
themselves to serve as a member of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes for the 
unexpired portion of the term of the Committe vice Shri 
Ram Prakash Chaudhary died." 

The motion was adopted. 

8. Motion regarding Joint Committee on Offices of Profit 
Shri Chiranji Lal Sharma moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do elect one member of Rajya Sabha according to the 
principle of proportional representation by means of the 
single transferable. vote, to the Joint Committee on Offices 
of Profit in the vacam:y caused by lhe retirement of Shri E. 
Bulanandan from Rajya Sabha and do cummunicate to this 
I louse the name of the member so appointed by Rajya 
Sabha to the Joint Committee." 

The motion was adopted. 
9. Supplementary Demands for Grants (General) -=- 1994-95 

Shri M. V. ChanQrasckhar Murthy presented a statement (Hindi 
and English versions) showing the Supplementary Demands for 
Grants in respect of the Budget (General) for 1994-95. 
10. Demands for Excess Grllnts (General) - 1990-91 and 1991-92 

(i) Shri M. V. Chandrasckhar Murthy presented a statement 
(Hindi and English versions) showing the demands for Excess Grants 
in respect of the Budget (General) for 1990-91. 

(ii) Shri M. V. Chandrasekhar Murthy presented a statement 
(Hindi and English versions) showing the demands for Excess Grants 
in respect of the Budget (General) for 1991-92. 
11. The Milnipur Budget 1994-95 Demands for Grants 

Time taken: 1 Hr. 24 Mts. 
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Discussion on the Demands for Grants Nos. 1 to 46 in respect of the 
Budget for the State of Manipur for 1994-95, continued. 

The following members took part in the debate:-
(1) Shri Lacta Umbrcy 
(2) Prof. M. Kamson 

(Lok Sabha adjourned at 1.12 P.M. and re-assembled at 2.25 P.M.) 
(3) Shri Yaima Singh Yumnam 
(4) Shri Kirip Chaliha 
Shri M.V. Chandrasekhar Murthy rcpJid to the debate. 
AH the Demands for Grants Nos. 1 to 46 (both Revenue Account and 

Capital Account) in respect of the Budget for the State of Manipur for 
1994-95 for the amounts shown in the Fourth column of the printed list 
of Demands for Grants were voted in full. 
12. Covernment Bill - Introduced 

The Munipur Appropriation (No.2) Bi", 1994. 
13. Government Bills - Passed 

(i) The Manipur Appropriation (No.2) Bill, 1994. 
The motion for consideration of the Bill was moved by Shri M.V. 

Chandrasekhar Murthy. 
Shri Yaima Singh Yumnant took part in the debate. 
Shri M. V. Chandrasekhar Murthy replied to the debate . 
. The motion for consideration was adopted and clausc-by-clause 

consideration of the Bill was taken up. 
Clauses 2, 3 and the Schedule were adopted . 

. Clause 1, the Enacting formula and the Long Title were also adopted. 
The motion thut the Bill be passed was movt:d by. Shri M. V. 

Chandrasekhar Murthy. 
The motion was adopted and the Bill was passed. 
(ii) THe Neyvcli Lignite Corporation Limited (Acquisition and 

Transfer of Power Transmission System) Bill,. 1994. 
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The motion for consideration moved by Shri P.V. Rangayya Naidu 
w.as a,doptcd and Clause-by-Caluse consideration of the Bill was taken 
up. 

Clauses 2 to 16 were adopted. 
Clause I, the Enacting Formula and the Long title were also adopted. 

The motion that the Bill be passed was moved by Shri P.V. Rangayya 
Naidu. 

The motion was adopted nnd the Bill was passed. 
14. Motion Rca:ardina: Thirty-third and the Thirty-fourth reports of the 

Committee on Private Members' Bills and Resolutions 
Shri Sant Ram Singla moved the following motion:-

'That this House do agree with the Thirty-third and the Thirty-
fourth Reports of the Committee on Private Members' Bills 
and Resolutions ,presented to the House on the 3rd August, 
1994," 

The motion was adopted. 

15. Private Members' Resolution - Negath'c:d 
Further discussion on the following Resolution moved by 

Shri Kashiram Rana on the 13th May. 1994 continued:-
"This House urges upon the Central Government to allocate 

sufficient quantity of gas for gas based power plants and for 
industrial and domestic use in Gujarat." 

Capt. Satish Sharma took part in the Debate. 
The Resolution was negatived. 

16. Private Members' Resoluton - Under Consideration 
Shri R. Anbarasu moved the following Resolution:-

"This House is of the opinion that the National Commission for 
Backward Classes be empowered to suggest ways and means 
for the overall development of and to monitor various welfare 
schemes of the Central Government for other backward 
classes and that a Parliamentary Committee be constituted to 
consider the reports of the Commission." 
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The following members took part in the dcbatc:-

(1) ~hri B. Akbcr Pasha 
(2) Shri Anadi Charan Dus 
(3) Shri P.P. Kaliapcrumal 
(4) Shri Lakshman Singh 

(5) Shri Kodikkunnil Surcsh 
(6) Shri P.C. Chacko (speech unfinished) 
Thc discussion was not concluded. 

6 P.M. 
(Lok Subllu adjourned (ill Jl A.M. on Monday, the 8th August, 1994) 

R.C. BHARDWAJ. 
Secretary-General. 

MGIP(PLU)MRND-3718LS-OS.08.1994. 



LOK SABRA 

BULLETIN-PART [ 

[Brief Record of Proceedings] 

Monday, August 8, 19941Sravana 17, 1916(Saka) 

No. 309 V 
11.05 A.M. 

1. Starred Questions 

Starred Question Nos. 202-204, 207, 210, 215 and 218 were 
orally answered. Replies to Starred Question Nos. 201, 205, 206, 
208, 209, 211-214. 216. 217, 219 and 220 were laid on the 
Table. 

2. Uoslarred Queslioos 
Replies to Unstarred Question Nos. 2025-2045 and 2047-2255 

were laid on the Table. 

3. Papers laid 00 the Table 
The following papers were laid on the Table:-

(1) A copy of the Corrigendum· (Hindi and English versions) 
to the Annual Report and Audited Accounts of the Bom-
bay Dock Labour Board for the year 1992-93. 

(2) A copy of the Radio,· Television and Video Casette Recor-
der sets (Exemption from licensing Requirements) Amend-
ment Rules, 1994 (Hindi and English versions) published in 
Notification No. G.S.R. 188 in Gazette of India dated the 

• A copy of the Annual Report alongwith Audited Aa:ounu of tbe Bombay 
Dock Labobr Board for the year 1\192·93 was laid on the Table on 13-12·1993. 
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16th April. 1994 under sub-section (5) of scctiOD 7 of the 
Indian Telegrapb Act, 1885. 

(3) A copy each of the following papers (Hindi and Englisb 
versions):-

(i) Memorandum of Understanding between the Metal Scrap 
Trade Corporation Limited and the Ministry of Steel for 
the year 1994-95. 

(ii) Memorandum of Understanding between the Kudremukh 
Iron Ore Company Limited and the Ministry of Steel for 
the year 1994-95. 

(iii) Memorandum of Understanding between the Ferro Scrap 
Nigam Limited and the Ministry of Steel for the year 1994-
95. 

(iv) Memorandum of Understanding bctween the Sponge Iron 
India Limited and the Ministry of Steel for the year 1994-
95. 

(4) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Rural Electrification Corporation 
Limited and the Ministry of Power for the year 1994-95. 

4. Message from Rajya Sabbll 

SECRETARY-GENERAL reported a message from Rajya Sabha 
that at its sitting held on the 4th August. 1994. Rajya Sabha agreed 
without any amendment to the Pre-Natal Diagnostic Techniques 
(Regulation and Prevention of Misuse) Bill. 1994 passed by the Lok 
Sabha on the 26th July. 1994. 

5. Report Bnd Minutes of the Standing Committee on External Aft'aln 

Shri Inder Jit presented the Third Report (Hindi and English 
versions) of the Standing Committee on External Affairs on Passport 
Facilities and Minutes of the sittings of the Committee relating 
thereto. 



6. Matlen uDder Rule 377 

(1) S.hri Khelsai Singh rasied a matter regarding need to provide 
STD facilities at Tehsil headquarters of Sarguja district in 
Madhya Pradesh. 

(2) Shri Shantaram Potdukhe raised a matter regarding need to 
expedite setting up of a High Power TV transmitter at 
Chandrapur and installation of Low Power TV transmitter in 
the tribal district of Gadchirali in Maharashtra. 

(3) Shri Birbal raised a matter regarding need to compensate 
farmers whose land has come under the scheme of barbed wire 
fencing on the border areas of Ganganagar district in Rajas-
than. 

(4) Dr. Kartikeswar Patra raised a matter regarding need to band 
over new building complex at Howrah Railway Station to 
South Eastern Railways on permanent basis. 

7. Government BIU-Passed 
Time Takeo : 54 Mts. 

The Comptroller and Auditor-General's (Duties, Powers and 
Conditions of Service) Amendment Bill, 1994 

The motion for consideration of the Bill was moved by Shri M.V. 
Chandrashckhar Murthy. 

The following members took part in the debate:-
(1) Shri Sriballav Panigrabi 

(Lok Sabha adjourned at 1 P.M. to meet again at 2 P.M. At 
2.12 P.M., Secretary-General announced that since tbere was no 
quorum, Duputy Speaker had directed that Lok Sabha would meet at 
2.30 P.M. Accordingly, the House re-assembled at 2.35 P.M.) 

(2) Shri P.G. Narayanan 
(3) SHri Sharad Dighe 
(4) Shri Lakshman Sin,h 

Shri M.V. Chandrashekhar Murthy replied to tbe debate. 
The motioa for CODIideration was adopted and clause-by-clause 

colllidendoa of die Bill wu taken up. 



Clauses 2, and 3 were adopted. 

Clause 1, the Enacting formula and the Long Title were adopted. 

The motion that the Bill be passed was moved by Sbri M.V. 
Chandrashckhar Mlfrthy. 

The motion was· adopted and the Bill was passed. 

• 8.Statement by Minister 

The Minister of State in the Ministry of Home Affairs made a 
statement regarding kidnapping of children in Delhi. 

9. Supplementary Demands for Grant. (Geacral)-I994-95 ,-ad 
Demands for Excess Grants (Geoeral)-1990-91 and l~i::t1 

Time allotted :4 hn. 
Time Taken 
Balance 

The following. items were taken up togethe,:-

:1 bn. 33 ..... 
:1 hn. 27 DI". 

(i) Supplemerntary Demands for Grant. Nos. i, 4, 10, 11, 45, 
47, 74, 79, SO, 83, 84, and 87 in respect of tbe Budget 
(General) for 1994-95. 

(ii) Demands for Excess Grants Nos. 7, ll, 13, 16, 22, 93 and 
94 in respect of the Budget (General) for 1990-91. 

(iii) Demands for Exeess Grants. Nos. IS, 17, 28, 84, and 97 in 
respect of the Budget (General) for 1991·92. 

The following members took part in the combined debate:-

(1) Shri Anadi Charan Das 
(2) Shri Sriballav Panigraphi 
(3) Shri K.D. Sultanpuri 
(4) Shri Rajnath Sonkar Shastri 
(5) Shr( Chandulal Chandrakar 
(6) Shri E. Ahamed 
(7) Prof. K.V. Thomas (Speed. un{mishtd) 

The discussion was not concluded. 

• Made al 2.3S P.M. 
.J 
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6 P.M. 
(Lok Sabha.. adjourned tiD 11 A.M. on Tuesday, the 9th AUIUlt. 
1994) 

R. C. BHARDWAJ. 
Secrelllry-GeMraI .. 

MGIP(PLU)MRND--3748L.S--01-08-1184. 



LOK SABRA 

BULLETIbT-PART I 
[Brief Record of Proceedings] 

Tuesday, August 9" 1994/Sravana 18, 1916 (Saka) 

No. 310 /' 
11.01 A.M. 
1. Reference by Speaker 

The Speaker and Sarvashri Arjun Singh, Balram Jakhar, Surya 
Narain Yadav, E. Ahamed, P.G. Narayanan, Dr. Kartikeswar Patra, 
Sarvashri R. Jeevarathinam, Nathuram Mirdha, Smt. Pratibha 
Devisingh Patil, Sarvashri Rajnath Sonkar Shastri, Kamaluddin 
Ahmed, Manikrao Hodalya Gavit, C.K. Jaffer Sharief, and Yaima 
Singh Yumnam made references to the 52nd anniversary of the 'Quit "-
India' movement launched on that' day in 1942 under the leadership 
of Mahatma Gandhi and paid homage to the martyrs who sacrificed 
their lives for the freedom of the motherland., 

They also made references to the 49th anniversary of the dropping 
of atomic bombs on the Japanese cities of Hiroshima and Nagasaki. 

Thereafter, Members stood in silence for a short while in memory 
of the martyrs of freedom movement and victims of the atomic 
holocaust. 

2. Starred Questhms 

Starred Question No. 236 was orally answered. Replies to Starred 
Question Nos. 221-235 and 237-240 were laid on the Table. 

1 
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3. Unstarred Questions 
Replies to Unstarred Question Nos. 2256-2467 were laid on tbe 

Table. 
4. Papers laid on the Table 

The fonowing papers were laid on the Table:-
(1) A copy qf the Railway Claims Tribunal (Praccdure) Amend-

ment Rules, 1994 (Hindi and English versions) published in 
Notification No. G.S.R. 509(E) in Gazette of India dated the 
15th June, 1994 under sub-section (3) of section 30 of the 
Railway Claims Tribunal Act, 1987. 

(2) A copy of the Railway Passengers '(Cancellation of ticket and 
Refund of Fares) Amendment Rules, 1994 (Hindi and English 
versions) published in Notification No. G.S.R. 548 (E) in 
Gazette of India dated the 29th June, 1994 under section 199 of 
the Railway Act, 1989. 

(3) A copy of the Notification No. S.O. 437(E) (Hindi and English 
versions) published in Gazette of India dated the 9th June, 
1994 fIXing the price of vanous fertilisers with effect from 10th 
June, 1994 for selling in bags to the growers of tea, coffee or 
rubber phmtations or to the cultivators under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. "". 

(4) A copy each of the.following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-
(i) The Pulses, EdiblC! Oilseeds and Edible Oils (Storage 

Control) Amendment Order, 1994 published in Notifica-
tion No. S.O. 385(E) in Gazette of India dated the 20th 
May, 1994. 

(ii) The Pulses, Edible Oilseeds and Ed:ble Oils (Storage 
Control) Second Amendment Order, 1994 published in 
Notification No. S.O. 396(E) in Gazette of India dated 
the 27th May, 1994. 

(iii) The Pulses, Edible Oilseeds and Edible Oils (Storage 
Control) Third Amendment Order, 1994 published in 
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N<>tification ,No. S.O. 418 (E) in Gazette of India dated 
the 31st May, 1994. 

(5) A copy of the Bureau of Indian Standards (Advisory Commit-
tees) Amendme~t Regulations, 1994 (Hindi and English ver-
sions) published in Notification No. BISlEO'REG/l in 
Gazette of India dated the 20th May, 1994 under section 39 of 
the Bureau of Indian Standards Act, 1986. 

(6) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Punjab 
Agro Industries Corporation Limited; Chandigarh, for 
the year 1992·93. 

(ii) Annual Report of the Punjab Agro Industries Corpora-
tion Limited. Chandigarh, for the year 1992·93, alongwitb 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Open School, Delhi, for the 
year 1991·92. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the National Open 
School, Delhi. for the year 1991·92 .. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

5. Report of the Business Advisory Committee 

Shri Vidyaeharan Shuklfl presented the Forty-third Report of the 
Business Advisory Committee. 
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6. Supplementary Demand for Grant (Railways) 1994-95 
Shri C.K. Jaffer Sharief presented a statement (Hindi and English 

versions) showing the Supplementary Demand for Grant in respect of 
the Budget (Railways) for 1994-95. 

7. Demands for Excess Grants (Railways) 
Shri C.K. Jaffer Sharief presented a statement (Hindi and English 

versions) showing the Demands for Excess Grants in respect of the 
Budget (Railways) for 1991-92. 

8. Matters under Rule 377 
(1) Shri Khagapati Pradhani raised a matter regarding need to 

release adequate water from river Indravati to Nowrangpur, Orissa. 
(2) Dr. Vasant Pawar raised a matter regarding need to augment 

telephone services in Nasik. 
(3) Dr. Vishwanatham Kanithi raised a matter regarding need to 

provide drinking water to the people of Srikakulam district of Andhra 
Pradesh. 

(4) Shri R. Surender Reddy raised a matter regarding need to 
provide adequate financial assistance from the Natural Calamities Fund 
to State Government of Andhra Pradesh to mitigate the sufferings of 
people affected by drought in Telengana region in Andhra Pradesh. 

9. Supplementary Demands for Grants (General)-I994-95 and 
Demands for Excess Grants (General)-I990-91 and 1991-91. 

Time Taken : 4 hrs. 17 mts. 
Combined discussion on the following items of business continued:-

(i) Supplem~ary Demands for Grants Nos. 1,4, 10, 11,45,47, 
74,79,80,83,84 and 87 in respect of the Budget (General) for 1994-95. 

(ii) Demands for Excess Grants Nos. 7, 11, 13, 16,22,93 and 94 in 
respect of the Budget (General) for 1990-91. 

(iii) Demands for Excess Grants Nos. 15, 17,28,84 and 97 in respect 
of the Budget· (General) for 1991-92. 

The following members took part in the combined debate:-



(1) Frof. K.V. Thomas 
(2) Shri P.C. Thomas 

(Lok Sabha adjourned at 1.02 P.M. and re-asstmbled at 2.03 P.M.) 
(3) Dr. Vasant Pawar 
(4) Dr. Kartikeswar Patra 
(S) Kum. Sushila Tiriya 
(6) Shri Manikrao Hodalya Gavit 
(7) Shri Surya Narain Yadav 

Shri M.V. Chandrashekhar Murthy replied to the debate. 
AH the Supplementary Demands for Grants Nos. 1, 4, 10, 11, 45, 

47, 74, 79, 80, 83, 84 and 87 (both Revenue Account and Capital 
Account) for the amounts shown under column 3 of the printed List 
of Supplementary Demands for Grants (General) for 1994-95 were 
voted in full. 

All the Demands for Excess Grants Nos. 7, 11, 13, 16, 22, 93 and 
94 (both Revenue Account and Capital Account) in respect of 
Budget (General) for the amounts shown under column 3 of the 
printed List of Demands for Excess Grants (General) for 1990-91 
were voted in full. 

All the Damands for Excess Grants Nos. 15, 17, 28, 84 and 97 
(both Revenue Account and Capital Account) in respect of Budget 
(General) for amounts shown under column 3 of the printed List of 
Demands for Excess Grants. (General) for 1991-92 were voted in 
full. 
10. Government BUI-Introduced 

The Appropriation (No.5) Bill, 1994. 
11. Government Bm-Passed 

The Appropriation (No.5) Bill, 1994. 
The motion for consideration moved by Shri M.V. 

Chandrashekhar Murthy was adopted and Clause-by-Clause consid-
eration of the Bill was taken up. 

Clauses 2, 3 and the Schedule ·were adopted. 
Clause I, the Enacting· Formuli and the Long Title were alsO 

adopted. 
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The motion that the Bill be passed was moved by Sbri M.V. 
Chandrashekhar Murthy. 

The motion was adopted 'and the Bill was passed. 

12. Governemnt, DIU-Introduced 
The Appropriation (No.3) Bill, 1994 

13. Government DiU-Passed 

The Appropriation (No.3) Bill, 1994 

The motion for consideration moved by Shri M.V. Chandrashekhar 
Murthy was adopted and Clause-by-Clause consideration of the Bill 
was taken up. 

Clauses 2, 3 and the Schedule were adopted. 

Clause I,. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri M.V. 
Chandrashekhar Murthy 

The motion was adopted and the Bill was passed. 

14. Government Bill-Introduced 
The Appropriation (No.4) Bm, 1994 

15. Government Bill-Passed 
The Appropriation (No.4) Bill, 1994 

The motion for consideration moved by Shri M.V. Chandrashekhar 
Murthy was adopted and Clause-by-Clause consideration of the Bill 
was taken up. 

Clauses 2, 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were 'also 
adopted. 

The motion that the Bill be passed was moved by Shri M.V. 
Chandrashekhar Murthy. 

The motion was adopted and the Bill was passed. 
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·16. Statutory Resolution-Adopted 
Time taken: 2 HIS. 29 Mts. 

Shri S.B. Chavan moved the following Resolution:-
"That this House approves the continuance in force of the 

Proclamation dated the 18th July. 1990 in respect of Jammu 
and Kashmir, issued under Article 356 of the Constitution by 
the President, for a further period of six months with effect 
from the 3rd September, 1994." 

After combined debate (vide para 17 below), the Resolution was 
adopted. 
·17. The Jammu and Kashmir Budget-1994-95 

Discussion on the Demands for Grants Nos. 1 to 27 in respect of 
the Budget for the State of Jammu and Kashmir for 1994·95, 
commenced. 

The following members ·took part in the combined debate:-
(1) Shri Sharad Dighe 
(2) Shri Sriballav Panigrahi 
(3) Shri E. Ahamed 
(4) Shri Surya Narain Yadav 
(5) Shri Ayub Khan 
(6) Shri Mrutyunjaya Nayak 
(7) Shri K.D. Sultanpuri 
(8) Shri R. Naidu Ramasamy 
(9). Shri Kirip Chaliha 

Shri S.B. Chavan Spoke (by way of reply to the Statutory 
Resolution). 

Shri M.V. Chandrashekhar Murthy also spoke (by way of reply to 
the Jammu and Kashmir Budget). 

All the Demands for Grants Nos. 1 to 27 (both Revenue Account 
and Capital .Account) in respect of the Budget for the State of 
Jammu and Kashmir for 1994·95 for the amounts shown in the fourth 
column of the printed list of Demands for Grants were voted in fuU . 

• Discussed together. 



18. Government BUI-Introduced 

The Jammu and Kashmir Appropriation (No.2) Bill, 1994. 

19. Government Bill-Passed 

The Jammu and Kashmir Appropriation (No.2) Bill, 1994. 

The motion for consideration moved by Shri M. V. Chandrashekbar 
Murthy was adopted and c1ause-by-c1ldlse consideration of the Bill 
was taken up. 

Clauses 2, 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri M.V. 
Chandrashekhar Murthy. 

The motion was adopted and the Bill was passed. 

6.07 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 10th August, 
1994). 

Page 4-

R.C. BHARDWAJ, 
Secretary-General. 

Corrilenda to BuUetln-Part I 
No. 309 dated 8.8.1994 

At para No.9, Line 8 from below for 'Panigraphi' read 'Panigrahi' 

MGIP(PLU)MRND-3783Ls-e-08-1994. 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 10, 19941Sravana 19, 1916 (Sata) 

No. 311 v' 

11.01 A.M. 
1. Starred QUestioDi 

Starred Question Nos. 242, 244 and 248 were orally answered. 
Replies to Starred Question Nos. 241, 243, 245-247 and 249-260 
were laid on the Table. 
2. Unstarred QuestioDl 

Replies to Unstarred Question Nos. 2468-2476, 2478-2498, 
2500-2507, 2509-2559, :'561-2609 and 2611-2614 were laid on the 
Table. 

3. Papers LaId on the Table 
The foUowing papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and 

English versions) between the National Buildings Construc-
tion Corporation Limited and the Ministry of Urban 
Development for the year 1994-95. 

(2) A copy of the Annual Report (Hindi and English versioDl) 
of the National Capital Region Planning Board for die 
year 1992·93 under section 26 of the National Capital Rel-
ion Planning Board Act, 1985. 

(3) A copy each of the following papers (Hindi and Eaglisb 
versions):-
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(i) Memorandum of Understanding between the Indian Rare 
Eartha Limited and the Department of Atomic Energy for 
the year 1994-95. 

(ii) Mcmorudum of Understanding between the ElcctroDici 
Corporation of India Umited and the Department of Atomic 
Energy for the year 1994-95. 

(4) A copy "tach of the following papers (Hindi and English 
versions):-
(i) Memorandum of Understanding between the Rashtriya 

Chemical and Fertilizers Limited and the Department of 
Fertilizers, Ministry of Chemicals and Fertilizers, for the 
year 1994-95. 

(ii) Memorandum of Understanding between the Madras Fer-
tilizers Limited and the Department of Fertilizers, Ministry 
of Chemicals and Fertilizers, for the year 1994-95. 

(ill) Memorandum of Understanding between the Indian Pet-
rochemicals Corporation Limited, Vadodara, and the 
Department of Chemicals and Petrochemicals, Ministry of 
Chemicals and Fertilizers, for the year 1994-95. 

(iv) Memorandum of Understanding between the Hindustan 
Antibiotics Limited and the Department of Chemicals and 
Petrochemicals, for the year 1994-95. 

(5) A copy of the Supreme Court Judges (Amendment) Rules, 
1994 (Hindi and English versions) published in Notification No. 
O.S.R. 444(E) in Gazette of India dated the 10th May, 1994 
under lub-section (3) of section 24 of the Supreme Court 
Judges (Conditions of Service) Act, 1958. 

(6) A copy each of the following papers (liindi and English 
versions):- " 

(i) Memorandum of Understanding betweeQ die Andrew Yule 
and Company Umitcd and the Department of Heavy 
Industry. Ministry of Industry, for the year 1994-95. 

(ii) Memorandum of Understanding between the Hindustan 
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Cables Limited . and the Department of Heavy Industry, 
Ministry of Industry, for the year 1994-95. 

(7) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of tbe Institute for Defence Studies and Analy-
ses, New Delhi, for the year 1992-93alongwitb Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Institute for 
Defence Studies and Analyses, New Delhi, for the year 
1992-93. 

(8) Statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Bharat Dynamics Limited and 
the Department of Defence Production and Supplies (Ministry 
of Defence) for the year 1994-95. 

4. Report of the StandJnl Committee on Finance 
SHRI P.C. CHACKO presented Eighth Report (Hindi and English 

versions) of the Standing Committee on Finance on 'Survey, Search 
& Seizure Operations' by the Income-Tax Department and Minutes 
of sittings of the Committee relating thereto. 
5. Motion RegardIng Forty-thlr4 Report or the Business Ad\'lsory 
committee. 

Sbri Shiv Charan Mathur moved the following motion.-
"That this House do agree with the Forty-third Report of the 
Business Advisory Committee presented to the House on the 
9th August, 1994." 

The motion wu adopted. 
6. Matten under Rule 377. 

(1) Shri V.S. Vijayaraghavan raised a matter regarding need for 
early clearance to Kuriarkutty-Karappara power project in Kerala. 
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(2) Shri P.C. Thomas raised a matter regarding need to construct 
road through Mechal, NeUappara and Erumapra in the hilly areas of 
Kottayam district in Kerala under Tribal-sub-Plan. 

(3) Shri N. Dennis raised a matter regarding need to open landing 
centres for fIShing vessels and fIShing harbours in the Arabian sea 
coast of Kanyakumari district, Tamil Nadu. 

(4) Shri Ramesh Chennithala raised a matter regarding need to 
operate more flights from Kerala to Gulf countries. 
7. The Budget (RaUways)-(1) Supplementary Demand for Grant 
(RaUways)-I99+95 and (U) Demands for Excess Grants (RaUways)-
1991-91. 

Time taken: 4 hours. 21 mts. 
The following items of business were taken up together:-

(i) Supplementary Demand for Grant No. 16 in respect of the 
Budget (Railways) for 1994-95. 

(ii) Demands for Excess Grants Nos. 6, 8, 13, 14, 15 and 16 in 
respect of the Budget (Railways) for 1991-92. 

The foUowing members took part in tbe combined debate:-
(1) Shri Sriballav Panigrabi 

(Lok Sabha adjourned aI.l.OI P.M. II1Id rt-fWtmbled aI 2.07 P.M.) 
(2) Shri V.S. Vijayaragbavan 
(3) Shri Ankushrao Raosabeb Tope 
(4) Shri C. Sreenivaasan 
(5) Shri Sbarad Digbe 
(6) Shri Rajnath Sonkar Sbastri 
(7) Dr. Kartikeswar Patra 
(8) Dr. Vasant Pawar 
(9) Shri M. Krisbnaswamy 

(10) Dr. Girija Vyas 
(11) Shri Harcband Singh 
(12) Shri Cbandulal Cbandrakar 
(13) Shri K. Muraleedbaran 
(14) Shri K.M. Mathew 
(15) Sbri Ramnihore Rai 
(16) Shri R. Jeevaratbinam 
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(17) Dr. Viswanatham Kanithi 
(18) Shri Ram Sharan Yadav 
(19) Shri Dharmanna Mondayya Sadul 
(20) Shri Sanl Ram Singla 

The discussion was not Concluded. 
6.09 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 11th August, 

1994) 

MGIp(PLU)MRNo..-3822LS-10.8.84 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August 11, 19941Sravflna 20, 1916 (Saka) 

No. 312 \/ 

11.02 a.m. 
1. Starred Questions 

Starred Question Nos. 267-269 and 273 were orally answered. 
Replies to Starred Question Nos. 261-266, 27~272 and 274-280 
were laid on the Table. 
2. Unstarred Questlons 

Replies to Unstarred Question Nos. 2615, 2737 and 2739-2781 
were laid on the Table. 
3. Papers laid on the Table 

The foUowing papers were laid on the Table:-
(1) A copy of the Notification No. S.O. 165(E) (Hindi and English 

versions) published in Gazette of India dated the 14th February, 1994 
containing corrigendum to the Notification No. S.O. 635(E) dated the 
;25th August, 1993. 

(2) A copy of the Memorandum of Understanding (Hindi and 
English versions) between Neyveli Lignite Corporation Limited and 
the Ministry of Coal, for the year 1994·95. 

(3) (i)(a) A copy of the Annual Report (Hindi and English 
versions) of the Nehru Yuva Kendra Sangathan. New 
Delhi, for the years 1986-87 to 1988-89, alongwith 
Audited Accounts. 



(b) A copy of the annual Report (Hindi and English ver-
sions) of the Nehru Yuva Kendra Sangathan, New Delhi, 
for the years 1989-90 to 1991-92, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government on the working of the Nehru Yuva 
Kendra Sangathan, New Delhi, for the years 1986-87 to 
1991-92. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Water and Power consu·ltancy 
Services (India) Limited and the Ministry of Water Resources, 
for the year 1994-95. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Naturopathy, Pune, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Naturopathy, Pune, for the year 1992-93. 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Academy of Medical Sciences 
(India), New Delhi, for the year 1992-93, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Academy of Medical Sciences (India), New Delhi, for the 
year 1992-93. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 
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4.Report of Stancllna Committee on Enel"lY 

SHRI SHIV CHARAN MATHUR to presented the Tenth Report 
(Hindi and English versions) of the Standing Committee on Energy 
on the subject, 'Modernisation and Growth of Coal Industry - A 
Critique' and Minutes of the sittings of the Committee / Sub-Commit-
tee relating thereto. 

5. Matten under Rule 377 

(1) Shri Vijay Naval Pati! raised a matter regarding need to 
provide adequate security to the rail passengers and ensure 
proper functioning of Railway Protection Force. 

(2) Shri Sharad Dighe raised a matter regarding need to allocate 
more funds for early completion of Dharavi Slum improvement 
scheme. 

(3) Shri K.M. Mathew raised a matter regarding need to accord 
SCIST status to Dalit christians. 

(4) Shri Shiv Charan Mathur raised a matter rcgarding need to 
start air services on Jaipur-Bhilwara-Indore and other routes in 
Rajasthan. 

6. The Budlel (RaUways)-(l) Supplementary Demand for Grant 
(Rallways)-1994-95 and (II) Demands for Excess Grants (Rallways)-
1991-91. 

Combined discussion on the following items of business con-
tinued:-

(i) Supplementary Demand for Grant No. 16· in respect of the 
Budget (Railways) for 1994-95. 

(ii) Demands for Excess Grants Nos. 6, 8, 13, 14, 15 and 16 in 
respect of the Budget (Railways) for 1991-92. 

The following members took part in the combined debate:-

(1) Kumari Frida Topno 
(2) Shri P.C. Chacko 

(Lok Sablul adjourned at 1.11 P.M. and rt-assmabled at 2.18 P.M.) 



(3) Shri Oscar Fernandes 
(4)- Shri E. Ahamed 
(5) Shri B.K. Gudadinni 
(6) Smt. Santosh Chowdary 
(7) Kumari Vimla Verma 
(8) Shri Ayub Khan 
(9) Sbri Mrutyunjaya Nayak 

(10) Shri Khelsai Singh 
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(11) Shri Narain Singh Chaudhari 
(12) Prof. (Smt.) Savithiri Lakshmanan (Speech unfinished) 
(Discussion was held over and resumed vide para 8 below) 

7. Discussion Under Rule 193 
Time taken 2 Hrs. 13 Mts . 

.shri Mohan .Rawale raised a discussion 'regarding problems of 
N.T.C. run textile mills particularly in Bombay. 

The following members took part in the debate:-
(1) Shri Sharad Dighe 
(2) Smt. Suryakanta Patil 
(3) Shri Rajnath Sonkar Shastri 

Shri G. Venkat Swamy replied to the debate. 
The discussion was concluded. 

8. The Budlet (RaUway)-(t) Supplementary Demand for Grant (Rall-
"'811)-1994-95 and (0) Demands For Excess Grants (RaUways)-I"I-
91. . 

Time Taken: 7 Hrs. 22 Mts. 
Combined discussion on the items of business mentioned at para 6 

above was resumed. 

Prof. (Smt.) Savithiri Lakshmanan concluded her unfinished 
Speech. 

(13) ~um. Sushila Tiriya 
(14) Shri Surajbbanu Solanki 
(IS) Shri Pawu Kumar 'Bansal 
(16) Shri Laela Umbrey 



s 
(17) Shri HarpaJ Panwar (Speech unfinished) 

The discussion was not concluded. 
7.06 P.M. 
(Lok Sabha adjourned tilllJ A.M. on Friday, the 12th August, 1994) 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 12, 19941Sravana 21, 1916 (Sua) 

No. 313 V 
11.03 A.M. 

Questions 
1. Starred Questions 

Starred Question Nos. 287 and 291 were orally answered. Replies 
to Starred Question Nos. 281-286, 288-290 and 292--300 were laid 
on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2782-2852 and 2854-2966 
were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (4) of section 97 of the Employees' 
State Insurance Act, 1948:-

(i) The Employees' State Insurance (General) (Second 
Amendment) Regulations, 1994 published in Notification 
No. N-I2113/1I93-P&D in Gazette of India dated the 
21st ~ay, 1994. 

(ii) The Employees' State lnaurance (General) (Third 
Amendment) Regulations, 1994 publiabed in Notification 
No. N-12/13/2/92-P&D in Gazette of India dated the 
21st ~ay, 1~. 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government of the working of the British 
India Corporation Limited, Kanpur. for the year 1992-93. 

(ii) Annual Report of the British India Corporation Limited, 
Kanpur. for the year 1992-93. alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(3) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics and Computer Software 
Export Promotion Council, New Delhi, for the year 1986-
87 ·alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Electronics and 
Computer Software Export Promotion Council, New 
Delhi. for the year 1986-87. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the annual Report (Hindi and English ver-
sions) of the Electronics and Computer Software Export 
Promotion Council, New Delhi, for the year 1987-88, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
thr Government. of the working of the Electronics and 
Computer Software Export Promotion Council New 
Delhi. for the year 1987-88. ' 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i)· A copy of the Annual Report (Hindi and English 
versionJ) of the Electronics and Computer Software 
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Export Promotion Council, New Delhi, for the year 1988-
89, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the government of the working of the Electronics and 
Computer Software Export Promotion Council, New 
Delhi, for the year 1988-89. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics and Computer Software 
Export Promotion Council. New Delhi, for the year 1989-
90, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Electronics and 
Computer Software Export Promotion Council, New 
Delhi. for the year 1989-90. 

(11) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the annual Report (Hindi and English ver-
sions) of the: Electronics and Computer Software Export 
Promotion Council, New Delhi, for the year 1990-91, 
alongwilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Electronics and 
Computer Software Export Promotion Council, New 
Delhi, for the year 1990-9l. 

(13) Statement (Hindi arid English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics and Computer Software 
Export Promotion Council, New Delhi, for the year 1991-
92. alongwith, Audited Accounts. 

! "(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Electronics and 
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Computer Software Export Promotion Council, New 
Delhi. for the year 1991-92. 

(15) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics and Computer Software 
Export Promotion Council, New Delhi, for the year 1992-
93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Electronics and 
Computer Software Export Promotion Council, New 
Delhi, for the year 1992-93. 

(17) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) A copy each of the following Notifications (Hindi and English 
versions) undcr section 159 of the Customs Act, 1962:-

(i) G.S.R. 382(E) published in Gazette of India dated the 
12th April. 1994 together with an explanatory memoran-
dum regarding exemption to synthetic tracks and artificial 
surfaces and the equipments required for their installa-
tion. when imported into India from the whole of basic 
and additional duties of customs leviable thereon. 

(ii) G.S.R. 391(E) published in Gazette of India dated the 
19th April, 1994 together with an explanatory memoran-
dum making certain amendments in the notification No. 
103/ 94-Cus .• date'd the 12th March, 1994. 

(iii) G.S.R. 395(E) published in Gazette of India dated the 
21st April, 1994 together with an explanatory memoran-
dum making certain amendments in the notification No. 
45/94-Cus., dated the 1st March, 1994. 

(iv) G .S.R. 417(E) published in Gazette of India dated the 
27th April, 1994 together with an explanatory memoran-
dum prescribing concessional rate of import duty of 
Rs. 220/- per 10 grams and Rs. 500/- per Kg. on gold 
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and silver when imported under Special Import Licences 
issued in terms of Export and Import Policy, 1992-97 
subject to condition that the duty be paid in convertible 
foreign currency out of the Exchange Earnings Foreign 
Currency Account of the importer. 

(v) G.S.R. 44S(E) published in Gazette of India dated the 
10th May, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
64 I 94-Cus. , dated the 1st March, 1994. 

(vi) G .S.R. 464(E) published in Gazette of India dated the 
16th May, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
29/89-Cus., dated the lst March, 1989. 

(vii) G.S.R. 550(E) published in Gazette of India dated the 
29th June, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
257 I 92-Cus. , dated the 12th August, 1992. 

(viii) S.O. 436(E) published in Gazette of India dated the 9th 
June, 1994 together with an explanatory memorandum 
making certain amendments in the Notification No. 38/ 
92-NT-Cus., dated the 27th May, 1992. 

(ix) S.D. 559(E) published in Gazette of India dated the 27th 
July, 1994 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-
vusa for the purposes of assessment of imports. 

(x) S.D. 560(E) published in Gazette of India dated the 27th 
July, 1994 together with an explanatory memorandum 
regarding revised rates of exchange for COD version of 
certain foreign currencies into Indian currency or vice-
versa for the purposes of assessment of exports. 

(19) A copy each of the .f,?lIowing Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-
(i) G.S.R. 318(E) published in Gazette of India dated the 

16th March, 1994 together with an explanatory memoran-



dum regarding exemption to textured polyester filament 
yarn from so much of duty of excise leviable thereon 
which is specified in the Schedule as is in excess of the 
amount calculated at the rate of Rupees three per 
kilogram upto the 30th April, 1994. 

(ii) G.S.R. 339(E) published in Gazette of India dated the 
29th March, 1994 together with an explanatory memoran-
dum seeking to provide full exemption from excise duty 
to medicaments used in Ayurvedic, Unani, Siddha or 
Homoeopathic systems of medicine when such prepara-
tions are made in accordance with the formulae given in 
authoritative books specified in the First Schedule to 
Drugs and Cosmetics Act, 1940 and also to Bio-chemic 
medicines not cleared under a brand name. 

(iii) G.S.R. 374(E) published in Gazette of India dated the 
7th April, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
S/94-CE, dated the 1st March, 1994. 

(iv) G.S.R. 375(E) published in Gazette of India dated the 
11th April, 1994 together with an explanatory memoran-
dum regarding exemption to excisable goods manufac-
tured in a factory as job work, from the whole of the 
duty of excise leviable thereon subject to certain condi-
tions. 

(v) G.S.R. 376(E) published in Gazette of India dated the 
.11th April, 1994 together with an explanatory memoran-
dum rcgarding exemption to excisable goods cleared by a 
manufacturer to a place outside his factory for getting 
any job work done on such goods, from the whole of the 
duty of excise leviablc thereon subject to certain condi-
tions. 

(vi) G.S.R. 381(E) published in Gazctte .of India dated the 
12th April, 1994 together with an explanatoO'memoran-
dum making certain amendments. iJl the Notification No. 
7194-CE, dated the 1st March, 1994. 



7 

(vii) G.S.R. 385(E) published in Gazette of India dated the 
15th April, 1994 together with an explanatol)' memoran-
dum making certain amendments in the Notification No. 
7194-CE, dated the lst March, 1994. 

(viii) G.S.R. 386(E) published in Gazette of India dated the 
15th April, 1994 together with an explanatol)' memoran-
dum making certain amendments in the Notifications 
mentioned in the Notification. 

(ix) G.S.R. 401(E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
22194-CE, dated the lst March, 1994. 

(x) G.S.R. 402(E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory memoran-
dum making certain amendments in certain Notifications 
mentioned in the Notification. 

(xi) G.S.R 403 (E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory memoran-
dum making certain amendments in the Notifications 
mentioned in the Notification. 

(xii) G.S.R. 404 (E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory memoran-
dum prescribing a basic excise duty of 5 percent ad 
valorem on jute yarn, jute fabrics and jute manufactures 
including jute sacks and bags. 

(xiii) G.S.R. 405 (E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory memoran-
dum regarding exemption to rot proofed jute, laminated 
jute and fire-resistant jute products from the whole of the 
duty of excise leviable thereon provided such products 
are made out of duty paid jute fabrics 

(xiv) G.S.R. 406 (E) published in Gazette of India dated the 
25th April, 1994 together with an explanatol)' memoran-
duJb making certain amendments in the Notification. No. 
SIY9O-CE, dated 20th March, 1990. 



(xv) G.S.R. 407 (E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory memoran-
dum resciding the Notification No. 5OI91~, dated the 
25th JU,ly, 1991. 

(xvi) G.S.R. 418 (E) published in Gazette of India dated the 
27th April, 1994 together with an explanatory memoran-
dum extending the validity of Notification 7(),A)4.CE, 
dated the 16th March, 1994 and 77194-CE, 78t94-CE and 
79194-CE, dated the 6th April, 1994 upto the 31st May, 
1994. 

(xvii) G.S.R. 425 (E) published in Gazette of India dated the 
2nd May, 1994 together with an explanatory memoran-
dum making certain amendments in the Notifications 
mentioned in the Notification. 

(xviii) G.S.R. 426 (E) published in Gaz,ette of India dated the 
4th May, 1994 together with an explanatory memoran· 
dum seeking to prescribe a uniform rate of excise duty at 
10 percent ad valorem on all knitted and crocheted 
fabrics. 

(xix) G.S.R. 427 (E) published in Gazette of India dated the 
4th May, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No, 
22194-CE, dated the lst March, 1994. 

(xx) G.S.R. 428 (E) published in Gazette of India dated the 
4th May, 1994 together with an explanatory memoran-
dum regarding exemption to soap made without the aid 
of Power from the whole of the duty of excise leviable 
thereon. 

(xxi) G.S.R. 429 (E) published in Gazette of India dated the 
4th May, 1994 together with an explanaaory memoran-
dum regarding exemption to 'Umbrellas, Sun Umbrellas 
and Parts thereof from the whole of ,the duty of excise 
leviable thereon. 

(xxii) G .S.R. 430 (E) published in Gazette of Iodia dated tbe 
4th May, 1994 together with an explanatory memoran-
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dum regarding reduction of duty of excise on split air-
conditioners intended for use in buses from 60 percent to 
30 percent. 

(xxiii) G.S.R. 433 (E) published in Gazette of India dated th(, 
4th May, 1994 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
7194-CE, dated the lst March, 1994. 

(xxiv) G.S.R. 458 (E) published in Gazette of India dated the 
13th May, 1994 together with an explanatory memoran-
dum seeking to reduce duty of excise on motor vehicles 
of Gross Vehicle Weight not exceeding 2700 Kilograms 
from 40 percent to 25 percent. 

(xxv) The Consumer Welfare Fund (Second Amendment) 
Rules. 1994 published in Notifications G.S.R. No. SIS(E) 
in Gazette of India dated the 16th June, 1994 together 
with an explanatory memorandum. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 36 of the Recovery 
of Debts due to Banks and Financial Institutions Act, 1993:-
(i) The Debts Recovery Tribunal (Salaries, Allowances and 

other terms and conditions of Service of Presiding 
Officer) Rules, 1993 published in Notification No. 
G.S.R.62(E) in Gazette of India dated the 4th February. 
1994. 

(ii) The Debts Recovery Appellate Tribunal (Salaries, 
Allowances and other terms and conditions of Service of 
Presiding Officer) Rules, 1993 published in Notification 
No. G.S.R.63(E) in Gazette of India dated the 4th 
February, 1994. 

(iii) The Debts Recovery Tribunal (Salaries, Allowances and 
other terms and conditions of Service of Recovery Officer 
and other Officers and Employees) Rules, 1993 published 
in Notification No. G.S.R.64(E) in Gazette of India 
dated the 4th February, 1994. 

(iv) The Debts Recovery Appellate Tribunal (Salaries, 
Allowances and other terms and conditions of Service of 
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the Officers and employees) Rules, 1993 published in 
Notification No. G.S.R. 65(E) in Gazette of India dated 
the 4th February, 1994. 

(21) A copy of the Public Provident Fund (Amendment) Scheme, 
1994 (Hindi and English versions) published in Notification 
No. G.S.R.477(E) in Gazette of India dated the 25th May, 
1994 under section 12 of the Public Provident Fund Act, 1968. 

(22) A copy of the Notification No. S.O.432(E) (Hindi and English 
versions) published in Gazette of India dated the 6th June, 
1994 notifying that during the year 1994-95, subscriptions 
made to the fund and balances at the credit of the subscribers 
shall bear interest at the rate of 12 percent (Twelve percent) 
per annum, issued under section 5 of the Public Provident 
Fund Act, 1968. 

(23) A copy of the Consolidated Report (Hindi and Englisb 
versions) on the working of the Public Sector Banks for the 
year ended the 31st March, 1993. 

(24) A copy of the Annual Report (Hindi and English versions) of 
the Deposit Insurance and Credit Guarantee Corporation, 
Bombay for the year 1993-94, alongwjth Audited Accounts 
under sub-section (2) of section 32 of the Deposit Insurance 
and Crcdit Guarantee Corporation Act, 1961. 

4. MessaE«!s from Rajya Sabha 

Secretary-General reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on the 11th August, 1994, Rajya 
Sabha agreed to the amendments made by the Lok Sabha 
at its sitting held on the 4th August, 1994, in the Legal 
Services Authorities (Amendment) Bill, 1992. 

(ii) That Rajya Sabha had no recommendation to make to 
Lok Sabha in regard to the Manipur Appropriation (No. 
l) -Bill., 1994~ passodby Lok Stohaon the SdI AUplt, 
-1994. -
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(iii) That at its sitting held on the 11th August, 1994, Rajya 
Sabha passed the Motor Vehicles (Amendment) Bill, 
1994. 

5. BOI passed by Rajya Sabha-Laid on the Table 

The Motor Vehicles (Amendment) Bill, 1994. 

6. Statement by Minister 
The Minister of Parliamentary Affairs made 8 statement regarding 

Government Business for the week commencing the 16th August, 
1994. 
7. The Budget (Railways)-(I) Supplementary Demand for Grant (RaB-

ways)-1994-9S and (II) Demands for Excess Grant (RaUwaYl)-I99I-
92. 

Time Taken: 9 Hrs. 16 Mts. 
Combined discussion on the following items of business coo· 

tinued:-
(i) Supplementary Demand for Grant No. 16 in respect of 

the Bueget (Railways) for 1994·95. 
(ii) Demands for Excess Grants Nos. 6, 8, 13, 14, 16, and 16 

in respect of the Budget (Railways) for 1991-92. 
The following members took part in the combined debate:-

(1) Shri Harpal Pan war 
(2) Shri Surya Narain Yadav 
(3) Shri Shravan Kumar Patel 
(4) Shri Subash Chandra Nayak 

(Lok Sabha adjourned at 1.14 P.M. re-assembled at 2.20 P.M..J 
(5) Shri Chhitubhai Gamit 
(6) Shri Yaima Singh Yumnam 
(7) Shri Ramesh Chennithala 
(8) Shri Anadi Charan Das 

The discussion was not concluded. 
8. Private Members' BUI-I.ntrodaced 

The Constitution (Scheduled. tribes) Order (Antcndmeot) Bill, 
1994 (Amendment of the Schedule) by Shri Yaima Singh Yumnam. 
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9. Private Member'. BIII-N.ativeci 

The Fixation of Limit on Borrowings Bill, 1993 by Shri George 
Fernandes. 

Shri Manmohan Singh took part in the debate. 

The Bill was negatived. 

10. Private Member's BUI-Withdrawn 

The Electropathy System of Medicine (Recognition) Bill, 1993 by 
Shri Vishweshwar Bhagat. 

The motion for consideration of the Bill was moved by Shri 
Vishweshwar Bhagat. 

The following Members took part in the Debate:-

(1) Shri Sriballav Panigrahi 
(2) Shri Kirip Chaliha 
(3) Shri Paban Singh Ghatowar 

Shri Vishweshwar Bhagat replied to the debate. 

The Bill was withdrawn by leave of the House. 

11. Private Member's Bill-Under consideration 

The Rehabilitation of Dependents of Victims of Terrorism Bill. 
1991 by Prof. K.V. Thomas. 

The motion for consideration of the Bill was moved by Prof. K.V. 
Thomas. 

The following Members took part in the debate:-

(1) Dr. Kartikeswar Patra 
(2) Shri Ramesh Chenithala 
(3) Shri Umrao Singh 
(4) Prof. (Smt.) Savithiri Lakshmanan 
(5) Shri Kirip Chaliha 

The discussion was not concluded. 
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6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th August, 

1994) 

CORRIGENDUM 

R. C. BHARDWAJ, 
Secretary-General. 

In Bullctin Part-I, datcd August 11, 1994, page I, item 2:-
Line 1, for "2615, 2737" read "2615-2737" 

MGIP(PLU)MRND-3888L8-12.8.1994. 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, August 16, 1994 / Sravana 25, 1916 (Saka) 

No. 314 \/" 
11.04 A.M. 
1. Starred Questions 
Starred Question Nos. 308 and 319 were orally answered. Replies to 

Starred Question Nos. 301-307, 309-318 and 320 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2967-2990, 2992-3092, 3094-
3117, 3120-3157 and 3159-3162 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and 

English versions) between the Container Corporation of India 
Limited and the Ministry of Railways for the year 1994-95. 

(2) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Food Corporation of India and the 
Ministry of Food for the year 1994-95. 

(3) A copy each of the following Notifications (Hindi and Englisb 
versions) under. sub-section (6) of section 3 of the Essential Com-
modities Act, 1955:-

(i) The Pulses, Edible Oilseeds and Edible Oils (Storage 

1 
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Control) Fourth Amendment Order, 1994 published in 
Notification No. S.O. 479(E) in GazeUe of India dated 
the 28th June, 1994. 

(ii) S.O. 489(E) published in Gazette of India dated the 30th 
June, 1994 regarding exemption to certain Corporations 
and Cooperative Societies from the operation of the stocle 
limit of edible oilseeds and edible oils subject to the limit 
mentioned in the Notification. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Warangal, 
for the year 1992-93. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Warangal, 
for the year 1992-93, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Regional 
Engineering College, Warangal, for the year 1992-93. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engincering College, 
Tiruchirapalli, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Regional 
Engineering College, Tiruchirapalli, for the year 1992-93. 

(7) Statement (Hindi and English versions) showing reawns for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Kuruk-
shetra, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government of the working of the Regional 
Engineering College, Kurukshetra, for the year 1992-93. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Hamir-
pur, for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
tbe Government of the working of the Regional 
Engineering Colleae, Hamirpur, for the year 1992-93. 

(11) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Durgapur, 
for the year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Regional 
Engineering College, Durgapur, for the year 1992-93. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Malaviya Regional Engineering College, 
Jaipur, for the year 1992-93, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Malaviya Regional 
Engineering College, Jaipur, for the year 1992-93. 

(15) Statement (Hindi and English versions) showing reasons for 
delay in laying tbe papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sardar Vallabhbhai Regional College of 
Enginccrina and Technology, Surat, for the year 1992-93, 
alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government of the working of the Sardar Vallabh-
bhai Regional <::Ollege of Engineering and Technology, 
Surat,. for the year 1992-93. 

(17) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Maulana Azad College of Technology, 
Bhopal, for the year 1992-93, alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Maulana Azad 
College of Technology. Bhopal,. for the year 1992-93. 

(19) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) (a)(i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, Delhi, 
for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government of the working of the Indian 
Institute of Technology, Delhi. for the year 1992-93. 

(b lei) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, Kan-
pur, for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) 
by the Govemment of the working of the Indian 
Institute of Technology, Kanpur, for the year 1992-
93. 

(21) A copy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 23 of the Institutes 
of Technology Act, 1961:-
(i) Annual Acmunts of the Indian Institute of Technology, 

Delhi, for the year 1992-93, together with Audit Report 
thereon. 

(ii) Annual Accounts of the Indian Institute of Technology, 

, 

t 
t. 

... 
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Kanpur, for the year 1992-93, together with Audit Report 
thereon. 

(22) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (20) and (21) 
above. 

4. Matten under Rule 377 
(1) Shri MuUappally Ramachandran raised a matter regarding need 

for adequate coverage of important events in Malabar region of 
Kerala by Doordarshan. 

(2) Shri Shiv Charan Mathur raised a maUer regarding need to 
direct Hindustan Zinc authorities to reduce the intensity of blasting in 
the mines and to undertake remedial measures. 

(3) Shri P.C. Chacko raised a matter regarding need for enhance-
ment in maintenance charges for National Highways-Urban links in 
the country. 

(4) Shri Khelan Ram Jangde raised a matter regarding need to 
provide more facilities at Bilaspur railway station in Madhya Pradesh . 

(5) Shri E. Ahamed raised a matter regarding need to operate 
more flights from Calicut to Jeddah, Kuwait, Doha and Bahrin. 
5. The Bud&et (RaUwaysHl) Supplementary Demand ror Grant 

(Ralh\'ays)-I994-95 and (II) Demands ror Excess Grants (Rall-
"ays)-I991.92. 

Time Taken: 13 Hrs. 13 Mts. 
• Combined discussion on the following items of Business con-

tinued:-
(i) Supplementary Demand for Grant No. 16 in respect of the 

Budget (Railways) for 1994-95. 
(ii) Demands for Excess Grants Nos. 6, 8, 13, 14, 15 and 16 in 

respect of the Budget (Railways) for 1991·92. 
The following members took part in the combined debate:-

(1) Shri P.C. Thomas 
• (2) Shri Umrao Singh 

(Lok Sabhll adjourned til 1.07 P.M. tJIId reo(Wembltd al 2.17 P.M.) 
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(3) Shri Bheru Lal Meena 
(4) Shri Chiranji Lal Sharma 
(5) Shri R. Anbarasu 
(6) Shri Rosban Lal 
(7) Sbri P.P. Kaliaperumal 
(8) Shri Visbveshwar Bhagat 
(9) Shri Inder Jit 

(10) Shrl Lakshman Singh 
(11) Shri Manikrao Hodalay Gavit 
(12) Shri Jagmeet Singh Brar 
(13) Smt. Kamala Kumari Karreodula 
(14) Shrl K. Ramamurthee Tindivanam 
(15) Shrl Murli Deora 
(16) Shrl Datta Raghobaji Meghe 

Shrl C.K. Jaffer Sharlef replied to the debate. 

The Supplementary Demand for Grant No. 16 for the amount 
shown under column 3 of the Printed List of Supplementary Dcmand 
for Grant (Railways) for 1994-95 was voted in full. 

All the Demands for Excess Grants (Nos. 6, 8, 13, 14, 15 and 16) for 
the amounts shown under column 3 of the Printed List of Demands for 
Excess Grants (Railways) for 1991-92 were voted in full. 

• 6. IntimatioD Rqardinc Arrest or Member 

The Deputy Speaker informed the House that the Speakcr had 
received the following wireless message dated 12 August, 1994 from 
the Commissioner of Police, Hubli, Dharwad, on 13 August, 1994:-

"Shri V. Dhananjaya Kumar, Member of Lok Sabha, who was 
taken into preventive detention on 12 August, 1994, at 13.30 
hours in Vidyanagar Police Station Hubli, in crime No .. 225194 
under sections 151 and 107 Cr.P.C., was produced before the Sub-
divisional Magistrate, Dharwad, who remanded him to judicial 
custody till 17 August, 1994. Shri V. Dhananjaya Kumar, is being 
sent to Central Jail, Belgaum." 

• At 3.09 p.m. 
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7. Government BIll-Introduced 
The Appropriation (Railways) No.5, Bill, 1994. 

8. Government BiU-Pused 
The Appropriation (Railways) No. 5 Bill, 1994. 
The molion for consideration moved by Shri C.K. Jaffer Sharief was 

adopted and clause-by-clause consideration of the Bill was taken up. 
Clauses 2, 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri C.K. Jaffer 

Sharief. 
The motion was adopted and the Bill was passed. 

9. Government Bill-Introduced 
The Appropriation (Railways) No.4, Bill, 1994. 

10. Government BUI-Pasied 
The Appropriation (Railways) No.4, Bill, 1994. 
The motion for consideration moved by Shri C.K. Jaffer Sharief was 

adopted and clause-by-clause consideration of the Bill was taken up. 
Clauses 2, 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri C.K. Jaffer 

Sharief. 
The motion was adopted and the Bill was passed. 

11. Resolution 
Shrimati Sheila Kaul moved the following Resolution:-

"That this House approves the National Housing Policy, laid on 
the Table of the House on the 9th July, 1992." 

Shri Bijoy Krishna Handique took part in tbe debate and his speech 
was not concluded. 
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The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned tiU 11 A.M. on Wednesday, the 17th August, 
1994). 

R. C. BHARDWAJ, 
Secretary-General. 

corrigenda to Bulletin-Part~1 No. 313 dated 12.8.1994. 
Page No. Para No. Line For Read 
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LOK SBAHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 17, 19941Sravana 26, 19i6 (Sab) 

No. 315 V" 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 323, 324 and 326 were orally answered. 
Replies to Starred Question Nos. 321, 322, 325 and 327-340 were 
laid on the Table. 
2. Unstarred QuestioDi 

Replies to Unstarred Question Nos. 3163, 3164, 3166-3177, 
3179-3192, 3194, 3195, 3197--3247, 3249-3253 and 3255-3326 
were laid on the Table. 
3. Papers Laid OD the Table 

The foUowina papers were laid on the Table:-
(1) A copy each of the followina papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panics Act, 1956:-

(i) Review by the Government of the work.ing of the 
Housina and Urban Development Corporation Limited, 
New Delhi, for the year 1992-93. 

(ti) Annual Report of the HoUlin, and Urban Development 
Corporation Limited, New Delhi, for the year 1992-93, 
alongwith Audited AccoUDts and comments of the Com-
ptroller and Auditor General thereon. 

(2) Statement (Hindi. and En&lish versions) show ina reasons for 
delay in Iayina the papers mentioned at (1) above. 

1 
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(3) A copy eacb of the following papcrs (Hindi and Englilb 
versioos):-

(i) Memorandum of Understanding between the Electronics 
Trade and Technology Development Corporation Limited 
and the Department of Electronics for the year 1994-95. 

(ii) Memorandum of Ul&derstanding between the Computer 
Maintenance Corporation Limited and the Department of 
Electronics for the year 1994·95. 

(4) A copy of the High Court Judges (Amendment) Rules, 1994 
(Hindi and Englisb versions) published in Notification No. 
G.S.R. 558(E) in Gazette of India dated the 2nd July, 1994 
under ~ub-section (3) of section 24 of the High Court Judges 
(Conditions of Service)· Act, 1954. 

(5) A copy each of the following papcrs (Hindi and E.nglish 
versions) under sub-section (1) of section 619A of the Com· 
panics Act, 1956:-
(a)(i) Statement regarding Review by the Government on the 

working of tbe Cement Corporation of India Limited, 
New Delhi, for the year 1992·93. 

(ii) Annual Report of the Cement Corporation of India 
Limited, New Delhi, for the year 1992·93, alongwitb 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Statement regarding Review by the Government of the 
working of the Damodhar Cement and Slu8 Limited, 
Calcutta, for the year 1991·92. 

(ii) A.n~ual Report of -tbe Damodhar Cement and Slag 
Limited, Calcutta, for tbe year 1991-92, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(6) Two state~eDts .(Hindi and English versions) showing reasons 
for delay m laymg the papers mentioned at (5) above. 

(7) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the National Small Industries Corpo-
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ration Limited and the Department of Small Scale Industries 
anp Agro and Rural Industries, Ministry of Industry, for the 
year 1994-95. 

(8) A copy eacb of the following Notifications (Hindi and 
Englisb versions) under sub-section (1) of section 37 of 
the Administrative Tribunals Act, 1985:-

(i) 1be Orissa Administrative Tribunal (Salaries and 
Allowances and Conditions of Service of Chairman, 
Vice-Cbainnan and Members) Amendment Rulca, 1994 
publisbed in Notification No. G.S.R. 500(E) in Gazette 
of India dated the 7th June, 1994. 

(ii) The Central Administrative Tribunal (Procedure) 
Amendment Rules, 1994 published in Notification No. 
G.S.R. 564(E) in Gazette of India dated the 7th July, 
1994. 

(9) A copy each of tbe following/~otifications (Hindi and 
English versions) under sub-sectioo¥ (2) of section 3 of the 
All India Services Act, 1951:- . 

(i) The Indian Administrative Service (Fixation of Cadre 
Strengtb) Third Amendment Regulations, 1994 pub-
lished in Notification No. O.S.R. 297 In Gazette of 
India dated the 25th June, 1994. 

(ii) The Indian Police Service (Fixation of Cadre Strength) 
Fourtb Amendment Regulations, 1994 published in 
Notification No. G.S.R. 308 In Gazette of India dated 
the 2nd July, 1994. 

(ill) The Indian Administrative Service (Faxation of Cadre 
Strengtb) Founb Amendment Regulations, 1994 pub-
lished in NotifICation No. G.S.R. 309 in Gazelle of 
India dated the 2nd July, 1994. 

(iv) The Indian Administrative Service (Pay) Fourtb 
Amendment Rulea, 1994 published in Notification No. 
G.S.R. 310 in Gazette of India dated the 2nd July, 
1994. 

(v) The Indian Administrative Service (Pay) Third Amend-
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ment Rules, 1994 publisbed in Notification No. G.S.R. 
436(E) iii Gazette of India dated tbe 'tb May, 1994. 

(vi) The Indian Police Service. (Pay) Fourtb Amendment 
Rules, 1994 published in Notification No. G.S.R. 437(E) 
in Gazette of India dated tbe 9tb May, 1994. 

(vii) The Indian Forest Service (Pay) Amendment Rules, 1994 
published in Notification No. G.S.R. 438(E) in Gazette 
of Indi~ dated the 9th May, 1994. 

4. Report of the Committee on Private Memben' BUI. and Reaolu-
tloDS 

Shri Surajbhanu Solanki presented tbe Thirty-fifth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 
S. Statement by MInister 

The Minister of Human Resource Development made a statement 
regarding creation of three cbairs in the name of late Shri Rajiv 
Gandhi in three Central Universities. 
6. Matten under Rule 377 

(1) Dr. Vishwanatbam Kanithi raised a matter regarding need to 
allocate more funds for providing adequate shelter under the 
Specified Housing Schemes to the backward communities in 
Srikakulam district of Andbra Pradesb. 

(2) Shri Jangbir Singh raised a matter regarding need to provide 
adequate supply of electricity at concessional rate to Haryana. 

(3) Smt. O.K. Thara Devi Siddhartba raised a matter regarding 
need for restoration and proper maintenance of Tipu Sultan's Fort at 
Belthangadi (Kamataka). 

(4) Dr. Vasant Pawar raised a matter regartjing need for early 
commissionina of Radio Station at Nasik in Maharuhtra.· 

(5) Shrl Vijay Naval Palil raised a matter regardlna need to create 
additional storage .pace at godOWDl of Food Corporation of India 
and to arrange for timely transportalion of procured foodaraina from 
godowns. 
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(6) Shri Japocet Singh Brar raised a matter regarding need to 
provide compensation to the cotton growers of Ferozepur and 
Faridkot districts in Punjab whose crops have been hit by 'leaf curl' 
diseuc. 
7. Resolutloa 

Time taken: 3 Hrs. 59 Mts. 
Discussion on the foUowin, Resolution moved by Shrimati Sheila 

Kaul on the 16th Auaust, 1994, continued:-
NThat the House· approves the National Housing Policy, laid on the 

Table of the House oa the 9tb July, 1992." 
The foUowing members took part in the debate:-

(1) Shri Bijoy Krishna Handique 
(Lok Sablul adjourned at 1 P.M. and re-assembled at 2.31 P.M.) 

(2) Shri Murli Deora 
(3) Shri Ramesh Chennithala 
(4) Shri Bhagwlpl Shanker Rawat 
(5) Shri K.D. Sultanpapi, 
(6) Shri Nitish ~umar 
(7) Shri Amal Datta 
(S) Prof. (Dr.) S.S. Yadav 
(9) Shri Shravan Kumar Patel 

(10) Sbri Surendra Pal Pathak 
(11) Shri K.T. Vandayar 
(12) Shri Sobhanadreeswara Rao Vadde 
(13) Shri Upendra Nath Verma 
(14) Shri Rajnath Sonkar Shastri 
(15) Shri R. Jeevarathinam 

The discussion wu DOt concluded. 

-S. AImo ......... ' It, Speaker 

The Speaker made the foUowin, announcement:-

'Hon. Members, the Members of all Parties- the Opposition 

- Made at 2.31 P.M. 
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and tbe Ruling - had expreued their views on the Report 
given by JPC and the Action Taken· Report on the same given 
by the Government. I am sure they had done so to arrive at the 
correct conclusions and the truth in the matter. 

In a democracy and the Parliamentary system as per the laws, 
rules, norms and conventions on matters of interest for all, 
demonstrations are made, discussions arc held and decisions are 
taken. In the instant matter too, all these devices and methods 
were used to highlight tbe views of the Members of the Parties. 
At the same time, precautions were taken to see that the decent 
norms of the game are followed by all concerned and institu-
tions and the systems were not allowed to be hurt, because of 
which the agreement arrived between the Parties has been 
possible. 

It is really satisfying and heartening to see that all the Leaders 
from all the sides and Parties did their best to stick to their 
points of views as well as to see that the prestige, dignity and 
efficacy of the system is kept vibrant, effective and intact. 

Very very sincerely I thank them all, all the senior Leaders, 
other leaders and others who have shown a lot of understandiQg 
in this respect and who have done their best in the matter. But 
for their understanding and sense of duty towards the cause and 
the system the present understanding between them would not 
have been possible, for which everybody who values the system 
and the cause would be grateful. The agreement reached 
between all Parties with respect to the Action Taken Report is 
as follows: 

"The points on which action is not taken, the points on 
which action is partly taken and the points on which 
objections have been raised by Members of the Opposition 
shall be reconsidered by the Government and a revised and 
modified Report on those points shall be submitted by the 
Government to the House as early as possible."' 

9. Report of the BDIIDeu AdYilory Committee 
Shri Mallikarjun presented the Forty-fourth Report of the Business 

Advisory Committee. 
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6.15 P.M. 
(Lok SabM adjourned till 11 A.M. on Thursday, the 18th 

August, 1994). 

MGIP(PLU)MRN[).....3873LS-17~. 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August 18, 1994-Sravana 27, 1916 (Saka) 

No. 316 V' 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 341, 342, 344 and 345 were orally answered. 
Replies to Starred Question Nos. 343 and 346-360 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 3327-3462 and 3464-3508 
were laid on the Table. 
3. Messages from Rajya Sabha 

Secretary-General reported the following Messages from Rajya 
Sabha:-

(i) That at its sitting held on the 16th August, 1994, Rajya 
Sabha agreed without any amendment to t.he Airports 
Authority of India Bill, 1994. passed by the Lok Sabha 
on the 3rd August, 1994. 

(ii) That at its sitting held on the 16th August, 1994, Rajya 
Sabha agreed without any amendment to the Neyveli 
Lignite Corporation Limited (Acquisition and Transfer of 
Power Transmission System) Bill. 1994, passed by the 
Lok Sabha on the 5th August, 1994. 

(iii) That Rajya Sabha had no recommendation to make to 
Lok Sabha in regard to the Jammu and Kashmir Approp-
riation (No.2) Bill, 1994, passed by Lok Sabha on the 
9th August, 1994. 
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4. Report of Joint Committee on Offices or Profit 
SHRI CHIRANJI LAL SHARMA presented the Fifth Report 

(Hindi and English versions) of the Joint Committee on Offices of 
Profit. 

5. Statement by Minister 

The Minister of State in the Ministry of Home Affairs made a 
statement correcting the reply given on August 11, 1994 to Starred 
Question No. 262 by Sarvashri Janardan Prasad Misra and Pankaj 
Chaudhari regarding custodial deaths. 

6. Motion ror Election to Committee 

SHRI P.A. SANGMA moved the following motion:-

"That in pursuance of Section 4(i) of the Employees' State 
Insurance Act, 1948, read with rule 2A of the Employees' State 
Insurance (Central) Rules, 1950, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Employees' State Insurance Corporation, subject to other provi-
sions of the said Act." 

The motion was adopted. 

7. Motion Regarding Forty-rourth Report of the Business Advisory 
Committee 

SHRI VIDY ACHARAN SHUKLA moved the following mo-
tion:-

"That this House do agree with the Forty-fourth Report of the 
Business Advisory Committee presented to the House on the 
17th August, 1994." 

The motion was adopted. 

8. Matters Under Rule 377 

(1) Shri N.J. Rathava raised a matter regarding need to drop the 
proposal of allowing private sector dairies in certain areas of Gujarat 
where Coop. sector dairies are working. 
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(2) Shri Surya Narain Yadav raised a matter regarding need for 
construction of a dam on Kosi river in Saharsa, Bihar with. view to 
find permanent solution to the problem of floods in this area. 

(3) Kum. Sushila Tiriya raised a matter regarding need to rehabili-
tate people displaced by Subama Rekha Project in Orissa. 

(4) Shri Anna Joshi raised a matter regarding need to restore the 
earlier scheme which provided for 10% contribution by factories for 
the purpose of modernising plants in sugar industry. 

(5) Shri Chandresh Patel raised a matter regarding need to ensure 
use of good quality stainless steel in manufacture of utensils. 

(6) Shri Surendra Pal Pathak raised a matter regarding need to set 
up Science and Technology training centre in Hardoi town and 
adjoining districts of Uttar Pradesh for dissemination of modern 
scientific techniques. 

(7) Shri Manphool Singh raised a matter regarding need to prbvide. 
financial assistance to the Government of Rajasthan for providing 
compensation to the farmers whose crops have been affected by the 
water logging, in Suratgarh TehsiI. 

(Lok Sabha adjourned al 1.32 P.M. and re-assembled at 2.39 P.M.) 

9. Resolution 

Time taken: 7 Hrs. 26 Mts. 

Discussion on the following Resolution moved by Shrimati Sheila 
Kaul on the 16th August, 1994, continued:-

"That the House approves the National Housing Policy, laid on 
the Table of the House on the 9th July, 1992." 

The following members took part in the debate:-

(1) Dr. Parshuram Gangwar 
(2) Shri Sharad Dighe 
(~) Shri Nirmal Kanti Chatterjee 
(4) Shri Ankushrao Raosaheb Tope 
(5) Smt. Geeta Mukherjee 
(6) Shri Girdhari Lal Bhargava 
(7) Prof. K.V. Thomas 



(8) Shri A. Asokaraj 
(9) Smt. Girija Devi 
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(10) Shri Anadi Char an Das 
(11) Shri Jagat Vir Singh Orona 
(12) Shri Bheru Lal Meena 
(13) Shri Syed Shahabuddin 
(14) Shri Lokanath Choudhury 
(1S) Shri Lakshman Singh 

The discussion was not concluded. 
6.07 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 19th August, 1994). 

MGIP(PLU)MRND-4009lS-18.8.94 

R.C. BHARDWAJ, 
Secretary-General. 

,. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, August 19, 19941Sravana 28, 1916 (Saka) 

11.01 A.M. 

1. Starred Questions 

Starred Question Nos. 361, 362, 364 3nd 367 were orally answered. 
Replies to Starred Question Nos. 363, 36S, 366 and 368-380 were 
laid on the Table. 

2. Unstllrred Questions 

Replies to Unstarred Question Nos. 3S09-3SSS, 3SS7-3621 and 
3623-3716 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Agricultural and Processed Food Pro-
ducts Export Development Authority, New Delhi, for the 
year 1992-93, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Agricultural and 
Processed Food Products Export Development Authority, 
New Delhi, for the year 1992-93. 

(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned It (1) above. 

1 
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(3) A copy of the Consolidated Annual Accounts· (Hindi and 
English versions) of the Employees' Provident.Fund Organisa-
tion, New Delhi, for the year -1992-93, together with Audit 
Report thereon under sub-section (9) of section SA of the 
Employees' Provident Fund and Miscellaneous Provisions Act, 
1952. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Financial Corporation for the year 
1992-93, alongwith Audited Accounts under sub-section 
(3) of section 38 of the State Financial Corporations Act, 
1951. 

(ii) A .copy of the Audit Report (Hindi and English versions) 
of the Accounts of the Delhi Financial Corporation for 
the year 1992-93 under sub-section (7) of section 37 of 
the State Financial Corporation Act, 1951. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Delhi Financial 
Corporation for the year 1992-93. 

(6) Statement (Hindi and EngliSh versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 15 of the Securities 
and Exchange Board of India Act, 1992:-

(a)(i) A copy of the· Annual Statement of Accounts of the 
Securities and Exchange Board of India for the period 
from the 21st February, 1992 to the 31st March, 1992. 

(ii) A copy of the Annual Statement of Accounts of the 
Securities and Exchange Board of India for the year 
1992-93 . 

• AIInuai Report of die 1!mpIoyea' Provideat F1IDCI Orpailltioa WIll lUI 011 die 
Table of the No.- 011 .. Ida Warda, 1994. 



(b) A copy of the Audit Report on tbe AccoUDtI of the 
Securities and Exchange Board of India for the period 
from tbe 211t February, 1992 to the 31st Marc:h, 1993. 

(8) Statement (Hindi and Englisb versions) ibowing reuons for 
delay in laying tbe papers mentioned at (7) above. 

4. FInancial CoaunIttees-A ReYlew 

SECRETARY -GENERAL laid on tbe Table a copy each of tbe 
Hindi and English versions of the "Financial Committees (1993-94)-
A Review". 
5. Report of the StandiDl Committee on Human Resource Dne~ 
ment 

SHRI INDERJIT laid on the Table a copy (Hindi and Englisb 
versions) of tbe Eleventb Report of tbe Department-related Par-
liamentary Standing Committee on Human Resource Development 
on the DR. B.R. Ambedkar University Bill, 1994. 
6. Statement by Minister of Parliamentary AIr.1n 

The Minister of Parliamentary Affairs made a statement regarding 
Government Business for the week commencing the 22nd August, 
1994. 
7. Resolution-Adopted 

TIme Taken : 8 Hrs.3S Mts. 

Disc:ussion on the foUowing Resolution moved by Shrimati Sheila 
Kaul on the 16th August, 1994, continued:-

"That the House approves the National Housing Policy laid on 
the Table of the House on tbe 9th July, 1992." 

The following members took part in the debate:-
(1) Shri Dau Dayal Joshi 
(2) Shri Sudhir Girl 
(3) Kum. Sushila Tirlya 

(Lok Sabha adjourned at 1.10 P.M. to meet again at 2.10 P.M. At 
2.22 r .M., Secretary-Gencral announced tbat since tbere wu no 
quorum, . the Speaker bad directed that Lot Sabba would meet at 
2.40 P.M. Accordingly, the House re-auembled at 2.43 P.M.) 



(4) Shri Santosb Kumar Ganpar 
Shrimati Sheila Kaul replied to the debate. 
The Resolution was adopted. 
• 8 Announcement by Speaker 
The Speaker informed the House that he had not accepted the 

resignations tendered by the members from the various Parliamentary 
Committees and requested them to participate in the proceedings of 
the Committees. 

9. Government Blll-UDder Consideration 
The Motor Vehicles (Amendment) Bill, 1994, as passed by Rajya 

Sabha. 
Time allotted: 2 Hrs. 
Time taken: 10 Mts. 
Balance: 1 Hr. SO Mts. 

The motion for consideration of tlte Bill was moved by Shri Jagdish 
Tytler. 

Shri Chetan P. S. Chauhan took part in the debate and his speech 
was not concluded. 

The discussion was not concluded. 
10. Motion ReprdlDl Thlrty.FIfth Report or the Committee on 

Private Members' Bills and Resolutions 
Shri Khagapati Pradhani moved the following motion:-

"That this House do agree with the Thirty-fifth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 17th August, 1994." 

The motion was adopted. 
11. Private Members' Resolution-UDder Consideration 

Further discussion on the following Resolution moved by Shri R. 
Anbarasu on the 5th August. 1994. continued:-

• Made It 2.43 P.M. 



"This House is of the opinion that the National Commission for 
Backward Classes be empowered to suggest ways and means for 
the overall development of and to monitor various welfare 
schemes of the Central Government for other backward classes 
and that a Parliamentary Committee be constituted to consider 
the reports of the Commission." 

The following members took part in the debate: 
(1) Shri Ram Vilas Paswan 
(2) Shri Ganga Ram Koli 
(3) Shri Chitta Basu 
(4) Prof. (Dr.) S. P. Yadav 
(5) Shri Oileep Singh Bhuria 
(6) Shri Rameshwar Patidar 
(7) Shri M. Krishnaswamy 
(8) Shri Kamla Mishra Madhukar 
(9) Shri P. C. Chacko 

The discussion was not .concluded. 
6,08 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 22nd August, 
1(94) 

R. C. BHAR~WAJ, 
Sec:rrtary-General. 



LOK SABHA 
I 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 22, 19941Sravana 31, 1916 (Saka) 

No. 318 '-'"""" 
11.02 A.M. 
1. Starred Questions 

Starred Question Nos. 381-384 were orally answered. Replies to 
Starred Question Nos. 385-400 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 3717-3949 were laid on the 
Table. 
3. Submissions by Memben Reaardlnl Deaths cf Innocent people In 

HubO, Kamat... due to PoUce Orlnl. 
The following members made submission on the recent deaths of 

innocent people in Police firing in Hubli (Karnataka):-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Lokanath Choudhury 
(3) Kum. Uma Bharati 
(4) Shri Somnath Chatterjee 
(5) Shri Sharad Yadav 
(6) Shri Aslam Sber Khan 
(7) Sbri Syed Shahabuddin 
(8) Shri Lal Krishna Advani 
(9) Shri Chandra Shekhar -./ 

(10) Smt. Chandra Prabha Urs 
(11) Shri Nitish Kumar 



(12) Smt. Basava Rajeswari 
(13) Dr. Kartikeswar Patra 
(14) Sl}ri E. Ahamed 
(15) Shri Bhogendra Jha 
(16) Shri P.M. Sayeed 
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(17) Shri Vidyacharan Shukla 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
{1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(i) G.S.R. 35(E) published in Gazette of India dated the 
27th January, 1994 approving the lawaharlal Nehru Port 
Trust Employees (Provident Fund) Regulations, 1994. 

(ii) G.S.R. 51(E) published in Gazette of India dated the lst 
February, 1994 approving the Madras Port Trust Employ-
ee's (Medical Attendance in the Trust's Hospital and 
Reimbursement of Hospital Charges) Regulations, 1994. 

(iii) G.S.R. 52(E) published in Gazette of India dated the 1st 
February, 1994 approving the lawaharlal Nehru Port 
Trusts Employees (Leave Travel Concession) Regula-
tions, 1994. 

(iv) G.S.R. 56(E) published in Gazette of India dated the 2nd 
February, 1994 approving the Madras Port Trust employ-
ee's (Grant of Advance for Festival and Natural 
calamities) Regulations, 1994. 

(v) G.S.R. 57(E) published in Gazette of India dated the 2nd 
February, 1994 approving the Madras Port Trust 
Employees' (Grant of Conveyance Advance) Regula-
tions, 1994. 

(vi) G.S.R. 88(E) published in Gazette of India dated the 
10th February, 1994 approving the Calcutta Port Trust 
Employees' (Other than Halida Dock Complex) (Recruit-
ment, Seniority and Promotion) Amendment Regula-
tions, 1994. 
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(vii) G.S.R. 305(E) published in Gazette of India dated the 
9th March. 1994 approving the Calcutta Pon Trust 
(Recruitment of Heads of Department) First Amendment 
Regulations. 1994. 

(viii) G.S.R. 414(E) published in Gazette of India dated the 
26th April. 1994 approving the lawaharlal Nehru Port 
Trust Employees' (Conduct) Amendment Regulations. 
1994. 

(ix) G.S.R. 423(E) published in Gazette of India dated the 
29th April. 1994 approving the Kandla Port Pilot Service 
(Training. Grading and Seniority) (Amendment) Regula-
tons. 1994. 

(x) G.S.R. 453(E) published in GazeUe of India dated the 
12th May. 1994 approving the Mormugao Port Employ-
ees' (Recruitment. Seniority and Promotion) Amendment 
Regulations. 1994. 

(xi) G.S.R. 456(E) published in Gazette of India dated the. 
16th May. 1994 approving the Visakhapatnam Port Trust 
Employees' (Festival Advance) Amendment Regulations, 
1994. 

(xii) G.S.R. 454(E) published in Gazette of India dated the 
12th May, 1994 approvinglbe New Mangalore Port Trust 
Employees' (Recruitment. Seniority and Promotion) 
Amendment Regulations. 1994. 

(xiii) G.S.R. 470(E) published in Gazette of India dated the 
18th May. 1994 approving the Calcutta Port Trust 
Employees' (Other than Halida Dock Complex) (Recruit-
ment, Seniority and Promotion) Amendment Regula-
tions, 1994. 

(2) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Shipping Corporation of India 
Limited and the Ministry of Surface Transprot for the year 
1994-95. 

(3) A copy eaeh of the following· papers (Hindi and English 
versions):-
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(i) Memorandum of Understanding between the Bharat 
Aluminium Company Limited and the Ministry of Mines, 
for the year 1994-95. 

(ii) Memorandum of Understanding between the Mineral 
Exploration Corporation Limited and the Ministry of 
Mines for the year 1994-95. 

(iii) Memorandum of Understanding between the Bharat 
Gold Mines Limited and the Ministry of Mines for the 
year 1994-95. 

(4) A copy of the Indian Telegraph (Second Amendment) Rules, 
1994 (Hindi and English versions) published in Notification No. 
G.S.R. 543(E) in Gazette of India dated the 28th June, 1994 
under sub-section (5) of section 7 of the Indian Telegraph Act. 
1885. ' 

(5) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the Engineers 
India Limited and the Ministry of Patroleum and Natural 
Gas for the year 1994-95. 

(ii) Memorandum of Understanding between the Lubrizol 
India Limited and the Ministry of Petroleum and Natural 
Gas for the year 1994-95. 

(iii) Memorandum of Understanding between the Gas 
Authority of India Limited and the Ministry of Petroleum 
and Natural Gas for the year 1994-95. 

(iv) Memorandum of Understanding between the Bharat 
Petroleum Corporation Limited and the Ministry of 
Petroleum and Natural Gas for the year 1994-95. 

(6) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the Steel 
Authority of India and the Ministry of Steel for the year 
1994-95. 

(ii) Memorandum of Understanding between the Metallurgi-

• 
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cal and Engineering Consultants (India) Limited and the 
Ministry of Steel for the year 1994-95. 

(7) A copy eaeh of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Bihar 
Fruit and Vegetable Development Corporation Limited, 
Patna, for the year 1989-90. 

(ii) Annual Report of the Bihar Fruit and Vegetable 
Development Corporation Limited, Patna. for the year 
1989-90, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Modern Food Industries (India) 
Limited, New Delhi. and the Ministry of Food Processing 
Industries for the year 1994-95. 

(10) A copy each of the following papers (Hindi and English 
versions) :-

(i) Memorandum of Understanding between the North East-
ern Electric Power Corporation Limited and the Ministry 
of Power for the year 1994-95. 

(ii) Memorandum of Understanding between the Power 
Finance Corporation Limited and the Ministry of Power 
for the year 1994-95. 

(iii) Memorandum of Understanding between the National 
Hydroelectric Power Corporation Limited and the Minis-
try of Power for the year 1994-95. 

5. Report or the Standlnl Committee on Commerce 
SHRI PA WAN KUMAR BANSAL laid on the Table a eopy of 

the Eighth Report (Hindi and English versions) of the Department-
Related Parliamentary Standing Committee on Commerce, on 
Coffee. 
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(Lok Sabha adjourned at 2.33 P.M. and re-assembled at 3.36 P.M.) 
6. Matters Under Rule 377 

(1) Shri Sant Ram Singla raised a matter regarding need to upgrade 
the Netaji Subhash Chandra National Institute of Sports as Univer-
sity. 

(2) Shri Shravan Kumar Patel raised a matter regarding need to 
expedite implementation of the Jaba\pur drainage project as a part of 
Narmada Action Plan. 

(3) Shri Mullappally Ramachandran raised a matter regarding need 
to construct walls all along Kerala sea coast. 

(4) Shri Manku Ram Sodhi raised a matter regarding need to 
review the decision of stopping of mining operations in mine No. 11-
B of National Minerals Development Corporation in Bastar district of 
Madhya Pradesh. 

(5) Shri Anna Joshi raised a matter regarding need to look into the 
grievances of employees of Vayudoot. 

(6) Shri Nitish Kumar raised a matter regarding need to give 
backward State status to Bihar and prepare an action plan for its 
alround development. 

(7) Shri Sanat Kumar MandaI raised a matter regarding need to 
evolve a comprehensive package for revamping the Jute industry in 
West Bengal with a view to protect the interests of the jute workers. 

(8) Shri Surendra Pal Pathak raised a matter regarding need to set 
up a training centre at Hardoi town in U.P. to provide training to the 
farmers for upkeep of agricultural equipments and use of other 
modern techniques of farming. 
7. Government Bill-Under Consideration 

The Motor Vehicles (Amendment) Bill. 1994. as passl!d by Rajya 
Sabha. 

Time taken: 2 Hrs. 29 Mts. 
Discussion on the motion for consideration of the Bill moved by 

Shri Jagdish Tytler on the 19th August, 1994, continued. 
The following members took part in the debate:-
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(1) Shri Chetan P.S. Chauhan 
(2) Shri Shravan Kumar Patel 
(3) Prof. (Dr.) S.P. Yadav 
(4) Shri Amal Datta 
(5) Shri Bheru Lal Meena 
(6) Shri Chandresh Patel 
(7) Shri Yaima Singh Yumnam 
(8) Shri M. Krishnaswamy 
(9) Shri Syed Shahabuddin 

(10) Shri Ramashray Prasad Singh 
(11) Shri K.D. SUltanpuri 

The discussion was not concluded. 
8. Report or the Business Advisory Committee 

Shri Mukul Wasnik presented the Forty-fifth Report of the 
Business Advisory Committee. 
6.09 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 23rd August. 
1994). 

MGIP(PlU)MRNO---4Oe8I 5-22-08-1994. 

R.C. BHARDWAJ, 
SecreTary-General. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings]· 

Tuesday, August 23, 19941Bh8dra 1, 1916 (Saka) 

No. 319 v'. 

1. Starred Questions 
Starred Question Nos. 401-404 were orally answered. Replies to 

Starred Question Nos. 405-420 were laid on the Table. 
2. Un.'Itarreci Questions 

Replies to Unstarred Question Nos. 3950-4130 were laid on the 
Table. 
3. Submissions by Members regardlnx (I) Acute crith in WalOD 

Industry; (II) Reported move to allow entry of forelen media into 
India. 

(i) The following members made submissions regarding 
acute crisis in Wagon Industry:-
(1) Shri Somnath Chatterjee 
(2) Shri Indrajit Gupta 
(3) Prof. Prem Dhumal 
(4) Dr. Dcbi Prosad Pal 
(5) Shri Chitta Basu 
(6) Shri Sharad Yadav 
(7) Shri Nitish Kumar 
(8) Shri Basudeb Acbaria 
(9) Smt. Geeta Mukherjee 



(10) Prof. Malini Bhattacharya 
(11) Shri Rajvir Singh 
(12) Shri C.K. laffar Sharief 

(ii) The following members made submissions regarding 
repOned move to allow entry of foreign media into 
India:- . 

(1) Shri Chandra Shekhar 
(2) Shri Rabi Ray 
(3) Shri Cbandulal Chandrakar 
(4) Shri Somnath Chatterjee 
(5) Shri Nirmal Kanti Chatterjee 
(6) Shri Lokanath Choudhury 
(7) Dr. Luminarain Pandey 
(8) Shri Eduardo Faleiro 

4. Papers. Laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Sugar Development Fund (Amendment) 

Rules, 1994 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 435(E) in Gazette of India dated the 6th 
May, 1994 under sub-section (3) of section 9 of the Sugar 
Development Fund Act, 1982. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Veterinary Council of India, New 
Delhi, for the year 1992-93, alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Veterinary 
Council of India, New Delhi, for the year 1992-93. 

(3) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of the Veterinary Council of India (Minimum Stan-
dards of Veterinary Education) Degree Course (Bachelor of 

'Veterinary Sciences and Animal Husbandry) Regulations, 
1993 (Hindi and English versions) published in Notification 
No. G.S.R. 69(E) in Gazette of India dated the 7th February, 
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1994 under sub-section (3) of section 66 of the Indian Veteri-
nary Council Act, 1984. 

(5) A statement (Hindi and English versions) showing the results 
of market loans issued during tbe year 1994-95. 

(6) A ropy each of the following papers (Hindi and English 
versions) under section 619A of the Companies- Act, 1956:-

(a)(i) Review by the Government of the working of the 
Himachal Pradesh Agro Industries Corporation Limited, 
Shimla, for the year 1992-93. 

(ii) Annual Report of the Himachal Pradesh Agro Industries 
Corporation Limited, Shimia, for the year 1992-93, alon,-
with Audited Accounts and comments of the ComptroUer 
and Auditor General thereon. 

(b) (i) Review by the Government of the working of the 
Karnataka Agro Industries Corporation Limited, Banga-
lore, for the year 1990-91. 

(ii) Annual Report of the Kamataka Agro Industries Corpo-
ration Limited, Bangalore, for the year 1990-91, along-
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c)(i) Review by the Government of the working of the 
Madhya Pradesh State Agro Industries Development 
Corporation Limited, Bhopal, for the year 1988-89. 

(ii) Annual Report of the Madhya Pradesh State Agro 
Industries Development Corporation Limited. Bhopal. 
for the year 1988-89, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(7) Three statements (Hindi and English versions) showing reasons 
for delay in laying tbe papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Open School, Delhi, for the 
year 1992-93. 

(ii) Statement (Hindi and English versions) regarding Review 
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by the Government of the working of the National Open 
School, Delhi, for the year 1992-93. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

5. Messages from Rajy. Sab .. 
Secretary-General reported the following Messages from Rajya 

Sabba:-
(i) That Rajya Sabha had no recommendation to make to 

Lok Sabha in regard to the Appropriation (No.3) Bill. 
1994, passed by Lok Sabha on the 9th August, 1994. 

(ii) That Rajya Sabha had no recommendation to make to 
Lok Sabha in regard to the Appropriation (No.4) Bill. 
1994, passed by Lok Sabha on the 9th August. 1994. 

(iii) That Rajya Sabha had no recommendation to make to 
Lok Sabha in regard to the Appropriation (No.5) Bill. 
1994. passed by Lok Sabha on the 9th August, 1994. 

6. Report of the Railway Convention Committee 
SHRI M. BAGA REDDY presented the Seventh Report (Hindi 

and English versions) of the Railway Convention Committee on 'Staff 
Welfare and Industrial Relations in Railways' alongwith Minutes 
relating thereto. 
7. Report and Minutes of The Standing Committee on Food, ClvU 

Supplies & PubUc Distribution 
SHRI SHY AM BIHARI MISRA presented the Fourth Report 

(Hindi and English versions) of the Standing Committee on Food, 
Civil Supplies & Public Distribution on Consumer Protection and the 
Miautcs of the sittings of the Committee relating thereto. 

8. Motion Reprdlng Forty-FIfth Report of the Business Advisory 
Committee 

SHRI PAW AN KUMAR BANSAL moved the following mo-
tion:-

"That this' House do agree with the Forty-rUth Report of the 
Business Advisory Committee presented to the House on 
the 22nd August, 1994." 

The motion ·was adopted. 
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9. Matten Under Rule 377 

(1) Shri Bhawani Lal Verma raised a matter regarding need to re-
open Ispat-dolomite mines at Baradwar in Madbya Pradesh. 

(2) Kum. Frida Topno raised a matter regarding need for allocation 
of funds for repairing and renovation of National Highway No. 23 
particularly between Rourkela and Lathikata in Orissa. 

(3) Shri Santosh Kumar Gangwar raised a matter regarding need to 
set up an Electronic Telephone Exchange at Bareilly in Uttar 
Pradesh. 

(4) Dr. Lal Bahadur Rawal raised a matter regarding need to 
convert telephone exchange at Hathras into electronic exchange. 

(5) Shri Ram Prasad Singh raised a matter regarding need to set up 
a Navodaya Vidyalaya and a Centrai School in Rohtas district in 
Bihar. 

(6) Shri litendra N~th Das raised a matter regarding need to 
provide manned railway level crossing near Vivekanand Ashram. 
Sahudangi. Jalpaiguri. Assam. 

(7) Shri Ram Sagar raised a matter regarding need to allow 
weavers of Uttar Pradesh to produce Janata cloth as per old Textile 
Policy of Government of India. 

to. Government BIU-Passed 

The Motor Vehicles (Amendment) Bill. 1994. as passed by Rajya 
Sabba. 

Time taken: 5 Hrs. 12 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Shri Jagdish Tytler on the 19th August, 1994, continued. 

The foUowing members took part in the debate:-

(1) Sbri Rajnath Sonkar Shastri 
(2) Shri Anand Ratna Maurya 
(3) Shri Bolla Bulli Ramaiah 
(4) Shri K.V.R. Chowdary 
(5) Shri Anna Joshi 
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(6) Dr. Mumtaz Ansari 
(7) Shri Ninnal Kanti Chaterjee 
(8) Shri SribaUav Panigrahi 
(9) Shri Mohan Singh (Deoria) 

(10) Sbri P.C. Thomas 
(11) Dr. Viswanathan Kanithi 
(12) Shri R. Naidu Ramasamy 

Shri Jagdish Tytler replied to the debate. 
The motion for consideration was adopted and Clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 64 were adopted. 
Clause 1, the Enacting Formula and the Long Title wer.: also 

adopted. 
The motion that the Bill, be passed was moved by Shri Jagdish 

Tytler. 
The motion was adopted and the Bill, was passed. 
Motion 

Time allotted: 6 Hours. 
Time taken: 45 Mts. 
Balance: 5 Hrs. 15 Mts. 

Shri K.V. Thangka Balu moved the following motion:-
"That this House do consider the Twenty-eighth and Twenty-
ninth Reports of the erstwhile Commissioner for Scheduled 
Castes and Scheduled Tribes fo~ the years 1986-87 and 1987-89, 
laid on the Table of the House on 9th May, 1989 and 29th 
August, 1990, respectively and the Fifth, Sixth, Seventh and 
Eighth Reports of the National Commission for Scheduled 
Castes and Scheduled Tribes for the years 1982-83, 1983-84, 
1984-85 and 1985-86, laid on the Table of the House on 5th 
March, 1986, 26th August, 1987, 4th May, 1988 and 21st 
November. 1988, respectively." 

The following members took part in the debate:-
(1) Shri Ram Singh 
(2) Sbri Anedi Charan Das (Speech IUlfinUlted) 

The discussion was not concluded. 



6 P.M. 
(Lok SGbha adjourned till 11 A.M. on Wednesday, the 24th Aupsl, 

1994). 

MGIP(PLU)MFIN~.8.J4 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 24, 1994lBhadra 2. 1916 (Saka) 

No. 310 \../' 
11 A..M. 

1. Starred Questions 
Starred Question Nos. 421-425 were orally answered. Replies to 

Starred Question Nos. 426-440 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 4131-4287 and 4289·4323 were 
laid on the Table. 

A statement by the Minister of State for Industry correcting the 
reply given on August 3. 1994 to Unstarred Question No."1521 
~garding Funds to Maharashtra From National Renewal Fund was 
also laid on the Table. 
3. Submissions by Memben Reprdina (I) Threat to Security 01 india 

in view of Reported POIIeIIIon of Nuclear Bomb by Pakistan and 
(Ii) Misuse 01 Terrorllt " Disruptive Actlvltiea (Prevention) Act By 
Various Statel. 

(i) The following members made submissions regarding 
threat to security of India in view of reported possession 
of Nudear Bomb by Pakistan:-
(1) Shri Chandraject Yadav 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Sharad Yadav 
(4) Shri SaifuddiD Choudhury 
(5). Shri Indrajit Gupta 

1 
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(6) Shri P.G. Narayanan 
(7) Shri Chandra Shekhar 
(8) Shri Ramesh Channithala 
(9) Shri P.C. Chacko 

(10) Shri Vidyacharan Shukla 

(ii) The following members made submissions regarding mis-
use of Terrorist & Disruptive Activities (Prevention) Act 
by various States:-

(1) Mohd. Ali Ashraf Fatmi 
(2) Shri Ram Vilas Paswan 
(3) Shri Lal Krishna Advani 
(4) Shri Somnath Chatterjee 
(5) Shri Shat1ld Yadav 
(6) Shri Bhogendra Jha 
(7) Shri E. Ahamed 
(8) Shri Yaima Singh Yumnam 
(9) Dr. Mumtaz Ansari 

(10) Shri Venkateswara D. Rao 
(11) Shri Hari Kishore Singh 
(12) Shri Chitta Basu 
(13) Shri Vidyaeharan Shukla 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) (a) (i) A copy of the First Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs. 
New Delhi, for die year 1976, alongwith Audited 
Accounts. 

(ii) A copy of the Second Annual Report (Hindi and 
English versions) of the National Institute of Urban 
Affairs, New Delhi, for the year 1977, alongwith 
Audited Accounts. 

(iii) A copy of the Third Annual Report (Hindi and 
English versions) of the National Institute of Urban 
Affairs, New Delhi, for the year 1978, alongwith 
Audited Accounts. 
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(iv) A copy of the Fourth Annual Report (Hindi and 
English versions) of the National Institute of Urban 
Affairs. New Delhi. for the year 1979-80. a10ngwith 
Audited Accounts. 

(v) A copy of the Fifth Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs, 
New Delhi, for the year 1980-81. 

(vi) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs, 
New Delhi, for the year 1981-82, alongwith Audited 
Accounts. 

(vii) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs, 
New Delhi, for the year 1982-83, alongwith Audited 
Accounts. 

(viii) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs, 
New Delhi. for the year 1983-84. alongwith Audited 
Accounts. 

(ix) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs, 
New Delhi, for the year 1984-85, alongwith Audited 
Accounts. 

(b) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the National 
Institute of Urban Affairs, New Delhi, for the years 
1975-76 to 1984-85. 

(2) Statement (Hindi and EnaIish versions) showing reasons for 
delay in laying the papers mentioned at~(I) above. 

(3) A copy of the NotifICation No. S.O. 207(E) (Hindi and English 
versions) published in Gazette of India dated the 1st March, 
1994 making certain amendments to Regulation 12 and the 
schedule to Regulation 15 of the Delhi Deft:lopment Authority 
(Salaries, Allowances and Conditions of service) ReButations, 
1961 together with a corrigendum thereto in Hindi version only. 
published in Notification No. G.S.R. 478(E) in Gazette of 
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India dated the 27th May, 1994 under section 58 of the Delhi 
Development Authority Act, 1957. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papcrs l1)entioped at C~) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of 'the Central Government Employees Welfare Housing 
Organisation, New Delhi, for the year 1992-93. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Central Government 
Employees Welfare Housing Organisation. Ncw Delhi. for 
the year 1992-93. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papcrs mentioned at (5) above. 

(7) A c~py each of the following papers (Hindi and English 
versions):-
(i) Memorandum of Understanding between the Uranium 

Corporation of India Limited, Jaduguda. and the Depart-
ment of Atomic Energy for the year 1994-95. 

(ii) Memorandum of Understanding between the Nuclear 
Power Corporation of India Limited. and the Department 
of Atomic Energy for the year 1994-95. 

(8) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Paradeep Phosphates Limited 
and the Department of Fertilizers. Ministry of Chemicals and 
Fertilizers, for the year 1994-95. 

(9) A copy of the Webcl Business Machines Limited and the 
Webel Power Elec:tronics Limited (Amalgamation) Order, 1994 
(Hindi and English versions) published in Notification No. S.O. 
452(E) in Gazette of India dated the 16th- June, 1994 under 
sub-section (5) of section 396 of the Companies Act, 1956. 

(10) A copy eaeh of the following papers (Hindi and English 
versions):-
(i) Mctnorandum of Understanding between the Goa Shipyard 
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Limited and the Department of Defence Production and 
Supplies, Ministry of Defence, for the year 1994-95. 

(ii) Memorandum of Understanding between the Bhatat 
Earth Movers Limited and the Department of Defence 
Production and Supplies, Ministry of Defence, for the 
year 1994-95. 

(iii) Memorandum of Understanding between the Garden 
Reach Shipbuilders and Engineers Limited and the 
Department of Defence Production and Supplies, Minis-
try of Defence, for the year 1994-95. 

(iv) Memorandum of Understanding between the Bharat 
Electronics and the Department of Defence Production 
and Supplies, Ministry of Defence, for the year 1994-95. 

(v) Memorandum of Understanding between the Mishra 
Dhatu Nigam Limited and the Department of Defence 
Production and Supplies, Ministry of Defence, for the 
year 1994-95. 

5. Messaaes from RaJy. Sabha 

Secretary-General reported the following Messages from Rajya 
Sabha:-

(i) That Rajya Sabha had no recommendation to make to 
Lok Sabha in regard to the Comptroller and Auditor-
General's (Duties, Powers and Conditions of Service) 
Amendment Bill, 1994, passed by Lok Sabha on the 8th 
August, 1994. 

• -(ii) That at its sitting held on the 24th August, 1994, Rajya 
Sabha passed in accordance with the provisions of article 
368 of the Constitution of India, the Constitution 
(Eighty-fifth Amendment) Bill, 1994 . 

• Reponed al 4.43 P.M. 
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6. BiU Pused by RaJy. Sabba·Lald on the Table 
The Constitution (Eighty-fifth Amendment) Bill. 1994 

7. Report of the Committee 011 Petitions 
SHRI P.G. NARAYANAN presented the Sixteenth Report (Hindi 

and English versions) of the Committee on Petitions. 
8. Eleventh Report or the Standing Committee on Transport and 

Tourism 
SHRI ARVIND TRIVEDI laid on the Table a copy of the 

Eleventh Report (Hindi and English versions) of the Department 
Related Parliamentary Standing Committee on Transport and Tour-
ism on Merger of Vayudoot with Indian Airlines. 
9. Mallen under Rule 377 

(1) Prof. (Smt.) Savithiri Lakshmanan raised a maW~r regarding 
need to open a new post office at Pathayakad in Kerala early. 

(2) Prof. P.J. Kurien raised a matter regarding need to provide 
stoppages of Vanchinad Express at Changanachery. Tiruvalla. Chan-
gannur. Mavelikara. Kayamkulam and Varkala railway stations in 
Kerala. 

(3) Shri K.M. Mathew raised a matter regarding need for early 
completion of west coast water ways work in Kerala. 

(4) Shri Rajendra Agnihotri raised a matter regarding need to 
provide concessions to industries for industrial development of 
Bundelkhand region. 

(5) Shri Chinmaya Nand Swami raised a matter regarding need to 
merge Kashi Nath Seth Bank. Shahjahanpur (Uttar Pradesh) with 
some nationalised bank. 

(6) Shri Keshari Lal raised a matter regarding need to provide 
financial assistancc to State Government of Uttar Pradesh for 
providing relief to the people affected by sevcre floods in Ghatampur 
in Kanpur Dehat district. 

(7) Shri Chitta Basu raised a matter regarding need to expedite 
handing over the enclaves in Bangladesh to India in terms of Indira-
Mujib Agreement (1974). 
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(8) Shri Jagbir Singh raised a matter regarding need to provide aid 
to Haryana Government for providing compensation to the martyrs 
of Haryana who lost their lives during first war of Independence. 
(Lok Sabha adjourned at 1.24 P.M. and re-assembled at 2.36 P.M.) 
10. Motion 

Time allotted: 6 Hours. 
Time taken: 4 Hours. 26 Mts. 
Balance: 1 Hours. 34 Mts. 

Discussion on the following motion moved by· Shri K.V. Thangka 
Balu on the 23rd August, 1994, continucd:-

"That this House do consider the Twenty-eighth and Twenty-
ninth Reports of the erstwhile Commissioner for Scheduled 
Castes and Scheduled Tribes for the years 1986-87 and 
1987-89, laid on the Table of the Housc on 9th May. 1989 
and 29th August, 1990. respectively and the Fifth. Sixth, 
Seventh and Eighth Reports of the National Commission for 
Scheduled Castes and Scheduled Tribes for the years 1982-
83. 1983-84. 1984-85 and 1985-86. laid on the Table of the 
House on 5th March. 1986. 26th August. 1987. 4th May. 
1988 and 21st November. 1988. respectively." 

The following members look part in the debate:-

(1) Shri Anadi Charan Das 
(2) Shri G.M.C. Balayogi 
(3) Shri Chhedi Paswan 
(4) Shri Premchand Ram 
(5) Km. Sushila Tiriya 
(6) Shri Ratilal Kalidas Varma 
(7) Shri Ramashniy Prasad Singh 
(8) Prof. P.J. Kurien 
(9) Shri Rup Chand Murmu 

(10) Shri Manjay LaI 
(11) Shri Bandaru Datlatraya 
(12) Shri B. Rajya Ravi Verma 

The discussion was not concluded. 
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• 11. Statement by Minister 
The Minister of State in the Ministry of Home Affairs made a 

statement regarding ambush of an Assam Rifles Column in Manipur 
by underground elements on 18 August, 1994. 
12. Contempt or the House 

The Deput)· Speaker informed that at about 11.06 hrs. today, a 
visitor calling himself Manmohan Singh Tiwari, son of Shri Prag 
Dutt, shouted slogans from the Visitors' Gallery. Another visitor 
calling himself Mohan Pathak, son of Shri Hargobind Pathak jumped 
down from the Visitors' Gallery and also shouted slogans. The 
Security Officers took them into custody immediately and interro-
gated them. The Visitors have made statements but have not 
expressed regrets for their action. 

The Deputy Speaker observed that he had brought it to the notice 
of the House for such action as the House might deem fit. 

Thereafter, the following resolution moved by Shri Mukul Wasnik 
was adopted:-

"This House resolves that the person calling himself Manmohan 
Singh Tiwari, son of Shri Prag Dutt, who shouted slogans from 
the Visitors' Gallery and Mohan Pathak, son of Shri Hargobind 
Pathak, who jumped down from the Visitors' Gallery and also 
shouted slogans at about 11.06 hours today, and whom the 
Security Officers took into custody immediately, have commit-
ted a grave offence and are-guilty of the contempt of the House. 

This House further resolves that they be sentenced to rigorous 
imprisonment till 6 P.M. on 26 August, 1994 and sent to Tihar 
Jail, Delhi." 

6.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 25th Aug_usl, 
1994). 

• Made al 4 P.M. 

MGIP(PlU)MRN[)......4123lS-24.8.94 

R.C. BHARDWAJ, 
Secretary-General . 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August 25, 19941Bhadra 3, 1916 (Saka) 

No. 321 '... 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 441 and 443-446 were orally answered. Replies 
to Starred Question Nos. 442 and 447-460 were laid on the Table. 
2. Uostarred Questloal 

Replies to Unstarred Question Nos. 4324-4488 were laid on the 
Table. 

Statement by the Minister of State in the Ministry of health and 
Family Welfare correcting the reply given on August 11, 1994 to 
Unstarred Question No. 2701 z:egarding Medical Colleges in Andhra 
Pradesh was also laid on the Table. 
3. Announcement by Speaker 

The Speaker made the following announcement:-
"We have installed a low power transmitter in the Lot Sabha. AU 
the proceedings in the House can now be televised. The 
proceedings can be seen in the areas wbich can be served by the 
transmitter. I am told that in the radius of about 10 to 15 
kilometers, the proceedings can be watched. People in tbat 'area 
will be able to watch the proceedings sitting at their places of work 
and in their houses. AU the proceedinp which can take place, u 
per the rules' and conventions, can be watched on the T.V. The:: 
leaders of the parties have approved of the idea, We hope that the 
House also agrees to it. 

1 
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Witb your approval. all tbe proceedings can be televised from 
today. We appreciate and tbank the good work done by the 
Ministry of Information and Broadcasting." 
4. Statements by MinIIten 

(i) The Minister of State in the Ministry of External Affairs 
made a statement on Pakistan's Nuclear capability. 

• (ii) The Minister of State in the Ministry of Home Affairs 
made a statement regarding killing of Shri Ramdas 
Nayak, Corporator, Bombay on 2S August, 1994. 

S ........ LaW on the Table 
'Be following papers were laid on the Table:-
(1) A copy of the First Annual Report (Hindi and English 

versions) on the Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989 for the year 1990 under 
sub-section (4) of section 21 of the said Act. 

(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the paper mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government of tbe working of the 
National Backward Classes Finance and Development 
Corporation, New Delhi, for the year 1992·93. 

(ii) Annual Report of tbe National Backward Classes Finance 
and Development Corporation. New Delhi, for the year 
1992·93, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(S) ~d on the Table a statement (Hindi and English versions) (i) 
corrcctinl tbe reply Jiven on the 13th December, 1993 to 

...... II 6.12 P.M. 
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Unstarrcd Question No. 1667 tabled by Shri Syed Shababuddia 
regarding production of Major Metallic and Non-Metallic Ora 
and (ii) giving reasons for delay in correcting the reply. 

(6) laid on the Table a copy each of the following statemeldl 
(Hindi and English versions) showing action taken by die 
Government on various assurances, promises and undertatiap 
given by the Ministers during the various sessions of Seveadl, 
Eighth, Ninth and Tenth Lok Sabha:-

(1) Statement No. XXVIII 

(2) Stalement No. XXXV] 

(3) Statement No. XXX 

(4) Statement "No. XXIII 

(5) Statement No. XX 

(6) Statement No. XVIII 

(7) Statement No. XVI 

(8) Statement No. XI)) 

(9) Statement No. Xl] 

(10) SlItement No. VIII 

(11) Statement No. VII 

(12) Statement No. V 

- Fourteenth Session, 1984, 

- Eleventh Session, 1988. 

- Second Session, 1990. 

- Fint Session. 1991 

- Second Session. 1991 

- Third Seuion. 1992 

- Fourth Session. 1992 

- Fifth Seuion. 1992 

- Sixth Senion, 1993 

- Seventh Seaion. 1993 

- EiJhth Seaion. 1993 

- Ninth SeHion, 199-4 

(13) Statement No. II - Tenth Seuion, 199-4. 

Sneadl Lat 
Slbba 

Eiafatll Lat 
Slbba 

Niadl Lat . 
Slbba 

Tentll Lat 

(7) A copy of the Annual Accounts • (Hindi and English ve""') 
of the National Institute of Ayurveda, Jaipur, for the ,... 
1990-91, together with Audit Report thereon. 

(8) Statement (Hindi and Enpish versions) showing rcIIOBI lor 
delay in laying the papers mentioned at (7) above. 

• Annual Report lor the year 1990-91 ... laid 011 the Table 011 the 20Ib AapII, .992. 
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6. Reports or the Committee on Subord1Date LePlatiOD 

SHRI RAJENDRA KUMAR SHARMA preseQ&ed the Tenth, 
Eleventh and Twelfth Reports (Hindi and Eoglisla versions) of the 
Committee on Subordinate Legislation. 

7. Report of Committee OD Ableace of Memben from the Slttmp of 
theHoute 

SHRI A. VENKATA REDDY presented the Seventh Report 
(Hindi and English veniona) of the Committee on Abserfce of 
Members from the sittinp of the House. 

8. Report of the Staadbta COIIlIDittee OD HumlUl Resource Development 

SHRI VENKA TESWARLU UMMAREDDY laid on the Table a 
copy (Hindi and English versions) of the Twelfth Report of the 
Department-related Parliamentary Standing Committee on Human 
Resource Qevelopment on 'National Policy on Culture - An. 
approacb Paper, 1992'. 

9. Government BIll-Introduced 

The Constitution (Eighty-fourth Amendment) Bill, 1994 (Amend-
ment of articles 81, 82 and 170) 

to. Matten Under Rule 377 

(1) Shri Ramesh Chennithala raised a matter regarding need to bring 
Hindustan Newsprint Ltd., Vellore in Kerala under direct control of 
Ministry of Industry. 

(2) Shri Birbal raised a matter regarding need to retain the original 
level of release of water in Indira Gandhi Canal Project in Rajasthan. 

(3) Shri Gopi Nath Gajapatbi raised a matter regarding need to 
provide adequate financial assistance to State Government of Orissa 
for providing relief to the people affected by drought in South Orissa 
particularly in Ganjam district. 

(4) Maj. Gen. (Retd.) Bbuwan Cbandra Khanduri raised a matter 
regarding need to relax the provisions of Forest Act in respect of 
development projects in Garhwal MlUldai of Uttar Pradesh. 
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(5) Shri Rajendra Kumar Sbarma raised a matter regarding need 
for construction of railway overbridges at Moradabad and Rampur on 
National Highway No. 24. in Uttar Pradesh. 

(6) Smt. Girija Devi raised a matter regarding need to set up a 
Zonal Railway Headquarters in Bihar. 

(7) Shri Govinda Cbandra Munda raised a matter regarding need 
to issue licences to Scbeduled Tribe people for setting up petrol 
pumps in Keonjhar district in Orissa: 

(8) Kumari Sushila Tiriya raised a matter regarding nced to 
rehabilitate tribals displaced due to Simlipal National Park and 
release allocated funds for bio-sphere sanctuary immediately. 
(Lok Sabha adjounred at 2 P.M. and re-assembled at 3.02 P.M.) 
11. Government BlII-Paued 
Th~ Constitution (Eighty-Fifth Amendm~nt) Bill, 1994 (Amendment of 
the Ninth Schedule), As Passed by Rajya Sabha 

Time Taken: 2 Hrs. 11 Mts. 

The motion for consideration of the Bill was moved by Shri 
Sitaram Kesri. 

The following members took part in the debate:-

(1) Shri Ram Vilas Paswan 
(2) Sbri Nitish Kumar 
(3) Sbri Syed Shahabuddin 
(4) Shri Somjibhai Damor 
(5) Shri Bandaru Dattatraya 
(6) Shri Saifuddin Choudhury 
(7) Shri Buta Singh 
(8) Shri Indrajit Gupta 
(9) Shri Suraj Mandai 

(10) Shri R. Anbar8lu 
(11) Shri Ratilal Kalidas Varma 
(12) Shri Ebrahim Sulaiman Sait 
(13) Shri Srikanta Jena 
(14) Shri Chaodrajcet Yadav 
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(IS) Shri P.G. Narayanan 
(16) Shri Sobhanadreeswara Rao Vadde 
(17) Shri Anadi Charan Das 
(18) Shri P.C. Thomas 
(19) Dr. Kartikeswar Patra 
(20) Prof. "Rasa Singh Rawat 
(21) Sbri Pratap Singh 
(22) Shri Vijay Kumar Yadav 
(23) Shri Sharad Yadav 

Shri Sitaram Kesri replied to the debate. 

On the motion for consideration of the Bill, the House divided, 
Ayes @338; Noes @1. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members present and voting. 

Oause-by-clause consideration of the Bill was then taken up. 

On the motion for adoption of clause 2 the House divided, Ayes 
@349; Noes @1. 

Clause 2 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members 
present .and voting. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Sitaram 
Kesri. 

On the motion tbe House divided, Ayes @348; Noes @Nil.· The 
motion was adopted by a majority of the total membership of the 
House and by a majority of Dot leu tban two-thirds of tbe members 
present and voting. The BiD, was passed by tbe requisite majority in 
acordancc with the provisions of article 368 of the Constitution . 

.. Subject to COI1'ICtioa. 



.. 

• 

12. DlscuuloD Under Rule 193. 
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Time permissible: 2 Hours. 
Time Taken: S9 Mts. 
Balance: 1 Hr. 01 Mt. 

Shri Nitisb Kumar railed a .Ullion regarding delay in import of 
sugar resulting in steep rile in its prices. 

The discussion was not concluded. 
6.27 P.M. 
(Lok Sabha adjourned till 11 A.M. on Fridoy, the 26th August, 1994). 

MGIp(PLU)MRND--i153LS-25.8.1M 

R.C. BHARDWAJ, 
Secrt14ry-GenerGI . 



LOX SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, August 26, 1994/Bhadra 4, 1916 (Sata) 

No. 311 'V 

11.01 A.M. 

1. ObibIarJ relereaee 
The Speaker made reference to the passing away of Sbri N.P 

Jcesbarwani' who was Member of Sixth Lok Sabba. 

Thereafter, Members stood in silence for a shon while as a mart 01 
~t to the deceased. 

2. Starred QuettIoDi 

Starred Question Nos. 461-465 were orally answered. RplieJ to 
Starred Question NOI. 466-480 were laid on the Table. 

3. UIIItarnd Qaatloal 
Replies to Unstarred Question Nos. 4489-4688 were laid on the 

Table. 

4. StatemeDts ." MiDllten 
(1) The Minister of Parliamentary Affain made a statelDCllt 

repnting M.Ps local area Development Scheme. 
(2) The MiDister of Home Affairs made the foUowiag state-

mentl:-

1 
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(i) Regarding important developments in connection with 
the Bombay blast investigations. 

• (ii) Regarding incident of an explosion in Jammu on 
25 August, 1994. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English versions) 
under sub-section (2) of section 20 of the Protection of Human 
Rights Act, 1993:-
(i) Annual Report of the National Human Rights Commission 

for the year 1993-94 (From October. 1993 to March 1994). 
(ii) Memorandum of Action Taken on the Annual Report of the 

National Human Rights Commission for the year 1993-94 
(From October. 1993 to March. 1994). 

(2) (i) A eopy of the Annual Report (Hindi and English 
versions) of the National Airports Authority for the 
year 1991-92. alongwith Audited Accounts under sub-
section (4) of section 24 and section 25 of the National 
Airports Authority Act. 1985. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Airports Authority for the year 1991-92. 

(3) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Commission of Railway Safety for the year 1992-93 under section 
10 of the Railway Act. 1989. 

(5) A copy each of the following papers (Hindi. and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Statement regarding review ,by the Government of the 
working of the Air India Limited for the year 1992-93. 

• Made If 18,04 P.M. 



(ii) Annual Report of the Air India Limited for the 
year 1992-93 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General 
thereon. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying thc papers mentioned at (5) above. 

(7) A copy each of the following Notifications (Hindi and 
English versions) under suh-section (2) of section 7 of the 
Employees' Provident Fund and Miscellaneous Provisions 
Act, 1952:-
(i) The Employees' Deposit Linked In"urance (Amend-

ment) Scheme, 1994 published in Notification' No. 
G.S.R. 292 in Gazette of India dated the 18th June. 
1994. 

(ii) The Employees' Family Pension (Amendment) Scheme. 
1994 published in Notification No. G.S.R. 293 in 
Gazelle of India dated the 18th June, 1994. 

(iii) The Employees' Provident Fund (Amendment) Scheme. 
1994 published in Notific,lIion No. G .S.R. 294 in 
Gazelle of India dated the 18th June. 1994. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 61'h\ of the 
Companies Act, 1956:-

(i) Review by the Government of the working of the 
Tea Trading Corporation of India Limited. Cal-
cutta. for the year 1992-cn. 

(ii) Annual Report of the Tea Trading Corporation of 
India Limited. Calcutta. for the year 1992-93. along-
with Auditcd Accounts and comments of the Com-

, ptroller and Auditor General thereon, 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A copy eaeh of the following NotiflC8tions (Hindi and 
English versions) under sub-section (6) of section 3 of the 



.. 
Eueatial Commodities Act, 1955:-

(i) 5.0. 902(£) published in Gazette of India dated the 
~th November, 1993 notifying the Ram Paper Mills 
Limited. Bijnor, as a mill producing NewsprinJ 
topther with a corrigendum thereto in Hindi ver-
sion only publisbed in Notification No. S.O. 366(E) 
dated the 9th May, 1994. 

(n) S.O. 498(E) published in Gazette of India dated the 
lst July. 1994 notifying the Gulmohar Paper 
Umited, Calcutta, as a mill producing newsprint. 

(11) Statement (Hindi and English versions) showing reoons for 
delay in laying the papers mentioned at (i) of item (10) 
above. 

(12) (i) A copy of the Annual Report (Hindi and English 
venioos) of tbe National Institute of Small Industry 
Extension Training, Hyderabad. for the year 1992-
93, alongwitb Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
National Institute. of Small Industry Extension 
Training, Hyderabad, for the year 1992-93. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying tbe papers mentioned at (12) above. 

(14). A copy each of the following Annual Reports (Hindi and 
English versions) under sub-section (8) of section 10 of the 
Banking Companies (Acquisition and Transfer of Under-
takinp) Act, 1970:-

(i) Report on the working and activities 'of the Bank of 
Baroda for the year 1993-94, alongwith Accounts 
and Auditor's Report thereon. 

(ii) Report on tbe working and activities of the Bank of 
Mabaruhtra for the year 1993-94. alongwith 
Accounts and Auditors' Report thereon. 



5 

(iii) Report on the working and activities of the Deaa 
Bank for the year 1993-94, alonpoith ACQ)untl ad 
Auditors Report thereon. 

(IS) A copy each of the followins Annual Reports (Hindi and 
English versions) under sui).section (8) llf section 10 of the 
Banking Companies (Acquisition and Transfer of Under-
takinp) Act, 1980:-

(i) Report on the working and activities of the Oritca-
tal Bank of Commerce for .the year 1993-94, aIonS-
with Accounts and Auditors' Report thereoa. 

(ii) Report on the working and activities of tbe Punjab 
and Sind Bank for the year 1993-94, alonpitb 
Accounts and Auditors' Report thereon. 

(16) A copy each of the Annual Reports (Hindi and En ..... 
versional of tbe State Bank of IfIdia and ita Subsidiary 
Banks viz: State Bank of Indore, State Buk of Hyderabad, 
stale Bank of Mysore, State Bank of PatiaJa and State 
Bank of Bikaner and Jaipur for the year 1993-94, alonpitb 
Accounts and Auditors' Report thereon, under sui).section 
(4) of section 40 of tbe State Bank of India Act, 1955 and 
sub-section (3) of section' 43 of the State Bank of India 
(Subsidiary Banks Act, 1959; respectively. , . 

(17) A copy of tbe Annual Report and Accounts (Hindi and 
EnJlisb venionJ) of the Kamraz Rural Bank, Sopore (JAK) 
for tbe year 1991·92, together with Auditors' Report 
thereon. 

(18) A copy each of the following annual Reports and Accounta 
(Hindi and English versions) of the Regional Rural Banks for 
the year 1992·93, together with Auditon' Report thereon:-

(i) Kamraz Rural Bank, Sopore (J&K) 
(ii) Mizoram Rural Benk, Aizawl (Mizoram). 

(19) (i) A ClOJJy of the Annual Report (Hindi and English 
versions) of the National Institute of Public Finance 
and Policy, New Delhi, for the year 1992-93, 
aJonpith Audited Accounts. 
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(ii) A eopy of the Review (Hindi and English versions) 
by the Government of thc National Institute of 
Public Finance and Policy. New Delhi. for the year 
1992-93. 

(20) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) above. 

(21) A copy of the Rcserve Bank of India (Board for Financial 
Supervision) Regulations. 1994 (Hindi and English veT-
sions) published in Notification No. DBOD No. BP-213 / 
21.04.050-94 in Gazette of India datcd the 28th July. 1994 

under sub-section (4) of section 58 of the Rcserve Bank of 
India Act. 1934. 

(22) A eopy each of the following Notifications (Hindi and 
English versions) un,der section 159 of the Customs Act. 
1962:-

(i) G.S.R. 395(E) published in Gazette of India dated 
the 19th April. 1994 together with an explanatory 
memorandum regarding exemption to raw cotton. 
when imported into India. from the whole of the 
duty of customs leviable thereon. 

(ii) G.S.R. 411(E) published in Gazelle of India dated 
the 25th April. 1994 together with an explanatory 
memorandum regarding reduction of import duty on 
Steel Melting Scrap and Iron ore pellets from 10% 
ad-valorem to 5% ad-valorem. 

(iii) G.S.R. 450(E) published in Gazette of India dated 
the 12th May, 1994 together with an explanatory 
memorandum regarding exemption to raw sugar 
also from the basic and additional duties of customs 
leviable thereon. 

(iv) G.S.R. 507(E) published in Gazette of India dated 
the 13th June. 1994 together with an explanatory 
memorandum extending the validity of Notification 
No. 16/89-Cus .• , dated the lst Febnlary. 1989 upto 
the ,31st Dcccmbcr. 1994 .. 
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(v) G.S.R. 528(E) published in Gazette of India dated 
the 24th June, 1994 together with an explanatory 
memorandum regarding exemption to finished wool 
on leather manufactured from imported leather by a 
hundred percent export oriented or by a unit within 
a free trade zone when exported out of India, from 
the whole of the duty of customs leviable thereon. 

(vi) G.S.R. 530(E) published in Gazette of India dated 
the 24th June. 1994 together with an explanatory 
memorandum making certain amendments to Notifi-
cation No. 299/92-Cus., dated the 30th November, 
1992. 

(vii) S.O. 584(E) published in Gazette of India dated the 
Sth August. 1994 together with an explanatory 
memorandum making certain amendments to Notifi-
cation No. 296-Cus .. dated the 2nd August. 1976. 

(viii) G.S.R. 6OO(E) published in Gazette of India dated 
the 29th July. 1994 together with an explanatory 
memorandum regarding exemption to goods men-
tioned in the Notification when importcdinto India 
from China from the whole of the basic and 
additional duties of, customs leviable thereon. 

(ix) G.S.R. 494(E) published in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
memorandum making certain amendments to Notifi-
cation No. 2OS/SI-Cus.. dated the 22nd Sep-
tember, 19S1. 

(x) G.S.R. 495(E) published in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
memorandum making certain amendments to Notifi-
cation No. 65188-Cus., dated the 1st March, 1988. 

(xi) G.S.R. 496(E) pliblished in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
memorandum regarding exemption to certain loads 
mentioned in the Notification from 10 much of the 
portion of euston'lS dutyieviablc : thereon as in 
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excess of the amount calculated at the rate of fifteen 
per cent ad-valorem subject to certain conditions. 

(xii) G.S.R. 497(E) published in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
memorandum resciding the Notification No. 66188-
Cos., dated the 1st March. 1988. 

(xiii) The Project Import (First Amendment) Regulations, 
1994 published in Notification No. G.S.R. SS6(E) in 
Gazette of India dated the lst July. 1994 together 
with an explanatory memorandum. 

(xiv) G.S.R. 577(E) published in Gazette of India dated 
the lst July. 1994 together with an explanatory 
memorandum making certain amendments to Notifi-
cations mentioned in the Notification. 

(23) A copy each of the following Notifications (Hindi and 
English versions) under scction 41 of the Finance Act. 
1979:-

(i) The Foreign Travel Tax (Amendment) Rules. 1994 
published in Notification No. G.S.R. 632(E) in 
Gazette of India dated the 12th August, 1994 
together with an explanatory memorandum. 

(ii) G.S.R. 633(E) published in Gazette of India dated 
the 12th August. 1994 together with an explanatory 
memorandum seeking to bring into effect the provi-
sions of section 97 of the Finance Act. 1994. with 
effect from the lst September. 1994. 

(iii) G.S.R. 634(E) published in Gazette of India dated 
the 12th August. 1994 together with an explanatory. 
memorandum prescribing the rate of interest for 
delayed payment of Foreign Travel Tax at the rate 
of 25 per cent per annum. • 

(24) A copy each of the following Notifications (Hindi and 
English versions) under section 49 of the Finance Act. 
1989:-

(i) The Inland Air Travel Tu (Amcadment) Rules. 
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1994 published in NotifICation No. G.S.R. 63S(E) in 
Gazette of India' dated the 12th August, 1994 
together with an explanatory memorandum. 

(ii) G.S.R. 636(E) published in Gazette of India dated 
the 12th August. 1994 together with an explanat-
ory memorandum appointing the lst September, 
1994 as the date on which the provisions of the 
section 98 of the Finance Act. 1994 shall come 
into force. 

(iii) G .S. R. 637(E) published in Gazette of India dated 
the 12th August, 1994 together with an explanat-
ory memorandum specifying the rate of interest at 
twenty percent per annum for the delayed pay-
ment of Inland Air Travel Tax. 

(25) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 38 of 
the Central Excises aDd Salt Act, 1944:-

(i) G.S.R. 489(E) published in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
memorandum prescribing excise duty of S percent 
ad-valorem on medical, surgical, dental or veteri-
nary furniture and parts thereof. 

(ii) G.S.R. 490(E) published in Gazette of India dated 
the 3rd .. June, 1994 together with an explanatory 
memorandum regarding exemption to 'goods 
specified in the Notification from so much of duty 
of excise leviable thereon as is in excess of the 
amount calculated at the rate of five percent ad-
valorem. 

(iii) G.S.R. 491(E) published in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
memorandum rescinding the Notification No. 1161 
88-CE, dated the 1st March, 1988. 

(iv) G.S.R. 492(E) published in Gazette of India dated 
the 3rd June, 1994 together with an explanatory 
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memorandum making certain amendments to the 
Notification No. 6/94-CE. dated the 1st March. 1994. 

(v) G.S.R. 493(E) published in Gazette of India dated the 
3rd June. 1994 together with an explanatory memoran-
dum regarding exemption to goods specified in the 
Notification from so much portion of duty of excise 
leivable thereon as is in excess of the amount calcu-
lated at the rate of five percent ad-valorem. 

(vi) G.S.R. 408(E) published in Gazette of India dated the 
25th April. 1994 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 46/94-CE. dated the lst March. 
1994. 

(vii) G.S.R. 409(E) published in Gazette of India dated the 
25th April, 1994 together with an explanatory 
memorandum making certain amendments to certain 
Notifications mentioned in the Notification. 

(viii) G.S.R. 410(E) published in Gazette of India dated the 
25th April. 1994 together with an explanatory 
memorandum regarding exemption to rubber balloons 
from the whole of the duty of excise leviable thereon. 

(ix) G.S.R. 431(E) published in Gazette of India dated the 
4th May, 1994 together with an explanatory memoran-
dum making certain amendments to the Notification 
No. 11 93-CE, dated the 28th February, 1993. 

(x) G.S.R. 432(E) published in Gazette of India dated the 
4th May, 1994 together with an explanatory memoran-
dum regarding exemption to circles of stainleSs steel, 
aluminium and copper from whole of the duty of 
excise leviable thereon. 

(xi) G.S.R. 447(E) published in Gazette of I(ldia dated the 
11th May, 1994 together with an explanatory 

f • ~ , 
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memorandum making certain amendments to the 
Notification No. 1/93-CE, dated the 28th February, 
1993. 

(xii) G.S.R. 462(E) published in Gazette of India dated the 
13th May, 1994 together with an explanatory 
memorandum prescribing rate of compounded levy for 
cold rolling of stainless steel patm / pattas. 

(xiii) The Central Excise (Third Amendment) Rules, 1994 
published in Notification No. G.S.R. 463(E) in 
Gazette of India dated the 13th May, 1994 to,ether 
with an explanatory memorandum. 

(xiv) G.S.R. 521(E) published in Gazette of India dated the 
22nd June, 1994 together with an explanatory 
memorandum rescinding the Notification No. 97194-
CE, dated the 25th April, 1994. 

(xv) G.S.R. 527(E) published in Gazette of India dated the 
24tb June, .1994 to,etber with an explanatory 
memorandum re,arding exemption to Keroaene, 
Liquefied Petroleum gases, Petroleum ,ases and other 
gaseous hydrocarbons from so much duty of excise 
leviabk thereon as is in excess of the duty leviable 
thereon. 

(xvi) G.S.R. 535(E) to G.S.R. 537(E) published in Gazette 
of India dated the 27th JUDe, 1994 to,ether with an 
explanatory memorandum prescribins to extend Mod-
vat to waste of synthetic filament yam when uaed as 
input. 

(xvii) G.S.R. S38(E) published in Gazette of India dated the 
27th June, 1994 together witb an explanatory 
memorandum prescribin, an effective rate of basic 
excise duty of ten percent ad-valorem on spandex 
yun. 

(xviii) G.S.R. 6OS(E) published in Gazette of India dated the 
4th August, 1994 together with an explanatory 
memorandum aeekin, to waive payment of excise duty 
in excess of fifteen percent a-valorem OD 
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maiaary, plant or laboratory equipmelat for treat-
meat of matcriala by coadcDJins or cooIiq for the 
period from the 28th February, 1993 to the 22ad 
April, 1993 wbicla bad DOt been lcYied .. a reauIt of 
prac:ticc acncrally prevuent. 

(26) A copy eacla of the foIIowin, papen (Hindi ad E ....... 
vcnioaa) under ICCtioa 619A of the compaaica Act, 1956:-

(i) Revicw by the Govel'lllDCllt of the workiaa of the 
Orilla AJfO Industries Corporation Limited, 
Bhubaaeawar, for the year 1986-87. 

(ii) Annual Report of the Orissa Agro Induatrica C0rpora-
tion u.dIed, Bhubaaeswar, for the yeaA" 1986-87, 
aIoapidl Audited, Accounts and c:oauoeats of the 
ComptroDcr and Auditor General. thercoa: 

(27) Statement (Hindi and EqIiIh veniona) Ibowina rCUOlll for 
delay in layin. the papcn mentioned at (26) above. 

6. Depu1IDeataD, ............. c.nmltteer A am.w 
Secrctary-General laid on the Table a copy each of the Hindi ad 

En ..... venioDl of the "DepartmcntaDy related Staadiq Committees 
(1993-94) - A Revicw". 

7. M-aa "... IlaJJa SabIIa 
Secretary-General reported the following 1DCISagca from Rajya 

Sabba:-
(i) The Rajy. Sabh. had DO recommendation to make to 

Lot Sabha in reprd. to the Appropriation (Railways) 
No.4 Bill, 1994, paiscd by Lot Sabba on .the 16th 
August, 1994. 

(ii) That Rajya Sabha had DO recommeadatioa to make to 
Lot Sabha in reprd to the Appropriatioa (llaiInys) 
No. S Bill, 1994, puled by Lot Sabha, on the 16th 
Aupst, 1994. 

(iii) That at mattia, held on the 2StIa Au .... , 1994, Rajya 
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Sabba puacd tbe Babuheb Bhimrao Ambcdkar Univel'lity .-ilI, 
1994. 
8. BOI ....... by RaJya Sabba - LaId oa abe Table 

The Babuabeb Bhimrao Ambcdkar University Bill, 1994. 

9. Uaft " AbIeDee 
1be foOowin, members were granted leave of absence from the 

sittiop of the House for tbe period mentioned againat each:-
(1) Sbri Sbankarrao 23 April, 1994 to 30 April, 1994 

ICaIe and 1 May, 1994 to 13 May, 1994. 
(2) Prof. Rita Verma 
(3) Sbri Ram Naik 
(4) Sbri Hariainh 

Chavda 
(5) Sbri R.S. Mane 

18 April, 1994 to 13 May, 1994. 
2S July, 1994 to 26 August, 1994. 
2S July, 1994 to 26 AuJUll, 1994. 

2S July, 1994 to 19 AuJUS', 1994. 
10. MlDutei of C ...... ttee OR PriYate Memben' BOIl aDd ReIOIu-
tIoaI 

Sbri Surajbbanu Solanki laid on the Table the Minutes (Hindi 
and English versions) of the Thirty-third to Thirty-fifth aittinp of 
the Committee on Private Members' Bills and ResolutioDJ held 
during the current scuion. 

11. Report ad Mlnutel of EstImates Coaualttee 
Dr. Krupasindhu Bhoi prcaented the Forty-Fifth Report (Hindi 

and English versioDJ) of the Estimates Committee on the Ministry 
of External Affail'l-Foreign Missions and the MinutCi of the 
sittings of the Committee relating thereto. 

12. State .... t of EstImatei Committee 
Dr. Krupuindbu Bhoi laid on the Table a statement (Hindi aad 
EDJlish vel'lions) lhowing action taken by Government on the 
recommendatioDJ contaiDCd in 35th Report of tbe Estimates Com-
mittee (Teath Lok Sabba) re,ardin, action taken by Government 



14 

on thcir 9tb Report (Tcnth Lok Sabba) on tbc Ministry of Dcfcncc 
- Defcnce Lands and Land Use Policy. 

13. Report of the Committee on Government Assuranc:a 
Sbri Basudcb Acbaria presentcd the Twcnty-tbird Report (Hindi 

and Englisb versions) of tbc Committee on Govcrnment Assurances. 

14. Mallen nnder Rule 377 
(1) Shri Kbagapati Pradbani raised a matter regarding need to 

providc work to tbc tribals in scheduled areas and protcct tbem 
from epidemic and malnutrition. 

(2) Sbri Dwarka Natb Das raised a matter regarding need to 
distributc surplus land among tbe landless SC / ST people in 
Assam. 

(3) Sbri Rup Chand Mut:I;I1P raised a matter regarding need to 
increase frequency of tillns between Kharagpur junction and 
Gidni in West Bcngal and provide othcr facilities at Gidni 
station. 

(4) Sbri Sobbanadreeswara Rao Vadde raised a matter regarding 
need for early commissioning of T.V. studio and setting up of 
T.V. Camcra Unit at Vijayawada in Andbr8 Pradcsb. 

(5) Smt. Dil Kumari Bhandari raised a matter regarding need to 
takc immediate measures to repair National Higbway 31-A in 
Sikkim. 

(6) Sbri Sbarad Digbc raised a matter rcgarding need to revive 
National Bicycle Corporation of India Ltd. by providing f" 
nccessary infrastructural facilities. " 

(7) Sbri Ram Pal Singh raised a matter regarding need to release 
funds for carly completion of 132 KW power sub-station at 
Dumariapnj (U.P.). 

IS. GoftrDmeat Bm - Puled 
Thc Baba Sabcb Bbimrao Ambedkar University Bill, 1994'1 as 

paued by Rajya' Sabba. . :. I. 



IS 

Time takeD: SS Mil. 

The motion for couideratioa of the Bill was moved by Shri ArjuD 
SinJh. 

The following members took part in the debate:-

(1) Shri Chandrajeet Yadav 

(2) Sbri Ram Vilas Puwan 

(3) Sbri Indrajit Gupta 

(4) Sbri Anadi Charan Das 

(5) Sbri Tej Narayan Singb 

(6) Maj. Gen. (Retd.) Bbuwan Chandra Khanduri 

(1) Shri Somnath Chatterjee 

(8) Sbri A. Asokaraj 

(9) Sbri G.M.C. Balayogi 

(10) Sbri Sycd Shahabuddin 

(11) Sbri Moban Singh (Deoria) 

Shri Arjun Singh replied to the debate. 

The motion for consideration was adopted and c1ause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 43 were adopted. 

The first schedule was adopted. 

The second schedule was adopted. 

Clause 1, the Enacting Formula and the Loag Title were alJo 
adopted. 

The motion that the Bill. be passed was moved by Shri Arjua 
Sinp. 

The mohon was adopted and the BiD. wupuled. 



16. Prhate MelDben' BOIl - .......... 
(1) TIle Coaatitution (Ameodmcnt) Bill, 1994, (AIMIUlmmt 0/ 

tu1ick 311), moved by Sbri Dbarmaaoa Mondayya Sadul. 
(2) The Indian Penal Code (Amendment) Bill, 1994 (lfUntio" 0/ 

new cluJpter XXIV), moved by Sbri Kashiram Rana. 
(3) The CoDititution (Amendment) Bill, 1994 (Amendment 0/ 

artick 51A), moved by Sbri ICashiram hoa. 
(4) The Reservation of VlCancies iD Posta and Services (For 

Scheduled Cutes and Scheduled Tribes converted to Christianity) 
Bill, 1994 moved by Sbri Mohan Singh (Deoria). 

(5) The CoDltitutioD (Amendment) BiU, 1994 (Ammdmmt 0/ 
Eighth Schedule), moved by Shri Georle Fernandes. 

(6) The CoDititution (Amendment) Bill, 1994 (Ame"dmmt 0/ 
tu1ick 41), moved by Shri M. Krishnuwamy. 

(7) The CoDititution (Amendment) BiU, 1994 (lfUemo" 0/ "ew 
artick 16A), moved by Shri Chitta Basu. 

(8) The CoDititution (Amendment) Bill, 1994 (Amendmmt 0/ 
artick 73), moved by Sbri Chitta Basu. 

(9) The Constitution (Amendment) Bill, 1994 (Ammdmelll 0/ 
artick 356), moved by Shri Chitta Buu 

(10) The Uniform Primary Education Bill 1994 moved by Shri 
Mohan Sinp (Deoria). 

(11) The Youth Welfare Board Bill, 1994, moved by Shri Mohan 
SiD", (Deoria). 

(12) The Constitution (Amendment) Bill, 1994 (Amerulmmt 0/ 
artick 330, etc.), moved by Shri Kashiram Rana. 

(13) The Payment of Unemployment Allowance BiU, 1994, moved 
by Shri Ramesh Chennithala. 

(14) The Beedi workers Welfare Fund (Amendment) BiU, 1994 
(ltuertion 0/ new &«OOn 4A), moved by Shri Ramesh Chennithala. 

(15) The CiDematoaraph (Amendment) Bill, 1994 (Amentlmelll 0/ 
uction 5B), moved by Shri Ramesb CheaDithala. 
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(16) The Representation of the People (Amendment) Bill, 1994 
(Amendment of section 20), moved by Shri Syed Shahabuddin. 

(17) The Reprcscntation of the People (Amendment) Bill, 1994, 
(Amendment of section 3) moved by Shri Syed Shababuddin. 

(18) The Backward Oasses (Proportional Representation in Ser-
vices and Educational Institutions) Bill, 1994, moved by Sbri R. 
Anbarasu. 

(19) The Lord Buddha National Creativity University Bill, 1994, 
moved by Shri Ramnihore Rai. 

(20) The Constitution (Amendment) Bill, 1994 (Amendment of 
articles 15 and 16) moved by Shri P.G. Narayanan. 

(21) The Constitution (Amendment) Bill, 1994 (Insertion of new 
article 16A, etc.), moved by Dr. P. Vallal Peruman. 

(22) The Declaration of Assets by Ministers Bill, 1994, moved by 
Shri Mohan Singh (Deoria). 

(23) The Youth Commission Bill, 1994, moved by Shri Chitta 
Basu. 
17. Private Members' BIU - Withdrawn 

The Rehabiiitation of Dependents of Victims of Terrorism Bill, 
1991 by Prof. K.V. Thllmas. 

Further discussion on the motion for consideratioon of the Bill 
moved by Prof. K.V. Thomas on the 12th August, 1994, continued. 

The following members took part in the debate:-
(1) Prof. Rasa Singh Rawat 
(2) Prof. (Dr.) S.P. Yadav 
(3) Shri Bijoy Krishna Handique 
(4) Sbri Yaima Singh Yumnam 
(5) Sbri UddbabBarman 
(6) Sbri Balraj Pui 
(7) Sbri Sriballav PaniJl"abi 
(8) Sbri Ramuhray Prasad Singh 
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(9) Shri Nawal Kishore Rai 
(10) Maj. Gen. (Retired) Bhuwan Chandra Khanduri 
(11) Shri Mrutyunjaya Nayat 
(12) Shri Tej Narayan Singh 
(13) Shri Srikanta Jena 
(14) Shri Rajesh Pilot 
Prof. K.V. Thomas replied to the debate. The Bill was withdrawn 

by leave of the House. 

18. Valedictory RefereDCel 

The Speaker, the Prime Minister, Sarvashri Jaswant Singh, Sharad 
Yadav, Somnath Chatterjee, Chandrajcet Yadav, Kadambur M.R. 
Janardhanan, Sobhanadrceswara Ibo Vadde, Ramashray Prasad 
Singh and Satyanarayan Jatiya made valedictory references on the 
conclusion of the eleventh session of Tenth Lot Sabha. 

19. National Soal 

The National song was played. 

(Lok Sabha adjourned sine die at 6.56 P.M.) 

R.C. BHARDWAJ, 
~cretQry-GenerQI. 




